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LOK SABHA DEBATES

LOK SABHA

Wednesday, September §, 1973/
Bhadra 14, 1895 (Saka)

The Lok Sabhq met at Eleven of the
Clock

[Mr Seeaxex in the Chair]
ORAL ANSWERS TO QUESTIONS

(SHort Notice QUESTION)
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR §INHA); () and (b). Govern-
ment bhave zecelend a gopy of the re-
solution passed on August 17, 1973 by
1827 L. 81

[, s i e — i - o oot it g

2
the General Body of the Statesman
Journalists Association, New Delhi, con-
taining infer alig the followmg grievan-
[ g—

(1) negative and unhelpful attitude
of the management towards the
gemune functionat difficulies of
the journalssts,

(2) grant of adequate interim rehiof
pending revision of wages -
cluding modification of the
DA formula provding for full
ocutralisation of the mse 1w the
cost of lwving index,

(3) reduction of quantum of bonus
to Working Journahsts by m-
posng a cedling of Rs 1,000

It 13 hoped that the management of
the Statesman Limted will hold dis
cussions with representatives of the Asso-
ciation and take steps to redress the
grievances

ot wavTe wYC : WL AW, W
fafrer wge twmaw & aft o
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Argww fivay &, 39 W Jug ¥ o e
o

oo TN ¢ WY W aae —
As » result of high-handed methods of
managemens towards jowrnahsts, ., ...
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THE MINISTER OF STATE IN
THE MINISTRY OF INPORMATION
AND BROADCASYTING (SHRI L K.
GUJRAL): Hon. Members will recall
that when there was a discustron 1 the
House on diffusion and deimking of the
Press, 1 submitted to the House that
one of the difficulties that had arisen
unfortunately in some of the major news
papers had been that decision-making
was passed on from the Bditorial Room
to the Management Roum

In this case, particularly, it is very
unfortunate that in the Articies of Asso-
the Statesman have provided and
the powers to the Managing Diree-
tor 10 enforce the policy of the paper
and not to the BEditor,

ot Wetro I Ay e g e
W wqa & 35 swesrreaeew
famastmr &1 ow svesteie oy
¥ & Y srad v oty wid ¥ angw
frwar ot 99 9T gawn foar qqr ot
79 & W ¥ gt frarar M B 7

SHRI 1. K. GUIRAL' These are two
astparaie cases. I have réceived a copy
of the resignatioa submitted by Shri
Sumants Banerjee resigning from his job
in Wwhith he b said:

“My comscience does not allow me
%0 continue working any longer in the
prosvat conditions.”

......... SThe  subeoguent cvents
culmingting in the totel sieveiider of
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men &t the beim of the ediorial staff
to the managerial Somes bartering
away editorial freedom and dignity
ouly strengthtoed my resolve to re

&

%0 a3 to avoid being a tool of business
intereats.”

He also mentions that one of the mem-
bers on the editorial side was mishandled
by one of the manigers and focal stoff,
‘This has been meationed in the Resolu-

-]

tion a copy of which has beem semt 1
me,

SHR] JYOTIRMOY BOSU, Siv, 1 am
catching your eye. Let me be permitted
to put gquestions

MR SPEAKER: May [ requent you to
Jllow one other Member to put lus
questions firt sunce s mame has  also
been clubbed?

SHRI C K CHANDRAPPAN. It ©
stated in the answer that the employees
of the Statesman have submitted a me
morandum. They bave alse placed their
grievances 1 want to know  whether
the Government is aware of the fact that
the Managing Darector of the Sratesman,
Shr1 Irame, who is a former boss of the
Insurance organmaton o something like
that under Tala is empoying all ¥inds of
facilines including u big bungalow 1o
Delbi and in Calcotta? And wheneve:
he goes to the other big cities, more
fucilines are provided to lum like bunga
low, car and everything. At the same
time, the real journalmts who sre woik
mg on the staff and the correspondents
from the Bureau have pot been provided
with such facilities.

MR. SPEAKER: Mr Chandrappan
please put your question smd de nol

make a statement.

SHRI C. K. CHANDRAPPAN: The
last part of the answer ssy»:

‘It » boped that the management o
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that one of the journalists, Shri Madbok,
afier fiflug a vade agaimst the manage-
oot Yor tedvesiml of soms of his griev-
saces while coming owt of the
assaulied by no less a per-
than the manager of the Sawesman?
en such things are happening, what
is the kind of action that you are taking?
What is the use of bringing in a Bill on
Diffusion of Ownership®

sE

SHRI L K. GUIRAL: A copy of the
Resolation passed by the Association
was sent to me in which this incident
had been mentioned. Naturally, 1 am
not in a position to vouchsafe for th:
facts. But, this was mentioned by the
deputation of the employees who met
me. I am also told by the deputstion
that when the incident took place,
was brought to the notice of the Labou:
Court itself. The labour court is looking
into it

SHRI DINEN BHATTACHARYYA
May T know whether at is a fact that
the Statesman management is planmng
lo remove the machine which they pro
pose to set up in Calcdtta in connection
with their junior Statesman, a weekly
magazine” If you have decided to shift
it o Delhi, it will cause a serious un-
employment problem in Calcutta May |
know whether Government have taken
note of this matter and whether.

MR. SPEAKER, How 1 it relevant
tw the mais question?

SHRI DINEN BHATTACHARYYA:
Kindly see the question. The queston
refers 1o ‘high-handed methods’.  Thw
is the most high-handed method that
they mre shifting thg machines from
Caiontta %0 Dethi, a3 a result of whxh
4 large number of employees will be in
& Yery serious situation. So, [ would
Mke to kmow whether Govermmen; pro-
puse 1o set up g high-level inguiry into
all the functions of the Statesman,
especially that follow, Mr. Fgani......

MR, SPBAKER: I fail to understand
bow this queation is relovant....

¥
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SHRI DINEN BHATTACHARYYA:
It 15 a high-handed method to remove
the machines from Calcutta thereby
causing hardship to the workers,

MR. SPEAKER: After afl, the me-
chine has to be removed with hands,

SHRI DINEN BHATTACHARYYA:
Let the bon Minister an.wer whether he
knows it or not.

SHRI 1. K. GUSRAL: It hay not bean
brought to my notice as yet.

SHRI DINEN BHATTACHARYYA:
What about the inquiry? “Today is the
last day of this session, and tomorrew
nobody will come to you or to me as a
Member of Parhament, § would like to
know, therefore, whether ix is going to
set up any inguiry by the Company Law
Board or any other agency regarding
this aspect of the Swmresman,

SHRI I. K GUJRAL: If the edition
of a particular paper is shifted from one
place to another.

SHRI DINEN BHATTACHARYYA:
It is not only that, but there are other
things also which are happesing. So, |
would like to know whether he is going
to set up any nquiry?

MR. SPEAKER: There is no question
of high-handedness ip this. It is their
own problem. They may shift a ma-
chine wherever they like, Su. let the
hon. Member confine himself to the main
question,

SHRI K. P. UNNIKRISHNAN: As
this type of disgusting experiences of
esteemed friends in the journalistic pro-
fession pile up not only in “the Skues.
man” but also in “the Janmabhoomi®
and “Aj” or various other papers owped
cither by families or groups or trusis,
may I know whether the hom. Mhiﬂ‘er
is poing to set up a watchdog machinery
to inquire into such imstances, because
the problem has hecome very urgemt in
these media of mss communication?

SHRI 1, K. GUIRAL: So far aa re-
trenchment s concerned, it &8 recelving



7 Oral Answers

attention immediately. The case of
Janmabhoomi was also pointed out to
me, and it is receiving our attention.
The case of 4j has also come to our
notice.  In this particular case regard-
ing the Sfatesman, 1 have received a
copy of the resignation and I have not
. been asked:to intervene on this occasion
on his resignation. What has been
brought to my notice by the resolution
and by the representation and by a copy
of the letter writttn by the association
to the editor of the paper is that the
authority of .the editorial side is being
eroded by tl_g? management side. That is
the issue which concerns me more than
the others, net that the others are less
important, but this is of greater concern
to me, because we have guaranteed in
the Constitution freedom of expression
and we are very keen to see that the
€ditorial side is more important than the
management side in a newspaper. This
matter is receiving my attention, and I
am looking into it.

st qEenA THIEL ¢ JQ AT =T
g i /et 78I & 979 g ¥ 0¥ T@-
Al & gy | faFad wid fF aga @
AR @Y A § fFrer fram gy
T 7 § ag 9 q5ar § 5 O fead
art & faeed 3 § AR R
SN & A9 geuagi gam & a1 fraer
TCE? AW F S AN FRENEE
S A1 <Y Faedt &Y 8 2 frhrea A1 S®
q 9T g7 747 & faf AT e QU Y
FH &, zafare 37 F1 fAF<r & fawre
feam w1 STt SR gAY B Ay
TH a@ T S fAa faar 21 ar
W Aw F foaw dew g o' & gray
7 gl Agrea & fauy fawmg faedr §
fom %1 g & FEal ¥ 99T FF FH!
ar #x fwdr Freor & fAere feon
& a1 S L$adT § qadag gun |
U ST F @A gAT & 7

s Wio Fo WA : AT Alfeqw &
St oarg AE § ag faw o ws g fw
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gra’ & 3 At & fAwT @ e
FAAET ST FTHIT IT & AT HLEASE
FT | IEF A T QG| AT &
ey ® «ft ag foFwa 7 )

it sew fagiy arwdat: 94! AR
T ag @ fer & f& ez &
JET=I o U S&q19 a1 fwar @ foa §
oAt ferradt &1 faaxw foar g @&t
WEIRA A 39 TEQE &7 garan st fear )
FT 98 99 48! ¢ % 30 s=19 7 -
FRI A FTAR & FO FIAAEY A A{T
F R 7 A T FAAG & ST AFFR
qEd § AR R 39 AHA | Haad
AT & FT AT FAa A F gras aaa
Y AT O FIH A SSMT ATRAT & foa
& 37 & fawmd g3 g as !

SHRI I. K. GUJRAL: When the ‘de-
putation met me and gave me a  copy
of the Resolution, ithey were naturally
keen that their problems should be look-

ed into.  Otherwise, they would not
have met me. It can Le divided into
two parts. One 'is about the working

conditions in regard to bonus, salaries
ctc. Naturally, this should be looked
into by other Ministries, to which the
papers are being refeircd. I understand
copies of this Resolution were sent to
those Ministries also, namely ‘The De-
partment of Company ILaw and the
Labour Ministry. My primary concern
in the Ministry of Information is about
the authority of the editorial side, about
the hegemony of the editorial side. If
the hegemony of the editorial side = is
eroded, as unfortunately seems to have
eroded, it is a matter of concera not
only for Government but more for the
House even because we: are the custo-
dians of freedom of expression. So we
must see to it that it deces not get eroded.

SHRI VAYALAR RAVI: It is dis-
graceful to hear from the hon. Minister
what the management has done consider-
ing the articles of association and free-
dom of the press. I would like to know



9 Oral Answers

from the hon. Minister what is the defi-
nition of ‘freedom of the press’ accord-
ing to Government and what steps have
been taken to protect it? Also are Gov-
ernment. aware that the Statesman ma-
nagement has threatened a lock-out of
the newspaper? If so, what steps ' are
being taken to -prevent such a drastic
step?

SHRI 1. K. GUJRAL: I would only
content myself with quoting from a book
which has recently been published. It is
the autobiography.. ..

MR. SPEAKER: How is it relevant to
this?

SHRI I. K. GUJRAL: If you will kind-
ly hear, you will know (Interruptions) 1
hope you are equally concerned about
freedom of the press; if you are not, that
is a different matter. This is from the
autobiography of no less a perSon than
Shri M. C. Setalvad who was one of the
trustees of the board of this paper. I will
only quote a few lines to tell you how
the authority of the editorial side and
freedom of expression has been eroded
in the newspaper. Shri Setalvad as
Chairman of the Board of Trustees. He
says:

“My Chairmanship of the Board of
Trustees of the Statesman Ltd. receiv-
ed a somewhat rude though not . un-
expected shock in the latter part of
1968. The story is interesting showing
how difficult it is for the industrial
proprietors of a newspaper to give edi-
torial freedom to its editor and how
the experiment so honestly and laudab-
ly launched by the industrialists who
had reorganised the Statesman in 1963
failed. Probably it is a novel experi-

The main point is that even Shri Setal-
vad felt that editorial authority in the
Statesman was being eroded... ...

SHRI JYOTIRMOY. BOSU: What have
you been doing?

SHRI VAYALAR RAVI: What
the threatened closure?

about

BHADRA 14, 1895 (SAKA)
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SHRI I. K. GUJRAL: 1 think the
question stands replied when I . quoted
already from the articles of association
to show that authority has been passed
from the editor to the managing director.
I have-also quoted Shri Setalvad . who
was Chairman of the Board of Trustees
to show that authority was passed on
from the editorial side to the managerial
side. That is where freedom of expres-
sion was eroded in the Statesman.

SHRI VAYALAR RAVI: I asked about
the threatened lockout.

SHRI I. K. GUJRAL: It has not been
brought to my notice. I hopefthey would
not resort to it.

=t A ot : - WRET,
IO WA 9@ €@ T TETERIT

fifs & a3 § wawz & qwEw @
off fifT g% T & I 1 TE o}
fovs ST Wt aga o 9T, g da &
oM @@ FF qrieETHed faafer &
ar # @ s @ v e afgar
frqifen Rzada & oy o f5 7 guR
FIT AFATHAT ofF FTF F JT AT ugq H
HSAT AT AT | ZH &S & Fr 2Taia
T 8 H@aT OF AT & I &
freaor & o g0 A FF0 99"
& 73 g1 zafaq & et wgied § S
Frgar g fF |7 ag arg @&t g s
siqfere fwo i ®1 qAstdz T e
H gAFT1, HX ATAA 98 a9 § -

“You journalists, you should know
that I am the management.- I shall
grind him into the dust.”

‘EFdy, THed, o mife @
gfegmri & faar gaar @9 1 a7
AT g, AT & fae FF 7 eqaqeaar
g, @aX 3FgT FIA A A TG 2
ag FAT o FIWR T4 &1 qra gafag
F AdT 73Ry § Sa1 =177 e d3g
§ qgr AAVST ST A GRS T@I
Afr—ag 747 qree Froe #7 a3 2 fGaa



it Oral Answers

AT HEAEHTG T WL qAFTA A
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g ag Remdq § oW g AR g
anFl §1 § % f@aars ®$ FAar
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faamr g1, & /gl straar afE wwwi
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& AT AT I H TATT & qAT AT ST
a7z & afqsx & ¥ gm ?
']

SHRI I. K. GUIJRAL: Sir, in their
memorandum and articles of association,
one of the ‘things which the Statesman
have, in principle kept for themselves;
says: “Code of principles of «emocratic
Government - and democracy.” ] hope
they will understand after all these ques-
tions, what is the democratic wish of the
country, and they will understand how
this House is reacting from all sides to
their present method of functioning. 1
hope no further action will be needed
if they heed to what the country fs feel-
ing, because if they feel that democracy

is to be preserved then the democratic
wish is being expressed here.

So far -as the particular incident is con-
cégned, which Shri Madhu Limaye  has
pointed out, as I have said just now, when
the deputation came to meet mie that the
incident occurred in the Labour Court,
I was told that the presiding judge of the
Labour Court has taken cognizance of
that, and I hope something will happen.

=t 7y fwad : frarsfen wrfsac
T Fgr Afeew 3 3a7 sdE o fF 9w &
FZY F 1 W ATHN AAOA T IARTT
fFar—Tar ag atq @dr g 7
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SJ;IRI I. K. GUIJRAL: It is difficult
for me to say yes or no, but that is what
I was told.

Wt A foad @ @1 ww SEFH
grfae & aaag afEa T SAERT
g v fagefer arfeac § Fgr =
A Fifny Sfe SR qE Fid §
g fwar 1

SHRI I. K. GUJRAL: I will check it
up.

SHRY HARI KISHORE SINGH: I
understand that the whole trouble has
started after the  talk: of diffusion of
ownership of the press. May I Kknow
from the Government whether it is aware
of the fact that after this talk of delick-
ing the press from monopoly houses. the
Statesmar management has started harass;
ing the correspondents by cuttmU down
their facilities such as transport conveni-
ence, telephone facilities and ‘other allow:
ances, and if that is so, whag steps do_ 1he
bovernmem propose to take? T was vexv
surprised fo hear from the Minister that
while the .articles of association of the
Statesman. were changed, the Government
sat tight and did not do anything. How
is it that, the articles of association were
permitted, to- be changed, which has
eroded the freedom of the press and of
expression +in the .Statesman?

SHRI 1. K. GUJRAL: It is difficult for
me to say in terms of time when this di-
fiiculty started. In any case the States-
man’s difficulty started definitely -when Mr.
Pran Chopra, former editor of the States-
man asserted himself and it is understood
-that the board of trustees stood by him
and that is why not only the Editor but
the board of trustees also Were got rid of.
This has happened in 1968; it has hap-
pened as a coincidence that in the last
five or six years we have been seriously
thinking of delinking of the Press, etc.

=it g Jiw tag . wraAT mem
AT, I HT qTAAT FT 9T S
T97 I&T & AT SIAGT FT FEHTT Tl F
st TEFar &1 afk=T fear &, 3o geasd
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# % g woon wew § e
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SHRI 1. K. GUJRAL: This consists of
two So far as articles, ctc. are
com:::..imdmtonndemm
the Company Law is looking into it. So
far 'us freedom of cxpression is conoerned,
we shalf Iry to ament amd sec tha free-
dom Of expression, not as a Government
but as part of this House, s preserved
in evesy imtiention which is given that
right under the Constitution.

SHRI INDRAJIT GUPTA: In view of
the fact that the proprietorship of Stales-
men pests in the hands of a comsertium of
some of the big monopoly houses in this
country, such as the Tatas, Marin Burm,
Andrew Yule and s0 on and in view of
the real difficulty of any independent-

minded cditor in goting alomg with the
proprietors of this type—ithe Minister has
already referred to Mr. Pran Chopra’s
case: there are other casés alo—I should
ik 1o know specifically from the Minister
whether the Governmont .has the capa-
city, how does it expect to uphold the
fmdonl of the press for which he express
ed’ so much concern? Wha concrete
mops can the Government take other than
bringlieg in the legistation for diffusion of
the owmership of the press which seems
to have been indefinitely shelved? What
other stops bave the Government in their
mind. which will at least give us confi-
dence that the froedom of fie Press is not
poing to be limited to words only where
wach big menopoly houves are toncerned?

SHRI 1. K. GUIRAL: The question of
shelving that memsure does not aris
We are committed to delinking und we
sliall bning forth wmeashres o this respent...
1{isteprupiions) 1 Bope it will sof be leng
dog, We have bygm frying to evolve
methods and measures whereby delinking

Oral Answers 14

can take place. ... (Interruptions) So far
as my friead’s contention that this peper
and some other papers are being comtroli-
ed by big industrialists, that is a fact to
which we agree and that is why we are
keen. We are committed that the delink-
ing must take place.

SHRI INDRAJIT GUPTA: My ques
tiop was whether there are any other mea-
sures by whiih they can uphold the free-
dom of the Press in cases like this,

SHRI 1. K. GUJRAL: | think freedom
of the press can be restored only when
those interests which are known monopoly
imerests ‘are climinated and that is the
matn idea; nothing short of that will serve
the purpose

SHRI JYOTIRMOY BOSU: This
Statesman used to be owned by

Ea

Yule Company and people like Lord Ca-
thew and Sir David Yule ran it to pro-
tect the British monopoly interests in

s!

country, The ownership has changed
some extent. They have planted as ma-
naging director Mr. Irani on a monthly
salary of Rs. 13,500, this ia Mr. Guiraf’s
garibi  harao.  Whilst the Govern-
ment is talking in terms of remov-
ing IAS  offifers fiom  professional
spheres and replacing them by profession-
als like engineers, doctors, etc., in the
Statesman the reverse is the process. To~
day thc Editor has not even the functional
power and If a reporier or correspondent
wanty some taxi hire or a typewriter or
something else, the Editor has not the
power t0 give him the clearance. It has
to go to the managing director gr ooe of
their henchmen. A manager of Srares.
man, Mr. Santoshmath, went tv the UN
ILO conference as the employers’ re-
presentative and he is the Labowr Cor-
respondent. The news are thoroughly con
trolied and news about the opposition is
completely blacked out by the Staresman
management and the Government jointly.
lsita fact that one of the Delhi
manager's wife, Mrs—I do not want to
mention the name—is the intenior de-
corator for decorating Mr. Trani's _ bhouse
at No. 28 Tughlik Road..
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MR. SPEAKBR: I am not allowing it
You, aye (bringing in individuals who are
not present in the House.

'SHRI JYOTIRMOY BOSU: 1 shall re-
frame the question.

MR. SPEAKER: You will make it
worse.

SHRI JYOTIRMOY BOSU; No, Sir. I
assyre you. Will the Minister kindly tell
us whether it is a Yact that a mmnager
of Statesman who had gone fo ILO as
the employers’ representative is the labour
correspondent getting two columms  for
writiag on labour issues?

SHRI I. K. GUIRAL: I do not know;
I will make enquiries.

s omwmm aw : s, g
e & gad ¥ o frad a2 X
g § @ a@ ¥ N gerrafrgy
¥ § Wt % Ay Wt qa & T wr
T § 1 WY T ARreTCSEi WY
25 af oz * fy=it £ Ay
ax Ty TeedE § T Qg
- g wit Fafeyr ot § 1 &R T
qal ¥ 9T, o S & 9 v g TR
afr geafer ufae ¥ &, a@ WO a
€ urw g Aifafrr o W
Y IAET WAZTT A AT TN FEA AN
A, AT AIEN, W&
wfe ey &1 oy w@r 1 dar o
frar wrfte wopee W X W
T a1 5 ‘o’ wameeaE ¥
aqrferarifzdt stedtde oft wafte agidt
Y T warr g Ay oy o
o I arw o wy v faat v
ag ¥ o frvaw W) amee dave
ff 1Y wWife A a@ T w
WoT e AT L.

MR. SPEAKER: You arc not asking
a qguestion. Ask a queation.

ot o wyw v ;A waR

TS #1 dor gk &+ W W W
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T T R S v 3 P
ferwr o7 4 ' W 3 warr Sl e
ofr ¥ wry gww § P ot gies W
T e & o Tt v et
2, o fv ay esTrCaw W Y Y
T yAE g .

MR. SPEAKER: No question is being
asked. If the Minister could make omt
anything, he may reply.

16 ,

ing party.. .(Interruptions)
SHRI JAGANATHARAO JOSHI: He
said “suppose”.

SHRI MURASOLI MARAN: Every

party has its own organ. Suppose the
oditor of National Herald, or
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SHRI'L K. GUSRAL: Since & question
asked and you have permitted
to reply 1o it, 1 may say that there
F'y difference between commercial
and those papers which claim

party organs. Everybody knows that
a party paper the policies of the party
being projected. If you exclude them,
and large the press in this country is

i

gEssE

i

SHRI MURASOLI MARAN: Suppose
the editor of a party paper becomes &
turncoat and writes against the philoso-
phy of the party?

SHRI 1. K. GUJRAL: T cannot reply
to a theoretical question. 1 cam only give
w general projection. In order to ensure
the freedom of the press the supremacy
of the editor must be there Only then
the constitutional guarantees about the
freedom of the press become really effec-
tive. About reference of the problem to
the Press Council, it is a suggestion which
we will consider.

SHRI ANANTRAO PATIL: There
has been more and more encroachment
by the newspaper management on the edl-
torial freedom and the Minister has also
admitted this fact. May 1 know whether
this important and basic issue has been
referred to the Press Council, which has
been established for maintaining the free-
dom of the press and improving the
standard of journalism and, if not, why
not?

SHRI I. K. GUJRAL: Recently, the
Association wrote a letter to the editor,
a copy of which was sent to me I am
quoting a paragraph from that letter. It
pertains to the defutation meeting. I
quote:

“After reading the resolution, the wit-
ness asked whether we had teken up
our problems with you—that is, the
editor—and what you had to say about
. He was told that, as .we under
stand the situation, yob-that is, the
pditor—did ot held the authority and
the Board of Direciors of the States-
man Lid. had told you that you should
confine yourself to editorial mutters and
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that the Managing Director was the
sole authority in other matters.”

This ‘is the issue which I will examine
from the pont of view if I can refer it
to the Press Council,

SHRI SAMAR GUHA Ay bas been
pointed out by Limayc, the editorial com-
ments show a balanced view of the news
and also help mn getting a correct publi-
city to certain reports. The correspon-
dents of the Siatesman were becoming
bold and critical of the Government side
or of the Opposition side. In view of
this, there has been a peculiar discrimina-
tion of the news that appeay m the Delhi
edition of Statesman and in the Calcutta
edition of Sratesman. Some kind of news
are published in Delhi and some kind of
news are blacked out in Calcutta. May
I know whether it is a fact that the Chief
Minister of West Bengal has been putting
a pressure on the management....... '
(Interruptions)

MR. SPEAKER® Please be relevant.

SHR1 SAMAR GUHA: 1 know it. I
am in possession of the facts.

The Chief Minister of West Bongal has
been putting a pressure on the management
of Statesman not to give publicity to Op-
position view-point in the Calcutta edition
of Statesman. [ want to know whether
the Government will inquire into the mat-
ter There is a discrimination between the
news appearing in Delhi Sratesman and
Calcutta  Sratesman, They have utilised
the management of Siatesman for their
own benefit. The Statesmiin was critical
about the Government -attitude. The
management was pressurised to help the
Government to suppress the freedom of
editor, news editor and correspondents
May I know whether the Government will
look into the whole matter?

MR, SPEAKER: The Question is about
high-hendedness of the management to-
wards journalists and other employees.
This is too muich beyond the scope of the
Question, It is not a general discmssion
about the policy of the Stutesman or other
matters.
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SHRI SAMAR GUHA: 1 swear | am
in possession of the faols that there has
been a pressure by the Chief Minister of
West Bengal on the management of Srates-
man 10 black ©out news that appear in
Delhl edition of Srafesman and 10 curtafl
the editorial rights of news editors and
correspondents.

ot ug fomd : gy 7 W W9
DA Rt e @ §

SHRI 1. K. GUIRAL.: May I say that
Shri Samar Guha who is a very semior
Member of this House and a very leading
Member in public life should not make
a statement like this....( Interruptions)
I can only say this......

SHRI SAMAR GUHA: I know it 1
am in possession of the facts.

weas  SAE : TAT Mwy W WA
§° oy awd el

SHR! 1. K. GUIRAL: | want to say
categorically that there has heen no pres-
sure on any newspaper including the
Statesman.

SHRI SAMAR GUHA: Pressyre bas
been brought on the managemeat uot to
publish certain things. You have o el
up s Parlinmentary Committee (o find out
whether there has really heen any pros-
sure or pol.  {Interrmpiions)

SHR1 KRISHNA CHANDRA
HALDER: I want 10 know from the hon.
Minister whether Mr. C. R. Irani, as
Managing Ditéctor, has usurped the vights
und powers of the Wditorin! Board and
whether the Siiesman has invested Re. {
lakh in Wachiketa Pobdichtions started by
Mr. A, B, Shah and whith is Snenced
b CIA.... .
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mm:-lmmm
it. 1 s noy selevant to the maln

tos. It is boyond the scopy of  the
quastion,

SHRI  KRISHNA  CHANDRA
HALDER: 1 wank to khow Whatlier
every newspaper in India hay scbmitted
the mecded dotalls to the fectdindleg
committes set up by the Ministry of
Information and Broadcasting but the
Statesman bas decided to 3o to the courl.
{ want to know whether this is & fact or
not and what steps are going to be taken
against the Starerman,

MR. SPEAKER: 1 am sorry, it is ot
relevent to the subject ‘of the main Quee-
tion,

Mr. Bancrjee.

SHRI 5. M. RANERIEE: This is the
memorandwm  submutted o  the hon.
Minister by the employees of the Stars-
man, The Siasewnan has no money 1o
pay to its employeés as intecim relief s
demanded by them till the apponrment
of the Wage Board. Buwi I wani to know
whetber it s a fact that Mr. Irani, the
Managiog Director, had paid a sum ol
Rs. | lakh to the publication called
Naghiketa which is conuected with the
Congress culture and frecdom organisa-
tion. said to be fnanced by the CIA .

MR. SPEAKER: 1t is not relevant wo
the msin question.

SHRI 8. M. BANERJEE: My questios
is whether it is a fact that this particular

rupees. . {Intervuption) Tt ¥ comtained
in the Memorandum, Teot Wim say yeu
or no...

MR, SPEAKER: Why should 1 ask
him? T is not at afl relevant.

SHRI . M. BANERJEE: let him suy
whether he has any ioformution or ot
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ketn Publication snd have ultunutely
taken B over by paywg another Rs !
fakh, 1 want to know whether it is @
fact or notl. -

MR. SPEAKER [t bas nothing 1o do
with this. It » not a relevant question
at all,

SHRI 8 M BANEKRIEE Sir, this s
concersing the Stasesman  Let him say
yes or mo.

MR. SPEAKER: It has no relevanc
to the main Question.

SHRI . M, BANERJEE: My question
t¢ specific. They have no money to pay
to their employees. But, here, Mr. Isyam
has paid Rs. 1 lakk to the Nachiketa
publication which is an organ of CLA.
I want to know whether it 1s a fact or
not

MR SPEAKFR You are brnging mn
slfegations and names of those pervom
who are not present in this Howse or mn
s position to defend themselves | am
very sorry, | cannot allow this

SHRI INDRAJT GUPTIA At lcast
that part of the question can surcly be
apswered

MR. SPEAKER Which part?

SHRI INDRAJIT GUPTA Irrespec
tive of any comments, about the other
publication he can answer whether the
Statesman which claims to have no
momey to pay its employess, has aciually
invested Rs 1 lakh m some other pub-
fication

MR. SPEAKER That 1 nught No
names should be nvolved

SHRY 1. X GUJRAL 1 am unablets
say anything about it.  This has been
referred 1o and 1 am ssling them to ook
ime i

SHR! P. G. MAVALANKAR' As you
rightly pointed out, Mr. Speaker, Sir,
this question originally was about the
high-hatided methods of the Sraeniman

T Expunied o ordered by the Couir
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But the Minster wiule gwieg seweral
replies has chosen o expand (he scope
of the question and has gone mto the
whole question of the freedom of Press.
Therefore, since the Mimster has chesen
to expand the scope of the Short Notice
Question by quoting 2ven from Mr.
Setalvad’s book, how it s going to
advance,

MR SPEAKER Please come with
your question.

U9 AT FB YU ¢, I 9
ww ¥ qfed | W a1 agE R T
£

SHRI P. G. MAVALANKAR: * *
SHRI I K GUIRAL: * *

MR SPEAKER If you will see the
proceedings, you will find that he was
making these allegations, ¥ expressly told
m that he was nof putting gquestions
but that he was making allegations after
allegations against lim Why should you
disturd the stmospliere of the Hounsc?
Rather than asking a question which &

relevant why are you making aflegations
after allegations agamnst the Mirister?

I told the Mimister that these are mcre
allegations; he need not answer.

PROF MADHU DANDAVATE: What
15 the wrong with the allegation?

uraw WP w9 AT 9wt gy
wgR W W g v f) we o
%7 A g QU E w1 e o
TEET ¥ wew e § e fox e
Lok &

st wnfgrd oW
YT FT AW R |

oW ST AT NN
At s & wfgy

L T e I N,
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SHR1 SAMAR GUHA: Sir, I rise on »
point of order. -

MR. SPEAKER: Dempite my warning
to him not to side-track but 10 ask ques-
tions, wllegetions after sliegations and all
that are made against the Minister.

ot waw faprdt ey : o
WERT, WA T/ A7 /Y W77 Ag AT
fesaars: v a%d ¥, W@ ¥ waad
¥ ¥ frve g 1 AT wrg wat w7
frdr e & g T W v AN
T T ¥ ) WY wilem g
YT 9 QATIT & a%a § K

MR. SPEAKER: The point of order
should not be one-sided. It was relevant
for him to ask questions. But, he shouki
not side-track and make all sorts of al
legations.

sy wew faprt wrwddt :  wm
I9 #Y frmoars 37 w5y ¥

Mr. SPEAKER: I told him that he was
not asking questions. But, he was making
allegations after allegations. I shall sec
if it is objectionable.

oY waw fagret wrodaft : W

gy w7 ware afey o T &7 T
i@l 1+ swagw,

MR. SPEAKER: All I can do is to dis-
allow the questions and answers on both
sides.

No more guestions. ] have ¢aid that
everything said is expunged.

Now, Shri Nitiraj Singh Chaudhary.

ot geN W WO : W TG
& qrew ¥ aer 1 Y, W IR 1w g
qeX #t g Hfad ¢
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ooy R « QF @ & v g
my, ww S e
ey gfed ¢
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ot gor W wow ; efy ddft
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w¥ W AW WY Al W anes 6
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HTTE GO &7 BAT FL IG fgas
wr§ gare agi A 95 wwar WX WY
g B Af & g s 998
FIX AT WFRY UF WATH a4y A Wi
a?

SHRI 1. K. GUIRAL; It is a strange
type of question. May I submit that an
allegation was made....

MR. SPEAKER: Kindly, let him not go
into that matter agrin.

SHRI I. K. GUJRAL: 1 am not going
into that. I am replying to his question.
I was saying that my bon. friend Shri
Samar Guha had felt that the management
was under our pressure, and here my hor.
friend Shri Kachwai feels that they are
under our pressure. The two are seif-
contradictory. That is not the questioe
at issue now; the main issue js that &
working journalist had i1epresented to me
and given all the documents, The issue,
definitely, as I put it to the House is, free-
dom of expression for editars and journa-
lists, and I thought that all sides of the
House would be equally concerned sbout
it. So, if my hon. friend feels that the
management has a case, T do not think
that it is fair to this basic comcept thax
freedom of expression must be preserved
at all cost.

#*Expunged as ordered by the Chair.
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PAPERS LAID ON THE TABLE

NOTIFICATION
ASSEMBLY

RE. DELIMITATION  OF
CONSTITUENCIES  OF
PONDICHLKRY

THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND
JUSTICE (SHR} NITIRA] SINGH
CHAUDHARY): I beg to lay on the
Table a copy of Notification No. S.0.
#47(E) (Hindi and Eoglish versions)
published m Gazette of India dated the
25th August, 1973 contaming Order No
4 of the Delimitation Commussion in
respect of the delimiation of Assembly
constituencies In the Union terntory of
Pondicherry, under sub-section (3) of
section 10 of the Delimitation Act, 1972
[Placed in Library. Ses No. LT-5613/
731,

ANNUAL ReporTs, ETC, OF WEST BENGAL

AGRO-INDUSTRIES CorPORAIION LD,

CALCUTTA AND MYSORE Stair  AGRO-

INDUSTRIES CORPORAIION LTD.,, BANGA-
LoRE EOR 1970-71

THE MINISTER OF STATE IN
THR MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE): 1
beg to lay on the Tabje—

(1) A copy cach of the following
papers (Hindi and Enghsh versions)
under sub-section (1) of section 619A
of the Companies Act 1956.—

(s) Annual Report of the West
Bengal  Apro-Industries Corpo-
ration Limited, Cafcutta, for
the year 1970-71 along with
the Audited Accounts and the
comments of the Comptroller
and Audior General thereon.

(b} 'Anoual Report of the Mysore
State  Agro-lndustries Corpors-
tion  Limited, Bangalore, for
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the year 1970-71 along with
the Audited Accounts und the
comments of the Comptroller
and Auditor General thereon.

(g) A statement (Hwdi and English
ver.um) showing reasons for delay in
laying the above Reports, {Placed
Library. See No. LT-5614/73].

WiLd LIFE  (TRANSACIIONS
DERMY) RuLss, 1973

AND Taxp.

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF, SHER SINGH). 1 beg to lay
on the Table—

(1) A copy of the Wild Life (Tran-
sactions and Taxidermy) Rules,
1973 (Hindi and English ver-
sions) published in Notification
No. G.S.R. 198(E) mm Guzette
of India dated the 9th April,
1973, under sub-section (2) of
section 63 of the Wild Life
(Protection) Act, 1972,

(ii) A stutement showing reysons
for .delay in laying the above
Notification. {Placed in Libra-

ry. See No. LT-5615/73].

SFATEMENT RE. CORRECTION OF ANSWER
T0 US.Q No. 4426 ®E. Mabmas-PorT
BLAmR SERVICE

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B, RANA):
I beg 10 lay on the Table a statement
corracting the reply given on the 27th
August, 1973 to Unstarred Question No.
4426 by Shri Shanker Rao Savant re-
gurding Madras-Port Blair Service at a
Loss by Shipping Corporation of India.
[Placed in Library, See No. S5616/73].

NOTIFICATIONs UNDER  EssENTIAL
CoMMoODITIES ACT, 1955

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHWI
A. C. GEORGE); I beg to lay on the
Table a copy ecach of the following
Notifications under sub-section (6} of
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section 3 of the Essentinl Commodities
M‘, 1955;,»—-

(i) The Temiles (Prmluction by
Kuitting,  Embroidery, lLare
making and Printing. Machines)
Contro! (Amendwent) Oxder,
1973 (Hindi and 2nglich ver-
sions) published in Notification

No. S0. 1135 in Gazette of
India dated the 28th  April,
1973,

(ii) S.O. 1186 published n CGazetie
of lndin dated the 28th April,
1973 containing corrigendum
Notification No. S0, 3i66
dited the 21st July, 1971

(iii) The Woollen [extiles  (Pro-
ductioy and Distributon Con-
tro}) Amendment Order, 1973
(Rindk and English versions)
published in Notification No
S.0. 2412 in Gazewe of Indma
dated the 25th  August, (973,
[Placed in  Library. See No
LT-5613/73).

STATLMEN1 RE. CORRECTION OF ANSWERS

70 UMNQ No. 1582 R.. PENsiIONS TO

FREEDOM-FICHTER MPs AND MLAs and

US.Q. No. 4862 Re. CASUALTIES DURING
PAC revorr W UP.

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): | bkeg o lay
on the Table—

(i) A statement (i) correcting the
reply given on the Ist August,
1973 o Unstarred Question No
1582 by Shri Ramivatar Shastr
regarding grast of pention to
freedom fighters amongst Mem.
bers of Parfiament and State
Legislatures nnd (i) giving rea-
soms for delay in correcting the
reply.

(i) A satement correcting the rc-
ply given on 2%th August, 1973
to Unstarced (Question No, 4862
by Shel’ R. R. Singh Deo re-
garding  cmsualties duving  the
exchuunge of fire betwéen Army
and PAC in UP. [Placed in
Library. See No. 1T-5618/73].
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Prorir aNL Loss ACCOUNTS AND Batancs
Suuer 'yo WYY op UNKA
TION Baavcw or P, & T.. e,

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONY
(SHRI JAGANNATH PANADIA): 1
beg to lay on the Table a copy of the
Profit and Loss Accounts and Balance
Sheet (On accrual  basds) of the Tele-
communication Branch of the Indian
Posts and Telegruphs Depariment for the
yesr 197172 (Hiadi and English ver-
sions). [Placed in Library. See No.
LT-5619/73).

INDIAN  NavVAL AUty  Seavics
RecuiaTioNs, 1973

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCF  (SNRI
§. B. PATNAIK): I beg 10 lay on the
Fable a copy of the Indian Naval Auxi-
hary Service Regulations, 1979, pub-
lished in Notifictition No, S.R.O, 232 in
Gazette of Indig dated the Ist Septem-
ber, 1973, under section 135 of the Navy
Act, 1957, [Placed in Librarv. See Wo.
LT-5620/73).

STATRMENT RE. CORRECTION OF ANSWER
10 US,Q. No. 3478 RE. sLow RanKING
PROGRESS IN DiHAR

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): [ beg to lay on
the Table a statement (i) curseting the
reply givem on 17th Aogust, 1973, to
Umstarred Question New 3478 by Ku-
mari Kamala Kumari reganding slow
banking progress in the State of Bihar
and (ii) giving rcisons for deftay
correcting the reply. {Placed In Librare.
See No. LT-5621/731.

STATEMENTS SMOWING ACGTION TAKEN BRY
GOVERNMENT ON  ASSURANCES, PROMISE
xrc

THE DEPUTY MINISTER IN 1HE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI B, SHANKARA-
NAND): | beg 1o Isv on she Table nine
sistements showing the actioa taken by
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undertakings given by the

Ministers during the various sessions of Lok Sabha:
Fourth Lok Sebhu

(1) Btstemem No. XXX
(2) Swatement No, XXX
{3) Statement No. XX

Seventh Sesswn, 1969.
Ninth Session, 1969,
Eleventh Session, 1970,

Fifth Lot Sabha

(4) Statement No. XXIV
(5) Statemeat No. XY
(6) Matement No. IX
(7) Statement No. Vil
(8) Statement No. VI1
(9) Statement No. N

t

Second Session, 1971.
Fourth Session, 1972,
Fitth Sewsion, 1972
1972,
1973.

Sixth  Session,
Seventh Session,
Emghth Sesaon, 1973,

[Placed n Lt\hmr\. S»¢ No. LT-5622/ 73}

12,07 hrs.
COMMITTFE ON PETITIONS
MINUTES

MR. SPEAKER- Now, item WNo. 12
Shri A P Sharma. He is absent. Then,
Shri Ishaque Sambhali  He n  alwo
absent.

SHRI K. & CHAVDA  (Paian). |

am also a Member of that commitiee
So, J cun Wy it on the Tabls of the
House.

MR, SPEAKER: Let him first ex.
press his regret that the other two Mem-
bers are absent and then say that on be-
haif of those absent Mcombers, he n lay-
ing it o the Table of the House.

AN HON. MEMBER: Shri kshaque
Sambhali has just com: to the House.

SHRI ISHAQUE SAMBHALI (Am-
roha); 1 apologise {or my absence

I Beg to lay on the Table the Minutes
of the Twenty-second to Thirticth Sittings
of the Committee on Patitions.

]

MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, I have to report the
{ollowing messages received from the Se-
cretary of Rajya Sabha — 1

i) “In accordance with the provision>
of Rule 127 of the Rules of Procedure
and Conduct of Business in the Rajya
Sabha, 1 am directed to inform the Lok
Subha that the Rajys Sabba, at its git-
timg held on the 3nd September, 1973,
agreed without any amendment so the
Reserve Bank of India (Amendment)
Bill, 1973 which was passed by the
1ok Sabha at itg sitting held on the 27th
August, 1973."

(i) “In accordance with the provisions
of Rule 127 of the Rules of Prace-
dure and Conduct of Business in the
Rajya Sabha, 1 am directed to inform
the Lok Subha that the Rajya Sabhe,
at its sitting held on the 3rd Sepiem-
ber, 1973, agreed without any amend-
ment to the Foreign Exchange Regula-
tion Bill, 1973, which was passed by
the Lok Sabha at its sitting heid on the
27th August, 1973

(ili) “In accordance with the prowisions
of Rule 127 of the Rules of Procedure
and Conduct of Business in the Rajys
Sabha, I wm directed to inform the Yok
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Sabha that the Rajya Sabha, at its sit-
ting held on the 4th September, 1973,
agroed without amy amendmest to the
Jndian Raiuways (Amendment)  Bill,
1973, which was passed by the Lok
Sabha at its sitting held on 29th August,
1973.”

(iv) “In accordance with the provisions
of sub-rule (6) of Rule 186 af the Rules
of Procedure and Conduct of Business
in the Rajya Sabha, I am directed to
return herewith the Orissa Appropriation
(No. 3) Bill, 1973, which was passed by
the Lok Sabha at itg sitting held on the
28th Auvgust, 1973, and transmitted to
the Rajya Sabha for 1its recommendations
and to state that this House has no
recommendations to make to the Lok
Sabha 1n regard to the said Bill.”

(v) “In accordante with the provisions
of sub-rule (6) of Rule 186 of the
Rules of Procedure and Conduct of
Business in the Rajya Sabha, I am dir-
ected to return herewith the Manipur
Appropriation (No. 2) Bill, 1973, which
was passed by the Lok Sabha at its sil-
ting held on the 29th August, 1973, and
transmitted to the Rajya Sabha for its
recommendations and to state that this
House hus no recommendations to make
to the Lok Sabha in regard to the said
Bill.”

marvep——

ASSENT TO BILLS

SECRETARY: Sir, I lay on the Table
following two Bilis passed by the Houses
of Parliament during the current session
and sssented to since a roport was last
made 10 the House on the 31st August,
1973

(1) The Appropriation (Railways) No.
3 Bili, 1973,
1

(2) The Payment of Bosus (Amend-
ment) Bill, 1973,
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1219 brs.
COMMITTEE ON PUBLIC UI&DBRr

TAKINGS
ForTiETH REFORY AND .MINUTES

SHRIMATI SUBHADRA JOSHI (Chan-
dni Chowk): I present the following Re-
port and Minutes of the Commitiee on
Public Undertakings:—

(1) Fortieth Report on 'Role and
Achievements of Public Undes-
takings',

(2) Minutes of the sittings of the
Commitice relating to the above
report.

COMMITTEE ON GOVERNMENT
ASSURANCES

SixTH RLPORT

SHRI C. K. JAFFER SHARIEF (Ka-
nakapura): 1 present the Sixth Report of
the Commuttee on Government Assurances.

COMMITTEE ON PETITIONS
THIRTRENTH REPORT

SHR1 ISHAQUE SAMBHALI (Amro-
ha): I present the Thirtesnth Report of
the Committee on Petitions.

SHRI SAMAR GUHA (Contai): I had
given notice of an adjouramenst motion
on the shortage of supply of foodgrains
to ration shops all over the country. Let
me read it out,

MR. SPEAKER: No, mo,

SHRI SAMAR GUHA: This is the last
day of the semslon, There is a seriows
food crisis all over the coumtry....

MR. SPEAKER: | have not aliowed the
adjournment motion, nor have I allowed
the reading of it here.
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urw % ag duwr foar § e oY
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T
SHRI PILOO MODP% (Godhra): Do 1

take it that you wani to become an astro-
naw?

MR. SPEAKER: With you, it will be
very difficult to lift up any aircraft!

SHRI PILOO MODY: I will commuy-

nicate, with you.

o Qo Qwo it : s e,
wt wry o are freg g€ & 1 g i

b Artucthot Al

1827 L. 82

D. A.

SRR WP & ey -
agfe A W 3 |za'§f:&wm
At F& D fraz ey
afer Forawr am a8 smar g, & S
FEABIXqaRNard—qd &
TARN TAFM 1,

st ng faq (@w7)  ogh wd-
gPar ¥ oY o § 3-7 e fear vl )

weaw R - & T A g T A
WITE

"ﬂi‘t‘t"'!': ﬁ@ﬂﬁ‘iﬁm
LA R i

oA WERY : QAN FIE W)
qrRA™ |

SHRI SAMAR GUHA: Would you
kmdly allow me to read the adjournmexst
motion?

MR. SPEAKER: 1 have not allowed
any adjournment motion.

Order, please. No Adjournment Mos
uons

SHRI K S CHAVDA (Patan). 1 have
also given notice of an Adjournment Mo-
tion. (Interruptions)

SHRI S. M, BANERJEE Sir, there has
been a slash in the guantuty of wheat ra-
tion distnbuted m Uttar Pradesh. I want
to know from the Mimster concerned ...
(Interruptions)

MR. SPEAKER: Order, please.

Now, the statements may b lail on the
Table of the House.

12.16 hrs.

STATEMENT RE, GRANT OF ADDF
TIONAL DEARNESS ALLOWANCE TO
CENTRAL GOYERNMENT

LI

THE MUNISTER OF FINANCE (RMR)
YESHWANTRAO CHAVAMNY: 38, % bah
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D, A ‘
[Shri Yeshwantrao Chavan}
to lay a statement op the Table of the
House.

2. The Pay Commission in their final
report have infer alia recommmended that
the dearness allowance should be granted
in the context of the revised pay atruc-
ture, recommended by them, which is re-

the 12-monthly index ‘average of
the All-India Working Class Consumer
Price Index (base 1960 = 100) for the pe-
nod ending October, 1972 which then
stood at 200 points The Commission have
recomamended the grant of dearness allow-
ance for every 8 points increase in the
12-monthly average of the All-India Work.-
ing Class Consumer Price Index (buse
1960 = 100) and not with reference to
the Wholesale Price Index of .ommodities.
Accordingly, dearness allowance n terms
of thess recommendations became admis-
sible when the average reached 208 on the
30th April, 1973.

3. Pending examination of the recom-
mendations of the Third Pay Commission
relating to dearness allowance formola, ad-
ditional dearncssy allowance has been sanme-
tioned provisionally to employees draw-
ing pay upto Rs. 37§ per month, with
effect from the 1st May, 1973, apart from
the interim relisf sanctioned earlier. A

1

1317 e
STATEMENT RE. INCIDENTS NEAR
SHARDHANAND COLLEGE

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): I beg to day a statement
on the Tsble of the House,

STATEMENT

23rd August, 1973 at 5 am., the students
of the Shradhamand Uollege, Alipsr stop-
ped a DT.C. bus in front of the college
and defiated its tyres. The bus was plac-
ed in an oblique position on the G.T.
road bringing the entire trafic 10 a hall
Some of the students are reported to have
indulged in stone pelting. Due warhing
asking them to refrain from acts of vir-
lence was given However, 1t proved in-
effective. The use of tear-gas was ordered
when an attempt was made to set the
D.T.C. bus ablaze A constable of PS
Ahpur was alvo reportedly attacked 1!v
some students and taken insde the college
compound from where the stones were
being hurled. The police was then order-
ed to enter the college compound. The
situation was brought under control in the
afternoon following discussions with the
Principal and the students of the college.

The Delhi Administration have also or-
dered a magwsterial inquiry into the inci-
dent of the 22nd Angust in which a stu-
dent of the Shradhamand College was al-
leged to have been assaulied by some
D.TC. conductors. Efforts are also con-
tinnously made to redress the grievances
of the student community in regerd lo
transport arrangements.

————

]

1217} Jan.

CORRECTION OF ANSWER T0 8Q.
NO. 728 RE. INCREASE IN NUMBER
. OF T3, CASES

THE MINISTER OF HEALTH AND

FAMILY PLANNING (SHRI B, -
m'tﬁ%bim
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ete. (St)

the Table of the House.
Statement

While replying to % supplementary ques-
tiop by Shri Mahadeepak Singh Shakya
in conmection with the Starred Question
No. 728 amswered on the 16th  April,
1973, it was stated that the B.C.G. Vac-
Cination Programme was pot just mow a
Ppwmt of the National Programme.

This statement was subsequently check-
23 and 1 want to clarify the position that
the B.C.G. Vaccioation Programme is mno
longer a separate scheme under the Na-
tiopal Tuberculssis Control Programme,
but ‘an integral part of it.

It is regretted that the mistake was not

STATEMENT RE. GOVERNMENT DE-

CISION TO REDUCE THE QUANTUM

OF ALLOTMENT OF WHEAT TO U.P.
AND OTHER STATES

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): 1 beg to lay
& statement on the Table of the House.

Statement

Allotments of foodgrains from the Cen-
dral Pool are made to the State Govera-
ments every month taking into account

i

dro-
gt sffected and deficit States.

On scount of Gw shortfall in the
mdmu;&hm::
L hﬂﬂ%

As 3 yocpaiery 1o Roep & dee-
Mcn.mpmumhu

Food Situation 38
in Kerala (5t.)

the next rabi crop, supplies to States have
to ba regulsted iaking info accownt the
present stocks avatlable in the Central
Pool amd the expected imports from ab-
road. Koeeping in view the prospects of
the current kharif crop a reduction in
the allocation of wheat during September
was made to U.P. and other States. Reduc-
tion of allotment in the case of U.P.
should not cause undue hardship as U.P.
is surplus in rice, wheat and coarse grains
and due to recemt wide-spread rains there
has been allround improvement in kharif
crop prospects in Uttar Pradesh.

mmri—

12,18 hrs.

STATEMENT RE. ACUTE SHORTAGE
OF FOODGRAINS IN KERALA

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): J beg to ay
a statement on the Table of the House.

Statement

Kerala is deficit i foodgrains and has
to depend on supplies from the Centre.
The monthly demand of Kerala for rice
18 70 to 75 thousand tonmes, Till the
end of 1972, there was no formal allot-

severe drought in the country during
1972-713 causing ihasidersble damage

-4

v
t



to April, 1973 was only 7000 tosmes and
this was increased to 30 o 38
tonnes fromt May onwands. Thes therc
was no overalt reduction in the allotment
of foodgrains to Kerala as a whole, The
total supplies of foedyraine 19 Kemals
during January to Jdly, 1973 amousied
to 5429 thousimd tonmes as apwinst 497.7
thousand tonnes suppfisd during the cer-
responding perfod of lest yeat.

Steps have been taken to enmsure that
adequate stocks are maintained with F.CI,
in Kerala

o ea——

12.19 b,

STATEMENT BY MEMBER RE COM-
PANIES PRODUCING SCOQTERS AND
MOPEDS

st wy Fewd  (wiwr) s
e, 0 e ey ar oaumw §
w ok ol § 1 WO S e
¥ e Mo fogwt yaw ¥ W
vardfe wvr o 2625 % warw ¥
9 ST, 1973 1 ¥y fe A gard
firo #¥ diw ¥ e aur SR
areft oy wrafaat & wo SwnEe o
weum febl g A g 1 0m
g ww § o

w1 Af ey o ) e
wwe § fx g o dwd  Oafes
’N’rﬁ&f‘mmﬁtﬁbimm
wgfin & st e o s sreew
® ? ey A e gfoent fro
st wr fadol agdie wr
s R i ma W B &®
wmwmmm

b @ qfe ¥ 4l ey ¥ oy oar
wﬁé’:

WPTRASREN 5 M

Ba it bed - 4>

& i war § e 9y o wfr
feufiy wwm ¥ wrwy o ot oy el
¥ frd ar vz w2 )

e v W awsi
(ot Begewt sww) . oy seoer
wiww, W arr v weey A Feat
arar § fr ded  drifow Coltfratior
mrevz fafady ¥ fion Talelr awitr
* NG wr P o o WY
far § 1 W w7 o wuen,
1973 W7 wOfen MW S 2625 |
¥ ww (v) ¥ guc ¥ et Rfer
iffar aae fwhde o aw
qwygrwmr g | aff e P
fafaa v wfeg —

‘“dad cexey fafuie s
frad Arafeor ohfrafor ar@e
fafadz &1 o ¥¢ Tt ¥-
frY & faeft mgder & fmivr
aTow frar | 5w guT W
& fawrier W o wwafmy @
¥ Fyer o wroAY Reduir gganT
FCHE
waewfagaw g
IAT ¥ 9% v W4T w7 5 AR
7 faufor el arelt wouficdt % ¥ oF

ot fadell wgdr s @ g
g oot ded Regfem & 1

W AMA X &N el § ey
oY wzrf wE werlr o d agt W
witat wafe & ¢ wgEvr wrar
W A TR wiw &
ok & apiv & TS qww T ey
s o § fred i audoed
o fads Wy & iz o g€ wibowr wr
wiww gou ffer @ 1 b
W iy e wit off wrevesy slwe wefs
¥ ooy ek e were &G Y

mtmﬁ g e i



e

41 Re. St. Laid BHADRA 14, 1895 (SAKA) Re. St. Laid 42

aqt #Y Fers w < A4y F ey § T o5t wew  fagd Swwad @ weaw
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T 11 BT .. icns s e waso pidizdiey shoud
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1 gard Agl &, @ wLewe I |

'12.20 hrs.

RE. STATEMENTS LAID ON THE
= TABLE

SHRI K. S. CHAVDA (Patan): Rules

SHRI INDRAJIT GUPTA (Alipore): do not permit the statements being laid
All these items 18 to 22 were just laid onthe. Table of the House.

on the Table of the House. They should - L
actually be read in the House, SHRI S. M. BANERJEE (Kaapur): [

wrote to you. in the morning, when I

SHRI ATAL BIHARI VAJPAYEE: saw the Onder Paper. I wanted fo raise a
And Members should be allowed to seek  point of order on two items—No. 18,
clarification. dealing with dearness allowance to the
Central Government employees and No.

MR. SPEAKER: Copies were available 21 about the supply of wheat to UP. I
tn the Notice Office. know that 216 points will be reached next
month. The dearness allowance will have

SHRI INDRAIJIT GUPTA: I came to be increased 'and you rmust allow us
through th> Notice Office and they told o have a discussion. I know that they
me that one statement was available; the have given only Rs. 7, 8 or 10...... (In=

others were not there. terruptions)
e ) TR T, Fi

.
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SHRI INDRAJIT GUPTA; Mr. Baner-
jee had written to you already today and
you said you would allow. You said it.

MR. SPEAKER: I am going to allow.

SHRI SAMAR GUHA (Contai): The
hon. Minister has laid a statement. My
adjournment motion was precisely on this
point.

MR. SPEAKER: I did not allow any
adjournment motion.

SHRI SAMAR GUHA: In my adjourn-
ment motion I said that there was shortage
of stocks in all the ration shops in the
country. ..... (Interruptions)

AR AHET : MIFW § 79T
g 4 & ar gur ¥ Fifed afwer ag
qIeA+Z @ JgT 9T a1 HIA § 76T g
f&x w3 &1

(Y Qo QAo FASIT : g FHT MY
w8 @, gad ww! faawt fzam

Rt

oft gwR ¥7T wETW  ({IAT)
A9 929 9% WA AW TFIT g
gt & foww o a1 faar gar 2 fw
AT 92 9T T@ 4T | I8 qadeT av
HeT ST T qgFHT AT AR

SHRI SAMAR GUHA: My adjournment
motion refers to all the States. But his
statements relate only to U.P. and Kerala.
There is shortage of foodgrains all over
the country including West Bengal, Maha-
rashtra and other States. What steps is
Government going to take to supply focd-
grains to all the® States?

MR. SPEAKER: How can he give in-
formation about all the States at such
short notice? He can read hoth the state-
ments and we will pass on.

N gER fagrdt aw@A gy
I T INT ? T FATA (BT AT TSI
AN QR FT T qawa § |
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12.27 hrs.

5§E QUESTION OF PRIVILEGE

st wy fomq (aier) : wemw
7ERg, § g F qTHT OF HEAYOF
faga 331 ABAT E 1 W@ § HY
aF FATH 9T fF Fo Fo FaarsFaa
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% WIE & g¥ae H Jgl A1 JEqsT
far & wsaFv sfasz fwar & o
g F37 & fF 7y fomd § o Fo
AEAESTR  F gy §  qeqadEl
F R 1 K AE aar ara-faarg #-
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SHRI K. P. UNNIKRISHNAN (Bada-
gora): We fuliy support him. Tt is a se-
serious matter.

MR. SPEAKER: [ have seen that re-
port by JK. Organisation in which Shri
Madhu Limaye’s name is mentioned. 1
have seen the news also. The newspaper
Hindustan Times has published only what
‘the J.K. Organisation had seat them.

SHRI ATAL BIHARI VAJPAYEE
(Gwalior): It is an agency rveport.

MR. SPEAKER: The Secretary, J.K. Or-
ganisation, Kanpur, has issued the follow-
ing press statement:

“It has been reported in the press
that Mr. Madhu Limaye, M.P.,
while speaking in Parliament
about the alleged frauds in the
Bank of Baroda said that a num-
ber of cheques issued "by J.K.
Organisation an industrial group,

bounced. JK Organisation has
no account -with the Bank
-of Baroda, either at Bom-
bay or at 'Kanpur. As such,

‘the allegations have ' been ™ made
wrongly and the Organisation
has incorrectly been named by

the hon. Member in this con-
text.”
SHRI AMRIT NAHATA (Barmer):

‘This is a serious thing. It is @ deliberate

~distortion.

MR. SPEAKER: I saw the proceedings
-of the House. Shri Madhu Limaye had
mentioned J.K. group of Industries and
mot J.K. Organisation.

oA | Twd g7 ;MT AAATIH AT
T w83 |

MR. SPEAKER: Why are you so im-
patient?

I am not contradicting kim. He had
mentioned ‘group of industries’. Now,
Mr. Limaye came with a privilege motion.
T allowed him to make a statement other
than under a privilege motion. If he wants
10 treat it as g privilege motion, this paper
has just published what they have stated.
Privilege against whom? They have bas-

SEPTEMBER 5, 1973
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ed it on the press reports. If he wants it,
he must give ‘me the names of papers
which have misreported it.

o wg foad © AT fFdl AU 9%
ARTE AGIE | IR T BIAT AT
& 1 A AW AR 9T ;I
FT @ E | ey o wr@garz 7 Fo Fo
A AR 1AW & 75 fomr (1 faw
TF RAHIA | qW A5 UL AT &
T AN T | HeAey WEWRT, AT
asd gy & Far |
MR. SPEAKER: If no paper has report-

ed this, then how have J.K. organisaiion
people mentioned, *{In a certain press

Y wyg faad : g gemar wifr
ST 1w HfE g 3 s @ &
afad AZEE FT F JT 93 ArEH
o 7@ g fAe g

Feneq wgeg : fAug a1 99 §9
G F, 9F FLRW@E | 94 few F3,
gag 43, ffadw sk 921 78 @
Ffafrsmgeadmrgar aR
a7 =TfEd |

s owy fRad © oA W@ gaAr
FT @ aramgaEd g |

wegd wiew ¢ § g ‘fegena
TR T F g8 R = @ a7
gar & FE & A F? W AW
Hfeetama &0 gar 1 & 37 ¢ frgarr
FHE & G 6T AT 1 ZH T H
FW WL |

st wig fwad : g9 92 qF TT-
TS agl & 1 S Fo wAAESIWA
&1 &Y qqy o@r fear & 0 12, &Ta-
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& qer 9 | @M e o
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49 Miscellaneous
Matters

ol WERE : Fo Fo HAATZAAT
F @l QBT AR Tt aerq” A
At BT | WaF ded ar gl g gad
A G

st wa fewd:  weAw WZIEd,
QT & 39 ALG Aa¢ arad1 ATy |
87 STIFET § qar dWEr § | W
qar @@r Aifsd, § 1 @S Fogarsir
qgl @l g |

MR. SPEAKER: You leave it to us.
We will get it done. We will enquire as
to which J.K. organisation approached
Hindustan Times. We will enquir, all
.about it from Hindustan Times as to who
are the people who gave -this news, how
‘they gave it and all that.

sfy we Feead @ § Sredt avSir wgl
AT FTRAT, AfFT qg TEL ARAT
for wF A w9 FIAT B QN FA
g SO § WMATAT FISHA I AG ar
T A T |

MR. SPEAKER: I will find out every-
ithing myself.

12.40 hrs.
MISCELLANEOUS MATTERS

SHRI SAMAR GUHA (Contai): In the
course of a cail-attention ‘motion there
was a discussion whether the text of the
suggestion that was made to the Netaji
Inquiry Commission by the Minister of
External Affairs should be iaid on the
Table of the House. You had then asked
the hon. Minister to give you the text of
that letter that was issued to the Neiaji In-
quiry Commission aad said that you
would scrutinise it and let the House know
wheher a faithful summary of that text
could be given. (Inzzrruptiorsy 1  want
to draw your attention to the fact that
'the finding of the Netaji Inguiry” Com-
missien fdepends - on- three factors: one,
about ‘documents; ‘- the second, about Col.
Habibur -Rahman; and _the third,, .about,
the.visii’. to, Taiwan. Col. Habibur Rah-

v
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man is not appearing before the Coin-
mission. The Government has not sup-
plied the documents to the Commission.
The whoie visit to Taiwan which is the
reported placc of the alleged occurrence
of the pilane crash by the Netaji Inguiry
Commission has been practically <abo-
taged when Government issued an ins-
truction that{they willk not have any
contact, either official or non-official,
with the authorities of the Government
of Taiwan or with any other non-cfiicial
organisation.

I want to submit to you ihat this may
izad to filing a writ petition. From the
10th September, the argument session Of
the Netaji Inquiry Commission is going
to be held. On behalf of the National
Committee to assist the Netaji Inquiry
Commission, Shri Ashok Sen will argue
the case. So, this is very relevant. The
text of the letter should be made known
because we have to know whether the
terms of reference that were given ta
the Commission have been violated or
not, whether the freedom of the Com-
mission has been violated or not, whe-
ther the Commission has conducted the
inquiry in accordance with the terms of
referencé on ‘the basis of which the
Commission was formed or whether Jus-
tice Khosla has somehow allowed his
authority to be circumscribed by ‘the di-
rective of the Government to practically
sabotage the whole inquiry. For that
reason it would be necessary for us to
know the text of the letter. Unless we
know that the. text of the letter will  be
made available, we shail have t0 no to
the Supreme Court to have & writ peli-
tion because without that leiter the pro-
ceedings on behalf of the Defence Com -
mittee of the public cannot be conducted
and our fawyer wili not be able to argue
the case in an eificient manner. There-
fore, I would make jmy first submis-
sion that, if you feel satisfied that a
faithful summary must be made available,
it should be made available.

Even then I will request you that if it
is a faithful summary of the text of the
letter, it .should .not be considered as a
classified document but it should be made
available at least to our Commiltee.
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Another point. In the last session there
were a number of questions I have given.
Altogether there are nine questions. The
reply given was that the information is
being collected and it will te laid on the

Table of the House. Now, it is nearly
four months. I want to know how this
House can function like this. How can

we exercise our right to extract informa-
tion from the hon. Minister if he can
go to sleep for three or four months and
no information is given even till the last
day of the session? I have given the
date and the number of the question.

The last point—I have given a privilege
motion a week before about a question.
The hon. Minister of Industrial Devclop-
ment in reply to one of my questions re-
garding the Philips company has'not only
suppressed the facts but he has given dis-
torted information which tantamounts to
forgery of a letter. For that reason, you
may permit me to lay the privilege mo-
tion that I have given you on the Table
of the House. It was a big news in the
West Bengal papers. I waited for your
decision but you have not permitted me.
Is this the reward of my patience when a
four column news appeared on the report
of my question? Therefore, I want to
know what I am to do. I seesk your guid-
ance.

MR. SPEAKER: So far ag the letter
which was sent to me by the External
Affairs Ministry is conczrned, I assure vou
that it was a very faithful summary.

As far as handing over the paper to
you, is concerned it was sent to me in
confidence. So, I cannot do it.

SHRI SAMAR GUHA: Therefore, |
will say that it will form a very relevant
paper in regard to our arguments. Can
you make a suggestion to the Governnicnt
that they may consider....

MR. SPEAKER: I cannot further in-
volve myself in it. I have done my duty.

SHRI SAMAR GUHA: What akout my
questions?
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MR. SPEAKER: I am not here to an-
swer on behalf' of the Ministers as to what
will happen to the' questions.. I am sorry
I cannot do it.

SHRI SAMAR GUHA: You should give
some directives to them.

MR. SPEAKER: If you write to me,
I will send it to them,

SHRI SAMAR GUHA: I have already
written to you.

MR. SPEAKER: Then why do you raise
it again?

SHRI G. VISWANATHAN (Wandi-
wash): The Life Insurance Corporation of
India owns a costly land in Delhi-—in the
heart of Delhi, about 1000 sq. yards. It
is worth about Rs. 30 lakhs. Very recent-
ly, the (hairman of the LIC rushed to
Delhi to personally supervise and finish
a shady deal. The land has been dis-
posed of for a meagre four lakhs of ru-
pecs, the land worth Rs. 30 lakhs. He
did not even trust the officials of LIC
in Delhi. He himself came and finished
the shady deal.

I want the Minister to make a state-
ment on this and immediately evervthing
should be inquired into and if there i3 a
prima. facie case of misappropriation of
public money, I want that he should be
immediately suspended from the post of
Chairmanship.

MR. SPEAKER: Shri Chandrika Prasad
—not here.

Shri B. V. Naik.

SHRI B. V. NAIK (Kanara); Under
Rule 377 no directions have been given;Q
and it would have been extremely helpful
if a direction had been given that what,
ever such subjects listed under Rule 377
are taken up, the concerned Minister, at
least when advance notice has been given,
should be present in the House. In my%
constituency, 10,000 people are affected
and nearly 2500 acres of land are bcing
taken over by the firm of Messrs Karam-
chand Thapar,—this is the shadiest of
the deal, more shady than what Mr, Vis-
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wanathan has said about the LIC. T1his
was a deal that was carricd through in
the year 1968 under the then Syndicate
Government in Mysore. The present Gov-
ernment has been trying to be helpful
but its hands are tied too much. This
is meant for the manufacture of common
salt for the ultimate preparation of caus-
tic soda. It is not equal to the valuz of
the paddy and the shrimps which are
‘meant for export purposes. But under
compulsion, the small cultivators are be-
ing deprived of this land. I had request-
ed the hon. Minister for petroleum and
Chemicals to visit the place during this
period when excellent crops are there, but
this visit has not taken place. I hope
he will come and inspect the site.

Actually the factory was licensed to be
constructed at Karwar whereas it has
been built at Binaga. For this factory
land even compensation has not been paid
and we have still not raised our little fin-
ger against this aquisition for factory
purposes. These 2500 acres acquisition is
not so much for factory purpose but for
raw material production. If every sugar
factory or sugar cooperative were to go
on acquiring land for sugarcane growing,
for the purposes of processing  sugar,
where will all and up? Even under the
Monopoly and Restrictive Tcade Practices
Act the firm has committed an offence
and therefore the licence of the firm uceds
to be cancelled. I request the Petroleum
and Chemicals Minister to visit the place
and see for himself the situation there and
come to a judicial, moral and legal con-

clusion.
SRR e ey

ot vmaqe wedr  (72Ar) o
weas AEIed, # fagR & A A% A
T FIHTT FT AT G197 =TT g |
T S & o agr 73 a1 § gav 9357
T & AT &l T @ & 7w
T faa @ & 1 faeie a e ¥ A
H gL TE a1 AT a7 Aot HI AR HT g,
AT Fem A AT F FFA Tarfag
g .z feur s 2, g & a9
F G TET A H AET 7 9ran g WK
AN facga § @ A w®ra
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# qear wgX & #mar g | A% faEn
F TOYET & HIT FgH A AR
99 T ¥ #fus g 98 QU A
et WY P F oo @) A W@
& | WA FHY TR-TMG A Tem agaar
ST 8, Y 98 1% ATHS § FoIT AT @ |
FEAWL g § Mo & GAIT &, 5§ H
Teor F40 frer arar & | TSR 97T
Fgr & AFHT  FT 1375 A ToAT
AT o1, AFFT TT IF FT TLT FT 600,
am 3 fear war &, 7 78 @) g
faemr 21

gafay & =mgar g ¥ fage aw:
A foaa wteer At 7w T &, IFAT TeAT
I FT G | WS T TGILH T
g Y ferfa & 1 g2t srenfr 1 &
fexfa dar gy 7€ § 1 =< 7T & wgia-
AT W1 9F AT Fgt fol g weer
&1 fagrerr S, @1 q9F #T gEEL B
e feat St geaT & AR agt # feafa-
I gHRAT 8 |

AR S B A B A B 22 o i
A QR gal # AR GE dR ¥ 9241 W
# foar gum g freea &1 srEEa
FAE--—F4 % 39 ¥ G 2w # frAv
AR W IR F@ T e
fear g e, SRt HX g@A AW
frrelt | TR ZW qg wW fwar s,
qT o FY feafq gue gdr 8 |

M A A7 T o ;mEe TR0
F Tad SAFATH AT AT ST F (GATH:
FrfaEr &1 91 @ g, AfeT | '
ag T & TUE & | WAT & TH QT
TR F fgas FriaEr #1 T 87 |
7 =g o avar agi #raea #y feafy
F1 gaRA & fad agt sawer § sarar
TeedT TS HIX AATATAT F fgars
FEATET T 1
SHRI S. M. BANERJEE (Kanpur): Mr.
Speaker, Sir, you must have reccived my.
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adjournment metion,; I am sure you are
also aware that we have represented to
this House about the drastic cut in the
wheat quota in U.P. Now, the Govern-
ment has slashed the monthly quota from
4 kg to 2 k.g. Now, the total quota
for the U.P. has been cut from 45,000
foines to 25,000 tonnes this month. So,
the people are ‘agitating against this. 1
am surprised that when the U.P. is undet
the Central Rule, today the people of U P,
are being famished because they are not
being supplied with adequate foodgrains.
There are also malpractices going on.
The Deputy Commissioner, Shrj Tandon
issued a series of directives to the dis-
trict officials to collect the foodgrains from
the manufacturers and bring them into the
fair price shops.

I would request you to see the statement
which has been issued by the hon. Min-
ister, Shri Shinde which does not con-
tain anything. But the quota has been
reduced. I would request that the Gov-
ernment should take serious note of this
and act at once to avoid food riots in
U.P.

Sir, the statement issued by Shri Chavan--

tocday gegarding the grant of additional
‘dearness allowance to the Central Govern-
.ment employeas says-that the index figure
—though -it_has reacined 216 points—ior
July is not yet available.
available by the end of this month. But,
[ request the Minister to consult the em-
- ployees’ representatives who are meeting
the Government officials tomorrow at 4-30
P.M. on the payment of dearness allow-
ance before announcing it. The D.A. is
paid at the rate of Rs. 7, 8 and 10 which
is not in accordance with the formula
adopted by the Pay Commission. Accord-
ing to them, six-monthly ‘average has to
be taken into account. The preseni de-
mand of the employees is that there
should be cent per cent—full—nautrilisa-
ticn and it should be based on four points
average and not on six monthly average.
That is what the employees have suggest-
ed. Now the index has reached 216
points 'and so the Central Government
employees throughout the country arve en-
titled to another increase in dearness al-
towance., It should ‘be announced only

It would be
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after having discussions with them. |
would request you to ask the Minister to
make a statement in this regard. The
Minister of Parliamentary Affairs is here.
But he is not hearing me. Otherwise I
may have to repeat the whole thing again.

MR. SPEAKER: No, please.

=it med fagidt @ fi( 7 fomw )
TeneT WE T, AT Vi 397 # forerss fawa
Farar 91 QT 8 | faast w1 Qe 7
TR, faEEl @ wivdes e
Wi L AFT Gal & 30 e
feeefi  mwewrgw afveq ¥ e F A
FAG 9T 24 UE I GG ZEAT FIL T
g1 37 i fowmaa g f& wfFmw:
7 fywer ga # o (eedl ggwAT AT
oTs Rt a7 9F AL AgY fRAr g ) 39
¥ TR FIT I, T F TGV A0
g | I w1 wgar g ¥ fag faa e
9T Wegafq F g g9 s fiv g
g5 Ay war sar =[ifgd fag & 59
FeATAT & A § {ReEe w0 fear
A1 2.9 Y T FT ATH 9T g& | fEear
& forersr ag 1 formmd w79 & iy 723
F4 1w FQ@ G I & =T g oW
JEEFAT ARl g7 | T gl ¥ 9T TH
fdciagaey @I I smawT i
FET qar AT § 1 Fg wm wI
g ff g€ 9 FATE IT & qT AG
FWT | AT T FAOT T A R
sowr Agl feam @ 1 FEr 9% &7 oega #
FY HLA A1 FAATL I ST QT TF AT
gfaar & +f df9q 2 | g 7 ofaw
et & fod |90 St T3 78 & ghaar
2ET 3, SO & & AN HLT & | AT
T W HW FA a1 FAALGT 1 AT
feeelt & g S8 &7 ST T ug &1 gfaar
et =nfgd | weaw ag o =Ry
g o fagradr &/ fehy awg 1 usIias
gERT T g AR A =Wgar g & W
fgerw faaa ox foswT &1 goam fexafg
9T oY il F9 @A w171
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MR. SPEAKER: Now, Shri Jaganaath-
rao Joshi.

SHRI PILOO MODY (Godhra): Since
I have to speak on the subject, if T just
tag on to Shri Vajpayee, then it may not
be necessary for me to repeat miany of
the things what he has said.

Sir, 1 entirely agree with what Shri Vaj-
payee has said; he has precisely said what
1 wanted to say, and I am wvery glad that
he has said it, and, therefore, I am not
going to repeat it.

13 kbrs.

Today is Teachers’ Day. For all these
years, teachers’ day has been celebrated
by the Delhi Administration, but this year
they have not celebrated it, and' the tea-
chers are celebrating it by doing a hun-
ger-strike at the Boat Club.

The, demands which they have been
agitating for many many years have been
left unattended to, ‘and this is now be-
coming the pattern cf this country, and
1 do not know how many times and on
how many problems we shall have to re-
present. But there is a certain adminis-
trative vindictiveness that has crept intd
it. We can understand this Government
remaining insensitive. I can understand
this Government having deaf ears; I can
undersiand this Government not func-
tioning, but when it becomes vindiciive
and politically motivated and does all
manner of 'things, by transferring staff
here and there like this Principal Chhadda
who has been sent cut to a place 45 F.m.
away to punish him for his havitig not
confermed to their things, I would say
that that sort of thing cannot be allowed.
The Government should take serious warn-
ing of this that if they continue to do
this sort of thing, then we have to do
other things 'and we shall have tc find
better answers than we have been finding
hitherto against this Government.

f wasg W@ S (wam):
FEAT WEIEA, 377 & yd & -
fafaa frex vamm grgar £ 7 afqor
RET ITT FAATILRNS AT & gorrd

BHADRA: 14, 1895 (SAKA)

Miscellaneous 5.
Matters

FAAE IT Fi AT @A § wfea
FW & AW & A wC fa@y THF oaw
§ oo w3 @ &1 W 24 aE
T S & ownEE F agr ad ure |
o & fE mfeat are gi 715 & | o+eT
ATE AR FLT & GCh T9 Jral 7,
deqma  wR r§ga gearfz wisar
a2 I & agi WA a9e 780 gy @l
S| AT &F 1A § H3 TG FT IFATH
CIUTIE A B A S e i e (T
g o A3t wgx F® T o T@W IF
# 3 o ST F /e 7 FI A fEa
4 g9 F&W 95 |

SHRI P. G. MAVALANKAR (Ahme-
dabad): I am obliged to you for permit-
ting me to speak on Teachers Dav. [
would on this day invite ycur sttention:
to one grave case of discrimination and
what I consider to be a disgraceful affair
at Jawaharlal Nehru University, right heve
in the capital. As I said, today iz Tea-
chers’ Day and my esteemed friends, Shri
Vajpayee and Shri Piloo Mody, refecred
to the harassmernt of the teachers of Delhi.
I endorse the sentiments of these two
friends. On this day, September 35, we
all wish good health and long lite to our
ex-President, Dr. Radhakrishnan. The
President -of India has today issued an
appeal and said that teachers are the ar-
chitects of New India and we must go
all out to help them.

I want to bring to notice a terrible-
case of mental torture resulting in death
of a Chinese language teacher by name:
of Mr. C. T. Hu. He died on 18th July,
this year after repeated humiliations and
mental torture inflicted on him oy the
authorities of Jawaharlal Nehru Uuniver-
sity.

Prof. C. T. Hu was a very - respected
teacher of Chinese language studies. He
was brought to this -University by Dr..
Tan who happens be the. Direetor of Chi-
nese - Language Studies at Shantinikeian..
Incidentally Dr. Tan- and. Mao Tse-tung:
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‘belong to the same village in China. Dr.
Tan had a good and high opinion of the
.competence of Prof. C. T. Hu, but we
find that Prof. Hu without any wvalid rea-
son was asked to go on long study leave
because he had apparently no PinD. He
was asked to go to some other university.
His salary was stopped and another man
.has been appointed in his place. He is one
Mr. Tsai. It is absolutely a mystery as
to what are the academic qualifications
-of this new man. I understand that a
Jong time back he was a truck driver in
Burma and later he was employed in
Hong Kong. What are his academic qua-
lifications and what is his fitness for this
post? I want to know this from the hon.
.Minister.

I also want to know how the Jawahar-
-lal Nehru University authorities are mak-
ing appointments to important ‘academic
:posts,

Then as regards the treatment meted out
to Prof. Hu, here was a man who was not
-only not given his salary but when he died
on 18th July, the authorities of the Uni-
versity did not even have the ordinary
courtesy of passing 'a condolence resolu-
tion mourning the passing away of a res-
‘pected teacher who had so many students
in Chinese language and literature. This
is what has happened. The new man has
been appointed under some influence and
by nepotism. It is said that he was ap-

. vointed because of the interference and
wolitical influence of a high-placed official
of the Ministry of External Affairs. It
s also alleged that this new man who has
been appointed was involved in some cor-
ruption charges including violation of for-
eign exchange regulations. He had pur-
-chased a car and had made payment for it
in Hong Kong violating the foreign ex-
change regulations.

Therefore, I would request that this
‘whole matter be probed into fully and
‘seriously. The fair name of not only the
"Prime Minister, who, I understand, is the
‘Chancellor of the University, but also of
Pandit Jawaharlal Nehru, respected lea-
«der of the whole country, is involved. We
-want to be absolutely sure that teachers
-and professors are given good treatment.

Before I sit down, I would reming you
that besides being the hon. Speaker, you
have ‘also been a very respected teacher
yourself. I say you were also a great
teacher.

MR. SPEAKER: I was not a great tea-
cher.

SHRI P. G. MAVALANKAR: At least
on Teachers’ Day let us have an assurance
from Government that professors and tea-
chers teaching the arts, literature aad
sciences will be treated well. We want
Chinese language and literature to be de-
veloped in this country irrespective of
our political differences with China. We
should treat all teachers well. This is
my request.

SHRI K. S. CHAVDA (Patan): Sir, on
‘a point of order. Today, the Rajya Sa-
bha is not in session. Different points
have been raised by different Members,
but the Cabinet Ministers are not present
in the House.

MR. SPEAKER: Order, please, Shri
Ravi.

SHRI VAYALAR RAVI (Chirayinkil):
Mr. Speaker, Sir, through you, may I
draw the attention of the Government
once again to this point. There was a
long agitation by the employees coming
under the Employees’ Provident Fund or-
ganisation for the restoration of their pay-
cut in the last year. The Minister was
good enough to restore the pay-cut and
issue an order. But surprisingly enough,
the Government Secretary is sitting on the
file and is refusing the pay the amcunt
which has already besn alloited. Sir,
Onam is a national festival of Kerala
where the people recall the ancient days
of socialism flourishing in different ways,
and so, the employees are expecting to get
the payment at least before the 10th Sep-
tember, before Onam. The Secretary of
the Labour Department is sitting on the
file; he is 'an arrogant and impertinent
officer who is not prepared to give the
armhount. So, I request the Government,
through you, that this amount must be
disbursed at the earliest, before Septem-
ber 10, or at least the Onam advance
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should Be given to the employees and staft
of the Provident Fund organisation 1o
Trivandrum.

SHRI INDRAJIT GUPYA (Alipore):
Sir, 1 feel rather frustrated because no
Minister is here and particularly the
Minister in respect of whom I wish to
raise this matter has chosen to be away.

THE MINISTER OF PLANNING
(SHRI D. P. DHAR): You do not take
me seriously!

SHRI INDRAJIT G’., 'TA: 1 take ycu
very, very seriously when we comg 10
the Planning debate g5 little later.

Sir, references have alreadly  been
made here by my colleagues from Uttar
Pradesh and Bihar to the sudden cut in
the monthly Central quota of wheat to
‘those States. I do not know what the
Minister has said in thé statement which
‘he laid on the Table this morning be-
cause you did not allow him to read it
-out, and we do not know what its con-
‘tents are. But the fact of the matter is
that this seems to be g general pheno-
‘menon. I wanted 1o raise the point
‘particularly in the case of West Bengal,
where the State Government lhas bzen
continually pressing on the Ceulrp to
Taise their monthly wheat quota from
1,37,000 tonnes to 1,60,000 tonnes in
order to enable them {o maintain the
public distribution system. But instead
of that, it has been now suddenly cut
down from 1,37,000 tonnes to one lukh
tonnes, and the result is that I am told—
I have received telegrams—that the
statutory weekly rationing of wheat per
capita in Calcutta is aiso going to be
ccut by 300 grammes per wezk. This is
in addition to the cut which has already
‘been inflicted three months ago, reduc-
ing it from one Kkilo to 750 grammes.
‘So, the public distribution system is slow-
Ty, step by step, collapsing. That is the
‘point. Parallel with that, the black
market outside is naturally getting added
strength and -is flourishing.

‘Therefore, I would like to poin't out
that the day before yesterday, when we
were constraimed to walk out because we
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failed to get any assurance from the
Minister about the rice wholesale trade
take-over, in our absence, Mr. Fakhrud-
din Ali Ahmed made a siatement which
of course I had to read afterward:, and
I find from that statement that everything
has been put on to that great meeting
which everybody is so keen about, which
is to be held tomorrcw morning at 10
O’clock. The Government, in that state-
ment of Mr. Fakhruddin Ali Ahmed,
gives the impression that this very im-
portant measure, whether it is actually
to be implemented or not, is now going
to be decided only in constiltation with
(a) the Chief Minsters, the majority of
whom are known to be against this take-
over, and (b) the Opposition parties, the
majority of whom are also known to be
against this take-over. So, I would like
to say that, on the one hand, they are
reducing the wheat quota and, cn the
other hand, suddenly thesy have become
enamoured of a policy of getting into
consultation with and a consensus from
other parties and all that. 'They ncver
do it in the case of any other policy. I
would welcome it if, for decisions ¢n
their major policies, they made it condi-
tional on getting the consensus of the
Opposition parties, but they never do it;
only in this case I find they ave very
keen to do it because thcy know that
Mr. Vajpayee, Mr. shyamnandan Mishra
and Mr. Piloo Mody will all oppose this
question of take-over. Then they will say
what can we do; this is the position, and
so we are not going to mmplement it. I
refrain at the moment from saying what
my party is going to do with respect to
tomorrow’s meeting; that rzmains to be
seen. All I can point out is that the
whole public distribution system is colla-
psing and I want to know whether the
rice that is now ripening in the paddy
fields will come into penple’s homes cr
will be diverted into the godowns of the
black-marketeers.

SHRI K. D. MALAVIYA (Domatia-
ganj): The strike of Bombay doctors is

almost spreading throughout the coun-
try; it has come to Delhi and the
sympathetic ~ strike is  causing great

anxiety to all of us. Yesterday one of
the hospital of Delhi refused to admit a
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patient who was dying because they were
expecting a styike from this morning;
the patient was returted this morning----
one of our neighbours. I want to draw
the attention of the Miaister of Healih to
this very serious situation and would
like to request you to ask him to make
a statement with regurd (o the latest
situation and what the Government pro-
poses to do in this coanection. When I
spoke to the Ministey of Health, he kept
mum and he also seemed to be very
much worried about the  whole affair,
and promised to make a statement if the
Speaker permitted him to do so.

MR. SPEAKER: Surely, I will ask him
to make a statement.

SHRI ARJUN SETHj  (Bhadrak):
Under rule 377 of the Rules of Proce-
dure, I should like to draw the =attention
of the House to the following matter of
urgent public  importance. The recent
occurrence of successive floods in Orissa,
especially in the river Baitarani, Brah-
mani, Budabalang and  Subernerekha
made thg lives of the people in ths dis-
tricts of Balasore, Cuttack and Mayur-
bhanj miserable. Ny own Constituency—
Bhadrak, has been affectzd severaly and
thcusands of houses were washed away
and lakhs of acres of land had Lleen
affected. Hence I request the Govern-
ment to take expeditious measures to

rescue the people and solve ihz present
scarcity problem in the affected areas.
The State is under the Presideat’s Rule

and hence I request the Centre to [ook
into this matter expeditiously.

SHRI DINEN BHATTACHARYYA
(Serampore): Yesterday I tried to draw
the attention of the House to a serions
matter which is now prevailing in
Calcutta and other areas of West Bengal.
On the 2nd of this month, a dcad body
was taken by soms persons to  Sarkar
Medical College and the doctor was
forced to treat rhat dead body. Tt
appears that the man feil from a bicycle
and died and they brought in the dead
body and forced the doctor to treat it,
even though he declared him dead. Still
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they did not disperse; a large number of
persons were carrying Congress flags
assembled there and assauvlted the doctor
and ransacked the whole emergency de-
partment of the medical college. As a
protest against this incident all the
doctors in¢ Caleutta and Wazast Bengal
observed a token strike against this sorl
of attack. Not only in Calcutta, a few
days back on the 25th of August in
Burdwan in the claamber of the Vice-
Chancellor one youith by name R. K.
Banerjee was killed by some .youngmen.
They are known to be Yuva. Congress.
workers. This is tne situation prevailing
in West Bengal. There is ne security of
profession, security of life and preperty
throughout West Bzngal. What is the
Centre going to do about this matter?

Another point which was also raised
by Mr. Banerjee is about dcarness allow-
ance. The Pay Commission gave their
award after three years. Its report was
placed by the Finance Minisier in this
House long back. Now when prices
gone up and the emplovess are demand-
ing increase in DA, Government savs,
provisionally we aie giving this amount,
trying to create an impression that in
spite of the fact that on the basis of the
recommendation of the Pay Commissios,
until and unless therc is a rise upio 216
points, the employees are not entitled to
more DA. This is depriving the Central
Government empioyees ot enhanced DA,
without which thev cannot maintain
themselves now. This aspect should be
taken into consideraticn and no injustice.
should be done 1o the empioyees.

= IS qTENTE (WA
eIy "gied, § oy {qaE S
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FHI Y § AfFT 80 v5d W sqm §
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g og @ &0 fRalfa @dar &
Fatfas @ 7 faeet g F =
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SHRI K. S. Cil1AVDA (Patan): Sir,
the movement of gocds and  passenger
traffic on the railways has been scriously
affected by the pubiic agitation for the
transfer of Sholapur Division from South
Central to the Central Railway. The
Minister should make a statement out-
lining the steps he is taking to cnd the
agitation.

UP is now under President's rule.
Today it is reported in the press that a
Harijan girl was raped by a Sub-Inspec-
tor in Ayodhya, Th: Home Minister
should make a statemcnt about it.

SHRI RAMAVATAR = SHASTRI
(Patna): It is a religiovs place.

SHRI K. S. CHAVDA: Yes; it is the
birth-place of Shri Rauma. The Minister
should make a statement on it.

1827 L.S.—3
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SHRI P. M. MEHTA
Sir, I want to point out...

(Bhavnagat):

MR. SPEAKER: FHe
given notice.

should have

SHRI P. M. MEHTA: 1 thought it
was decided that questions under rule
377 will not be :aker up toduy. That is
why I did not give notice.

I want to draw the attenticn of the
House to the charge of corruption which
has been made against the Agro-Indus-
trial Corporation of Gujarat in the
matter of purchases of essential com-
modities like oil and groundnut. Ths
Agro-Industrial  Corporation  purchases
tonnes of groundiut without taking into
consideration the position of :he market
and the quality of the product. It pur-
chased inferior quali‘v groundnut arnd
paid the price for the better quality. Tt
was purchased at a1 time of scarcity which
resulted in boosting the prices furher
up and the consumers were ~compeiled to
pay higher prices for edible oils in
Gujarat and other places. The displaced
Minister of Food aund Supplics and one
MLA are involved in unfair practices in
this corrupt deal. As g resulc the Agro-
Industrial Corporation of Gujarat  will
get a deficit of Rs. 14 crores. I, there-
fore, demand that Gevernment -hould
immediately order a CUI inquiry into
the affairs of this Corporation.

MR. SPEAKER: I do not know how
this is relevant in this forum. FEvery
conceivable subject is  bzing brought
here.
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SOME HON. MEMBERS rose—

SHRI R. K. SINIIA (Faizabed); Mo
djscussion on the Plan is being allowed.
During the last session, we waited M
deputation on yon. It was tolg ik
three days witl bz aflafied for the Ml
It is o shamée on the Opposition, # B »
shame on this Houss that we sre  HOU
allowing énough fime for discimsig e
Plan. (Interruptions)

MR. SPEAKER: [ could not foliow
you. What wcre you telling me?

SHRI R. K. SINHA: The Members
should be brief mn their specches, '{M
seif-advertising Mds must kmow
exactly to talk.
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MOTION RE. APIPROACH TO THE
FIFTH PLAN—Conud.

weay wea o wwW feewuw
FIRF 1592 @G, Y 4 62
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SHRI K. P. UNNIKRISHNAN (Bada-
gutd): The House must be alowed to
continue the discussion on the Plsn in the
aeit Sesion.

MR, SPEAKER: Itk a very good
sugjestion. I was very happy when hé
nid fixed three dayn for this. 1 ibought
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that the discustion would be fimished. But
the poor Plan has receded in the batk-
ground; magy other things came up, H
you could put it in the backgrouynd for
three days, you can also put it to the
next Session.

SHRI G. VISWANATHAN (Wandi-
wash): Next S:sion the Draft will come.
How can we discuss the ‘Approach’?

MR. SPEAKER: That is why we had
fixed three days. But you were all not
much interested in the discussion cf the
‘Approach’,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU-
RAMAIAH). We shall continue todsy A8
much as we can and whatéver is left over
-—and there will be plenty of members
Joft over—we shall continuc in the hekt
Stssfon.

MR. SPEAKER: All I can say is thet
you take as much time as is available
iy and the rest of the time Wil beo
taked in the next Sewsion.

SHRI AN (Kumbakonam): The
cyssion on Plan jis always taken wp
thg fag end of the Session and then
posponed to the next Session. It
happened twice—this happened last
also,

MR. SPEAKER: These three days were
purcly meant for the Plon: we had fined
the tim: for this, but some other
were coming up.
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SHRI PILOO MODY (Godhra): Docs
it m.:an, under this arrangement, that the
Minsier wili no; reply today?

AN HON. MEMBER: Mr,
Dbaria can icply today.

Mohan

MR. SPEAKER: It will be seen.

SHRI K. P. UNNIKRISHNAN: He can
only intervene.

ot ®1 fotvd : ghwr gem &1 QY
fafeer g1y € o on fafree geagite
wen & AR Fma €A wlw s
ar g

SHRI K. P. UNNIKRISHNAN: H:
cannot replv nyw. The reply will com:
only at the end......

MR. SPEAKER: Why are you rep'ying
on behalf of the Government? Why are
you assuming to yoursclf the powers
which you do not have?

SHRI PILOO MODY: Mi. Unnikrish
san thinke that bz s the super-Govern-
m:at here.

MR. SPFAKER: Mr. Amtit Nahata.

You vil speak after luneh We now
ad.onrn for lunch  fo rcasssmble at 2 3)
p.e

13.38 firs,

The Lok Sabha atjourred Jor Lunch
till Thirty Mmutes past Fourieen of th»
Clock.

The Lok Sabha  reeessemiled  after
Lunch at Thirty-two Minute; past Fours
teen of the Clock.

[MRr. DeeurY.SPEAKER in the Chair)

MOTION RE. APPROACH TO THE
FIFTH PLAN—Cuntl.

MR. DEPUTY.-SPEAKER: Now we re-
sume the discussion on ths ‘Approach to
the Filth Plan.'

Mr. Arrit Nabata,

SEPTEMBER 5, 1078

. PO Plea ) 72

SHR1 AMRIT NAHATA (Barmer): It
has now been scoeptog thet there s &
national consensus that a plan holiday
would be suicidal. Those who are the
protagonisty of a plan holiday plead for
themelves the present ecomomis difficul-
ties, We know that these economic diffi-
culties themaclves are a product of a plan
holiday ‘and a very long period of what
we call limping plans. 1t 1 precisely be-
cause we are passing through a grave
economic situation that plunning is very
essential because only through a planned
effort can we overcome the present tco-
nomic difficulties......

SHRI PII.OO MODY (Godhra): Ques-
tion,

SHRI AMRIT NAHATA: I know Mr
Piioo Mody is determinal to interrupt.
But 1 am talking of a national consen-
SUS. .. Ly

SHR1 C. M. STEPHEN (Muvattupu-
7ha); ...... m which he is not a part.

SHRI AMRIT NAHATA { »m nol
talhang of aberraitons of hntory. b rth and
biology......

SHRI C. M. STFEPHEN Al the three
apply to him.

SHRI AMRIT NAHATA" So fur as tie
ohjecti es of this dociusnt on the Fifth
Plan approsch po, 1 think there con be
no dispute and no two opinous thit there
cannot he a better approach or a more
appropriate  approach to a plan  amd
erpocially to the Fifth Plan than what we
have been pres:nted......

SHRI PILOO MODY: Question,

SHRI AMRIT NAHATA: Onc of the
objectives of the Fifth Pln Approach is
the removal of poverty through a redis-
tribution of consumption levels, QOnly yoo
terday my friend, hon, Mr. Maran woa
labouring very hard to tell us that a ro
duction in the consumption level of the
top 30 per cent might lead to a reduction
in the consumption level of the middle
30 par cent. Bt is a great tragady of owr
preseni-day economic sitpation that eveR

)
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3 Class IV employee of the Governmest
of Inuia | atove the poverty line. It is a
tact, It 18 & ragic fact. So, when we
taik of reuuction of the consumpiion sevel
of the top 30U per cemt, | would say, the
top 20 per cemt, that showd contiibuie
cons.derably to what we call the reduwtri-
pution of the consumption level.

Anoiier plan  objective, namely, seif-
relisnce through more  expoits, thiousa
mor. impott  substtution and through
curb on nnport of ussssentrd] aticies s
equaliy unexceptionable. Now I w.ll deal
wiin the theory of planning in under-
developed econonucs. It 1s sud that tiw
Economics of Growth has failed m the
developing countiies and thercfore the
World Bank School, the McNamara
School, has bzen claming what they cal
« new approach of justice wh.ch would
automatically fead (o growth.

S.r, Economics of Growth has not
farled. S.condly, what is being paraded
as Justice ;s n t Jusice, 1t 18 merely what
1 call, Welfarism, more education, more
rosds, more health focilities, more social
welfare, more nu'ntion eic, Ths is Wel-
farism and even welfare activities, wel-
fare-developmenial act vities are not posst-
ble m u social order where growth s
stagnant. 1 am one of those who .8 of the
opinion today that justice shoud be d-fined
very «learly Jusuce means what? It
means, the ‘oiler should get th» fruits of
his toil. This is justce. A few schools
here or a few hospitals there or a few
roads do not by themselves continne ws-
tice If th: totlers are to be assured of
the frui s of their labour, I am definitely
of the opinon that this kind of jnstice
does contr bute to growth. More wel-
fare acti'rti « may lead to some invest-
ments in man,  but that invve'ment
productive over generations together and
we camnnr afford to wailt that long. Pro-
fessor Baran some years ogn said that
‘Bven in order to keep standing, India
must run' Sir, I hope this law of mo-
mentum was conddered when the Plann-
ing Commission did various exercises
in vatiables of growth. tir. Maran was
telling us that a growth of 5.5 per cemt
was sought to be justified on the plea that
& higher rate of growth though possible
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would not be desusble. It is pot so simplk
as that.  Varions vdrisbles of g.owih
modefs whih have been placeid beture Us
n the Plon Approich Document show this
cleariy. Look.ng (0 our 160ur.ts, iuvhing
to our need for m.munwum, the growth of
5.5 per cent snould be reasunable and we
should am at that.

The Pian objectives a, Jefinad i our
Approach Document are very much inte-
grated. ths 1 my ant joums.  The
st aegy 1 corrent.  The ofrategy i sven-
tfic.  ft answ.rs our prosent reguiremots,
A growth rate of 5.5 per cent would need
a mugnal 15te of saving of 27 per cont
and an annual rute cf saving of 18 per
cent but we never had all theye years an
average 12te of marginy saving above 12
per vent. From 12 per ceat if ae hove to
have 18 pcr cent saving we have to dv a
lot. Duning the wixtizs onr wverage rare of
growth wais only 3 8 per ceal. i we want
to achieve 18 per zent savings ront 12 per
cent ard 5.5 per cent rate of giowth fiom
38 per cent, it would require herculean
efforts not only on the pait of the Pian.ng
Commission but cn the patt of the Gov-
ernment and th: entire nation.

Therefore, I would liie to place before
you some of the pre-conlitions and s.me
of the pre-requisites which are exenti lin
order to attain such a migh rute of growth
and savings. Even i the Prin document,
a certain policy frame.work has been sug-
gested. But, it has not been veiy ciearly
spelt out  But, by mmlicat ens, 2 certain
policy-frame woiX is irhaient m tae Plaa
approach. I would hke to m ko it explicit.
If we hive to a.tain o growth rute of 5.5
per cent, we have to make explicit some of
the policy frames thut a:e .nevitabl:, There

are no soft options before us. Hard deci-
sions will have 1o be taken. The limate

of in deaision hat prevades cur country
to day will have to be removed and the
people will have to be convinced thay the
Government means business.

What bas happened all these years s
that on this pretext or that preteat com-
promises are mads and accepted princip'es
are compromised and sacrified with the
result that ia the log run we find that we
are far away from the objectives that we
had placed befors ourselves. We find that
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- " ﬂ:: i fov antichs  of
¢ven the ministries of the Government of oy U essoitiat
India are working at cross-purposes. After  viryday lifs s & owust withour whick
all, the Planning Commission is not juit  Priows okmtet be curbed and without wiich,
an advisory body. There are  conwant Infintionary trends suubot be chocked amd
attacks from the Opposition, especiolly  Without which the common peopls cannut

from the protagonists of the laissez faire
that the Planning Commission has become
an over-nding mmistry, that it is 2 monster
and that it is a super-Cubinet. 1he result
of all tius is that the Plansing Commis-
ston's role has become very much under-
mined. Its advisory function 18 left o
various ministries to rmplement or not to
implement the 1ecommendutions. With
such an abdication of the authorty by the
Planning Commissis we can never reach
the rate of grawth of 5.5 per cent.  The
Plan approach mm. at more employment
and a lugher rate of growth. The Plan
document itself suggests that unicsy the
land reforms become a reality and unless
there is a re-distribution of lands und unless
we give employment to milhons of our
villagers in the countryside we won't be
able 10 reach the planned growth. 1 um
pot suggesung this from a doctrinaire ora
dogmatic approach. The compulsion. of
growth in the countrysils, of greater em-
ployment, of more agricultural production
demand that land should be given to the
actual tiller. It has been cstablished that
the modern farm technolugy is ideally
suited to small-scaie intensive farming, with
the optimum size of the holdings, which
shall give us a maximum production with
a certain amount of nputs, 1o be a small
bolding. In order to give employment (o
millions of our villagers and in order to
have more production in the agricuftural
sector, the land-reforms are uoescapable.
Legisaltions have been passed in this regard,
But, they all have remained only on paper
These land-reforms must become a roality
it we want to attain our plaoned growth.
Similacly, & viabls, an effective and a very
competent public distribution system is a
pre-requisite and a pre-condition for the
successful implusentation of our Fifth
Five Year Plan. We should establish this
public distribution system for all the esscn-
tial article of evaryday life. Through pro.
cyremont, through levy, through State take-
over or through any othe: method or whet-
ever may be the method that may he
sdopted-—I am por dogmatic about a partl.

Lastly, the most important precondition
for the successful implemeniation of the
Fifth Plan should bec a very rigid, a very
hard discipline in all spheres of life-fin-
ancial, cconomic and social disciplines. |
feel that the clite of our country including
you and me. ...

MR DEPUTY-SPEAKER: I am not ax
elite. 1 do not belong to that privaleged
class of the clite,

SHRT AMRIT NAHATA: I'he elites are
holding our entire economy of the country
to ransom

SHRI PILOO MODY. 1 agree.

SHRY AMRIT NAHA1A: Unless this
entire elitist approach is completely etimi-
nated, we shall never be able to fx a
rational system of priorties. All the djs-
tortions that have come up in our planred
growth are because of the compromises
made at the level of the elite. They want
biscuits, und jgood biscuits, and, therefore,
foreign collabortion is  allowed, They
want TV they want tape recxders and they
want all these luxuries of life .

SHRI PILOO MODY: Anl subsidised
canteen food and snbsidised tea.

SHRI AMRIE NAHATA. As a w2l
known French cconomst ssid, these oul-
tural expatriates of our country are hold-
ing the entire country to ramsom. The
tragedy is that some +f gur Ministries alro
wlnmtomhtypeofdhhd i
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foreign collaboration for luxury articles
and we find private capital being invested
in unessential items and in undesirable
items without any check on it. So long as
the entire investment patlern is not set
according to hard and fast priorities, we
shall never be <ble to check the distor-
tions. What the nation de:ides and what
the nation requires should be produced.
The nation requires coarse cloth, u«nd so
coarse cloth should be produced and not
superfine cloth. ., .,

SHRI PILOO MODY: And not
the people want.

what

SHRI AMRIT NAHATA: The nation
needs edible oils, and so edible ciis <hould
be produced and ot refined oils.  What
the common man necds is ordinary souap
and not so many liquud soaps, detergerts
etc.

SHRI PILOO MODY: Everytody wants
crude cloth and nobody wants superfinc
cloth.

SHRI AMRIT NAHATA: Luxury arti-
cles need more import component and
more import on luxury articles wmust  be
stopped.

Then, there is so much tzlk abeut peo-
ple’s involvement in the implementation of
the plan. People’s involvement means po-
pular committees being set up statutorily
for the implementation of ceiling, for the
-effective functioning of the public distri-
bution system. People’s  involvement
means that people’s institutions for area
development must be set up. People’s in-
volvement means that workers’ participa-
tion at all levels of management of pub-
lic sector undertakings must be ensured.
It also means that the whole administra-
tive machinery has to be restructured so
as to professionalise it and so as to lead
to effective implementation of our poli-
cies.

Lastly, may I say a fcw words about
‘Western Rajasthan which can contribute
considerably to ihe growth of vur country
provided the policy of optimum use of
water is adopted by the Planning Minister,
and not affluence of water cn the cne side
and no water on the other? It should be
equitably and justifiably distributed through
lift channels and through simall chaannels
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to those places waere thers is no drinking
water and there 5 ro foddzr. With the
involvement of the people of the desert
areas | would submit that we could piace
before the Planning Commission a  very
integrated area development programme,
and we can assure the Planninz Minmsier
of people’s invaolvement physicaily and
literally to make this Plan a sucuooss.

MR. DEPUTY-SPEAKER: I have a re-
quest from the Congress Chief Whip to
allow only seven minutes to each Member
from the Congress Party. I do not kiow
how to do it myself .....

SHRI R. K. SINHA (Faizabad): Extend
the debate by two hcurs.

MR. DEPUTY-SPEAKER: It will be
extended to the next session. Even if we
extend the debate for the whole of to-
morrow, it will not be possible becouse
there are about 60 Members ‘tom  the
Congress Benches alone.

SHRI NAWAL KISHORE SHARMA
(Dausa): This is a vital subject and mem-
bers should be given adcguate opportunity.
After all, we are discussing the fate of the
nation.

MR. DEPUTY-SPEAKER: [ cannot
agree more with you. I am just puting
before you the realities of the sitvation.

SHRI NAWAL KISHORE SHARMA:
More time should be allotted.
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SHRI KANABAHADUR SINGH
(Sidhi): The prsseat Plan that 15 being
discomsed today appsass 1o me to bave

boiled down to the core and ia the short
time avalable to me 1 should try to towh
the core of the plan m ‘s osscussion.
Plannipg is & umque mechanism for any
developing country to moet tne nzeds of
soca] justice and also to f{ulfil the muni-
mum needs of .he population.

We in this country have for the last 20
years or s0 carried out the experimentation
of this nmque mechansm. In this pio-
cesy, while we consider the fifth plan, a
few questions pose themseives. The first
question is whether ia he process of the
fifth plan, we shall ke able to fulfil these
two points—social justice and minimum
needs of the people—without bringing in
regimentation in tran? The second ques-
tion iy, having lIived in & wiflage for more
then 1S years, I am likely to feel that
planning has in the last 20 years reached
a #Mage of ritualism. This ritualism is
almost like the old mantras of the Hindu
religion which have lost substance and
retain only forms.

SHR1 S. M. BANERIEE (Kanpur):
Thapk God, no Jun Sangh member is
pregeat)

SHRI RANABAHADUR SINGH: | am
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ean be afflicted by the majaise of mowvess
riche. In this conatry tdo after indepén-
denice we have had this malaise and while
we basked in the affiuence that was sville
able to us as a nation by virtue of foreige
aid, we have developed traits of admini-
tration and approaches which arc pow
taking their toll As an hon. mesmber
said yesterday mecamngfully, there i
expenditure to the tune of about Rs. 1000
crotes in this country which has no pro-
ductivity at all, expenditure like having a
malt work in & big official’s house with no
provision for a mal in that particular
house His pay «nd other expenses wms
met from the contingency of the office to
which this officer balongs. UOther cases too
can be cited For exampfe, who milks ths
cows of the big officials” The person who
does it belongs 1o the cadre which is sup-
posed to run «he office, Such unproductive
expenditure 13 the malaise I am  talking
about.

Apart from this, this nation has carried
out the experiment of the procurement of
wheat and thy take-over of the wheat trade.
I know personally that for uhout three
months, the total ofiicial machisery of
certain district was kept totully preoccupied
by runping around in trying 1o meet the
target of procurement,

§
[
|
|

wherein, after sbolishing the top 20
thclt)pereemofthemmm
ple ia the country snd trying to do away
with all the impedimenty that bold up
progress, affer this sbolition or that pe-
tiotalintion, voices are heard wherein ihe
official machinery will some day be de-
minded to be abolishéd or pationalised.
Ip this contmxt of things I Yyve gnly
onp wigaestion to offsr, whish § Mops
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[Shri Rasabehadur Singhl
would find consideration, if not accept
ance, by the Planning Munistry. 1 make
this sugjestion based on the last five lines
on page 62 of the Approach Paper. Re-
ferring 1o the involvement of the people,
it s menuoned:

“A necessary condition for such in-
volvement s und:rstunding and appre-
ciation of the Plan objectives, strategy
and programme. In this tusk plan in-
foumation and education can play an
imporiant role. High priority would be
accorded towards working out and put-
ting into practice the varied mcdalities
of the pcoples’ involvement.”

All the malaise I have mentioned be-
fore point out to the fact that we have
for the last 20 years, and now for the
next five years too, tried to bring this
naton up by one stclion of the people
alone trying to undertake the job where-
as the majority of the people, those who
are not entrusted with this task of exe-
cuting the pian, they are more or less
almost dead weights on the machinery
which is supposed to bring them out of
the backwardness. This can never work
in a counry wherem we have the lega-
cies that we have m this country. The
only poss'ble method is to involve the
people meaningfully. As I have read out,
the modalifies have been left to be work-
ed out. nd this whole .ntellec'ual exer-
cise, and T think it is an impressive one,
will acain suffer the same fate that has
been the lot of the previous plans,

AN HON. MEMBER: Much worse.

SHRI RANABAHADUR SINGH: So,
Y pose a very simple quest.on. Is it pos-
sible to get the people involved in the
methods that have been tried so far?
Can the people be involved merely by
giving them a proper break-down of the
Plan projects and a plan of expenditure?
Is it possible for the people to feel that
this Plan is going to make all the diffe-
rence to them? 1 submit it is not possi-
ble unles we take heed from two think-
ers who happened to take birth in this
country and who at this moment, T feel,
are gradually becoming ixrelevant; I am
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_talking of QGandhi sud  Vinoby Bivive.

7 As far 25 peopiss’ involvement goes, we'

canpot get away from the fact that the
only possible way in which free people
can be mvoived in uny planaing » on the
basis of equality. As things stund un the
villages today, and 1 am spzaking only
of villages in this context, there ia no
cquality between an olficial and a vitlager.
As thing, stand today, the Plan as it is
worked out in this Angust House, its exe-
cution lies squarely in the hands of the
district official machinery, and when things
are taken to the village level thiy ofticiat
machinery suffers from that proverbial
diseas: which was named in some poli-
tical theorists’ treatisea by being called
apoplexy at the centre and anaemia at the
circumference. ‘The only posmbility of
avoiding this trouble is to g.ve a certain
trial to Vinobhaji's Sarvodaya at the vil-
lage level. All that it tries to bring
about is to put the people at the willage
level in such a siruation wherein the peo-
ple themsclves feel that uniess they do
something about it, it will not be possi-
ble for them to progress,

1t is about time that bunden of develop-
ment having shifted from the white
shoulders to the brown shoulders 1s shaied
by the black shoulders 1 the illages, For
this, there shall have to be ; ciumplete
break with the put. {t s not posv'ble in
the present context of thungs. It can oaly
happen when people arc given true frecdom
it can only happen when people are trust-
edi it can only happen when the {unc-
tions of the Government are decentra-
lised. For this, a certain amoun; of
trust is necessiry.

1 am told, when Churchill was asked
to give freedom to India, apart from
saying that he could not preside over the
liquidation of British Emp.re, he alto said
that the people who are half-fed and half-
clothed have no sensc to rule themsclves
and they will tx themssives out of cxis-
tence. But we became free and we have
existed as 8 free ogtion for the last 26
years. I plead that it is abont time that
in our villages too, where people are still
haif-fed and half-clgthed, they too should
be taken in trust. The functions of the
Government, of the Plan, must be entrust-

v
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ed to them, in their hands, however much
we feel that they might be misused to
-gtart with.

The question of freedom is such that
it cannot be tampered with. Real freedom
.can only be experimented with and, hav-
ing been experimented with and mistakes
.having been committed, it can right it-
self. But if it were thought that free-
.dom tould be trained, that freedom could
be conditioned, it is not possible. It has
.never happened anywhere in the world.
.So, it is about time that while we make
these Plans, while we think about com-
ing out of backwardness, while we think
.about feeding ourselves, while we think
about becoming self-reliant, we should also
think about the fact that the execution
of these Plans, ail these beautiful metho-
-dologies, can only happen when the peo-
ple themselves are partners in equality
and in freedom.

Lastly, a little more selfishly, I hope
that when this Plan finds its real shape,
the Bansazar project wiil find a place in
it. This project seeks to cater to 36
lakhs of pzople in an area which has no
other possibility of water. There is no
underground water; the rainfall is gradu-
ally going down. It is a project which
will not vitiate th= existing needs of lower
‘Faparian States; it is a project which will
finance itseif from its own revenucs after
the third year of its construction and it
is a project which contzins in iiself the
‘whole aspirations of the pcople of that
region.

I wind up by saying that plavming is a
-question of orchestration and in this or-
-chesiration, it is only a good conductor. ...

SHRI PILOO MODY: But in this case
.a band-master.

SHRI RANABAHADUR SINGH..T 50
who is able to retain viriuosity and, in
‘the progress, for such a reteniion of vir-
tuosity, an old poet is quite relevant when
the said:

qfEam dg v Wfeq @@ 7T F qF
qd NG THT HT JAAT qvga G
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SHRI NATWARLAL PATEL (Mehsa-
na): Mr. Deputy Speaker, Sir, I am very

grateful to you for giving me an oppor-
tunity to speak on this important subject..

Before I speak anything, I woud like
to draw the attention of the hon. Minis-
ter that this is a country of farmers, this
is a country of villages. 80 per cent peo-
ple of this country are living in the villa-
ges and they are getting their livelihood
from the business of agriculture. When
we are planning, we are forgeiting for
whom we are planning. Naturally, so
far as the progress of the country is con-
cerned, I understand a proper planning is.
required and for want of proper planning,
I think, we have besn suffering a lot
for the last so many years. I understand
one thing. Our planning should be agri-



93 Approach

[Shri Natwarlal Patel]

colture-oriented. Our planning showld be
Jabour-oriented and, according to me, our

planning should be ‘Ganbi Hotao’-orient-
ed.

YWhen veo plan we must not forget the
aillans of poor people in the country
who live m the villages. What ig their
ides! What 18 it that they want? What
is their ieca regarding planning? I think
befors we go uliead we must sec clearly
about this aspiration m the munds of
people; we must try to knmow their munds
and procecd accordingly. For the last
8o many years we have had the First
Plan, the Second Plan and the Third Plan
and the Fourth Plan and now we are ap-
proaching the Fifth Plan. We have never
bothered to understand the minds of thess
poor people. There is one common genz-
ral msunderstunding among  inielligent
people to the effect that thos: who are
living in villages are not intelligent, they
arc useless people, etc. This is not so0,
they ure not uscless people. they may not
be intelligent, but fary understnnd thonge,
they know how planning is to be done for
this country. they know how the couniry
can proceed and how the country can be
well-planned.  Mr. Dharia and My. Dhar
—there s a goog alliteration of these
words—understand all  these problems
Both of them are dymamic persoms and
they are int:lligent and § appen] to them:
They should never forget that this coun-
try is a couniry of farmers anj of villa-
gers. We should not forget that India is
a couniry of agriculture. That is what we
should bear in mind when we approach
any Plan.

THR MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHKI
MOHAN DHARIA): I was born in a
villace an1 1 spent 24 years of my carly
Tife in villages.

SHRY NATWARLAL PATEL: You are
an agricoitorfet, 1 know that. I am very
happy to know about what you sald now.
That is why 1| bring this to your kind
notice, that our Planning should be sgri-
<culture-orieated,
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So far as our ia concerned,
nearly 80 per cent are lving in ths wil-
fages nnd our etondmy is based on agri-
culture.  Agriculture fs the backbone of
pur country’s sconomy and just me  you
cannot have a body in fafl strength un-
lest you have full styength in the backe
bone, 8o also, in regard to our country’s
economy, if the economy is to be strong
and stable, uaturally, we have to see that
our agriculture is stromg wod atable and
strenglhcm:d So far as this agricultural
seclor is concerned there are many prob-
lems.

Sir, I do not say that Government has
not done anything in this durection. But
what I want to say s tha flus .ector has
suffered due to lack of proper plauning, if
I may put jt that way, Thzefore, what I
say is, when we are approaching this Fiith
Plan, we should not forget our agricul-
turists  'We should not torget our poor
villagers, our poor furme's who uge hiv-
ing toduy in a miserable condition. Mr.
Prasannabhai Mchta sawd that we bave
mis;rably failed. We have not misarably
fail*d. 1 would not like to say t.at we
have surcesded, but we can't sy that we
hive miterably fail:d. This is my res-
peeiful submission. To err 's human )
don't sty there cannot br msal s Bot
ws shall have to lookh at ou- outlook
We should plan in such o way that the
poor people in the country ge! the beme-
fit of such planning,

Mr. Dhar and Mr. Dharia are having
socialistic ontlook and I have great faith
so far as Mr. Dhar is concerned anf
Mr. Dharia is concrrned. And 1 um
sure, in regard to the Approach Paper
to the Fifth Plan, they will tak: into
consideration the various suggestions which
I have made. My anxiety is this. Mem-
bers mre spesking ang speaking, just ®
focus attention on ceriain points, amd give
ing suggestions, but thess are not atways
acted upon.

1 think that it ja « great tragedy
vnderstand that what we are saying
incorrect. I you find that there iy
good sugpestion that Is mads by us,
would like to implerosnt it. So far W

3l
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I am concerned, I am not talking in the
name of Natwarlal Patel but today I am
the name of so many poor
this country. I am talking in
of agriculturists; I am taiking
in the name of labourers of this country.
That is why I tell you that so far as our
concerned, they should not
think that we are not doing anything; in
fact we are doing cverything just to era-

]

this country. To plan for a big country
like ours, I think, ts not such an easy thing.
Shri Dhar is riding a tiger. I think it is
a very risky thing to ride on a tiger.
Looking at our resources and looking at
the position of our country, I think that
he must be bold enough to face the situ-
ation and go ahead with ths Plan. 1
want you to understand one thing. When
2 good doctor is giving a good medicine
to a patient and if he comes to him again
that the medicine is not doing goud to him,
naturally, a good doctor would change it.
He naturally goes by the original pres-
cription. If he is a good doctor, when he
is told that his medicine is not giving him
relief, he would like tp change it. Simi-
larly, we must have an open mind when
we look at the Approach to our Plan.

I would like to draw the attention of
the hon. Minister as also the attention of
the House to one important pount. So far
as our policy 18 concerncd, we are always
thioking of wking over of foodgreins trade
by Government; [ am not, at the seme
ume, opposed io the State’s taking over.
So far as our country 13 conceined, we
should take over anything. [ think that
if Shri Dhar and Dharia want me to be
taken over, I am prepared for that! Ay I
said already, I am not opposed to this
business of taking over. We shall have to
go in for it. But, there are some Mem-
bers in this House who are always think-
ing of taking over of everything by Gov-
ernment. But, I am always thinking of
Naramada. ¥n this House, 1 am mnot
opposed to this. We shall huve to read
the minds of the people of this country as
to witether they are in a position to support
this or mot. That is also to be taken into
consideration. If we ure not going to look

1827 LS.~4
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at this aspect of the problem, 1 think we
would make our people to sutfer. Sir, I
am 3 man comsng from the rural area and
1 understand the mind of the agriculturists.
{ woulki urge upon the hon. Munister to
look into this matter while planning for
the agricultural commumty. Both Shri
Dhar and Shn Dhria are dynamic persons
and both of them are marching towands
the road of socialism. ] am sure that this
great couatry, under the dynamic leader-
ship of Shrimati Indira Gandhi, will have
a bright future before it. About this, I
have no doubt in mind. We have to make
the country’s future bright with the co-
operation of everybody. We are always
at the back of the Government and let us
hope that everything will be good.

SHR1 SHYAMNANDAN MISHRA
(Begusarai). Mr. Deputy-Speaker, Sir, it
seems for Parlioment, Plan s cxpendable.
Otherwise, how can you explan that it has
become the reswluary item on the last day
of the session? LEven so, this tem wouldd
remain unfinished dunng the cuiient ses-
sion, and, by the time we meet during the
next session, the draft of the full Plan
would be available to the country.

Be that as 1t may, what I would like to
emphasise in the vary beginmag s that it
is rather unfortunate to observe that it is,
for the first ‘ime, that the Approach to a
Plan or a Memorandum on g Plan, has not
been presented by the Prime  Minister.
It is my recollection that with ali
the Plan documenwts, the Prime Mmister
of India had always boen very actively
associated in the past. Pandit Nehru al-
ways made it a point to place vefore the
country the approach or the strategy of
the next  Plan. 1n fact, there could  be
nothing more important on ths agenda of
a Prime Minister than planming jtself, The
fact that it has not been so shows that
planning has 8 very low priority on the
agendd of the Prime Minister and that
planning has been downgraded.

SHRI G. VIYWANATHAN (Wandi.
wash): Devalued,

_ SHRI SHYAMNANDAN MISHRA: Rt
is not & question of the Prime Minister pot
being here today in our midst, For the
Primo Minister was here when the approach
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document was bBeing discussed in the other
House, and yet she did mnot think it fit
t0 associate herself with the presentation
of the approach document. Again, it is
not only the lack of association of the
Prime Minister with this approach docu-
ment te which 1 am teking objection, but
it scerns that the Prime Minister has taken
jeave of planning as it were; as the chair-
man of the Planning Commission, the
does not scere to be actively involved in
the process of planning.

I do not want any kind of pausible
reply to be given by the other side, but |
would like them to consider whether the
process of planning can go on without the
active association or the involvement of
the chairman of the Planninz {ommission
herself.

The Prime Minnter 1ecently said that
she had been devoling about fiftzen hours
of her valuable time every day to Siate
matters, but may I ask her whether she
has been able to devole even fifteen mi-
nutes of her time to this most most m-
portant and most vital part of our na.
tional activity?

Pandit Nehru attended all important
meetings of the Planning Commission, und
probably those important meetings during
the course of a year; numbered not less
than 20 to 24 during the course of
year; even during the course of one
month, two important meetings of the
Planning Commission use: to take place.
1 really do not know whether the Piime
Minister is able 1o attend any meeting of
the Planning Commistion except en cere-
tnonial occasions when photographs are
taken and everybody says that she should
be present.

But my complaint is not only about ths
bead of the Planning Tommission not
taking full and intimate interest in it. The
Plapning Commission itself as 2 body
seems 0 be largelv on a holiday. By the
Pinnnipg Commissiop, I mcan the members
of the Planning Commission, not those who
are working in the various divisions of
the Planning Commission. May I mk
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how many meetings h:iz t:;m‘ Mﬂﬂ‘? Com
mission are being L e
of » year? My information goes, and
I cannot be very wrony in dth magter
having been associated wish planning sinte
its inception, thet the Planniog Commis-
sion's meetings are now as few 24 two ot
three during the course of » year. May
I remind the House that during the days
of Shri V. T, Krishnamachari, there ysed
to be an informal moeting of the Planning
Commission every nworning? Now, those
meetings of the Planning Coruminion are
not held at all, and there are only two o
threc mectings of the Planmng Commis-
sion during a year,

wWoe

Thea, some members of the Planning
Commission do not seem to be functiomng
at all. The Finance Minister .s indeed u
key figure in the Planning Commussion, but
does he figure at all in the process of plan-
ning? And so also 15 the Minister of Inter-
national Trade. kbatlicr, Shri Krishna
Menon used 10 have a room 1o the Plann-
wg Commission, althvugh he was na a
full member of the Planr;ng Commusion
de jure. Then, nternational trade was
given so much of importance; now it is
avt a matter of importance as our objec-
uve seriously, then that is a matter of
highest importance. Yet neither the Fin-
ance Minister not the Minister of Inter-
national Trade is associated intimately
with the Planuning Commission,

Parlioment would also be entitled to
know, and  probably it has a means of
knowing it also, now many iimes some of
the members have b attemxling the com-
mittee meetings of the Planning Commis-
sion?

Again, one of the members of the
Planning Commission hm joined the Fin-
ance Commission. H: wax one of the im-
portant members of the Plunning Commis-
sion und an expert in his own field. But
now he is only hominaily associated with
the Planning Commission,

May I further say—this may nst be
because of my hon. friend, the Planning
Minister himuelf—that now the Plasaing
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Minister is roferred fo probably in all the
documanis of the Plansing Commission as
Planning Minister and not s the Deputy
Chaisman of the Planning Commission?
8o we have neither the Chairman nor the
Deputy Chairman of the Planning Com-
mission and we have got the Plaaning
Minister with a large role for public rela-
tions or for international affairs. May |
wish him well in whatover useful activities
he is engaging himself in?

SHR1 PILOO MODY: Anj tnose ober
activities also,

SHRI SHYAMNANDAN MISHRA, Be-
cause I had been associated with planning
from the very beginnm2, 1 would crave
your induigence to give me a nttle mcie
time,

The most imporiant *hing for plonning
or for that matter any kiad of activity is
the atmosphere in which that activity has
to proceed. And in the Kind of aunos-
phere that has been generatzd in the coun-
try largely by the government, the political
leadership of this country, we have now
a climate which is very much hostile
to planning. Can we detach ourselves
completely from the atmosphere in which
planning has 1o function in this country?
This ‘atmosphere now is one of
pscudo-radicalism. Pseudo-radicalism is, in
fact, the one contribution that has been
made by the political leadership that
bestrides the stage just now.

We have then got this political constella-
tion—here I am speaking of the political
constetlation which is running the country,
a politicat constellation which is an admix-
ture of democracy and totalitarianism.
What I mean is that, really, it is not oniy
the ruling party in g de jure sense which
is ruling the country; the main element
that has to be reckoned with, in this
political constellation, is the CPI, the
Cotomunist Party of India.

This is the politizal constellation. It has
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personality which, I maintain, has been
destroyed by this constellation and by the
many things being mouthed by hon.
members on th other side.

I stand for every achievement that
has been made by planning during the
course of its first 18 years or so under the
leadership of Pandit Jawaharlal Nehiu.
There is hardly any record in the wuorld
which can match the rccord of planming
during its first 17-18 years and [ te¢] proud
of that period. But it is that personality
or ethos which had been built up by and
under the leadeiship of Pandit Nebru
which has been destroyed by s new
political constellation,

Then you have got a particular kind of
psychological climate in this country which
15 one of disillusionment, Planming iwelf
is being discredited. Who will befieve in
planning when there is more unemploy-
ment, when there are higher prices, and
when there is greater disparity. And
you speak of being the Messiah of so-
cialism! May 1 say that the Prime Min-
ister declaims like Lenin but performs like
Maharani Gyatri Devi? (/nterruptions)
May I also say that probably, my hom.
friend, Shri Piloo Mody, if he had been
the Prime Minister of India—even this
Swatantra Prime Minister—would have
given more socialism to this country than
this Prime Minister has? What, after all,
have you got today? (Interruptions)

Mr. Deputy-Speaker, why has this
disillusionment been brought ubout in
this country? Is this disillusionment
the handiwork of the Opposition? As one
of the Nobel laureates an economist has
recently said “disillusionment is the result
of illusionment” And you, that is, the
Government, had produced this illusion-
ment,

These people havecmnad. launched

have been preaching. Economic popul-
ism is the exact opposite of econonmuc
rationality. l(ui\llttheﬂm’oﬁle
of economic  science and  economic
logic. But planning means rationality,
planning means logic and planning means
science. If you have crested such an
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atmosphere of irrationality, you can very
woll imagine what kind of planning you
would be able to opesate in this country.
Therefore, there 1s utter chaos and lack of
discipline everywhere in (his country,

103

The ruling party does not seem to
realise that they cannot skip the basic
economic lawser escape the consecquences
of their operation. What has happened to
Allende in Chile, what is happening to
Bandarnaike in Ceylon, what is happen-
ing to NeWin in Burma, what had happen-
ed to Soekarno in Indonesia is bound to
happen here, because .the sam¢ kind of
populist policies and economies are bemng
practised.

SHRI PILOO MODY: And Nhiumah In
Ghana.

SHRI SHYAMNANDAN MISHRA:
Yes, that 100. Then the people say, “Why
don’t you stop it?" We are certamly
trying to do it in our own humble way,
but when the tower of power radiates
irrationality mo nook or cranny can re-
main safe from it. They are radiating
irrationality from the tower of power in
Delhi and so you find economic irra-
tionality, prevailing everywhere, That »
the tragedy of the present situation

But all the same, the point to reckon
with is that some pohtical imperatives
have been created and they demand
ecopomic  correlative—how  economic
correlatives are to  be built in order to
correspond to the political imperatives is
the question. In other words, one has to
remind oneself of what Debre Regis said
to Allende—the electoral mass has to be
turned into a revolutionary mass. And
this the ruling party cannot do. It
has indeed been able to win the elec
tions on the basis of certain slogans. But
now they find that they would not be able
to implement those slogans, ‘This is the
basic contradiction of the present siuation.
You can certainly win elections on cer-
tain slongans, but if you are not abe to
implement them, thes those slogans arc
going to boomerang on you. Al this has
created & most usfortunate situation in the
country so far as plastning is concerned,
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Now, so far as the approach paper is
concerned, may I say that mobolly in bie
senses, if 1 may say so with humility, can
call it an approach to the Fifth Five Year
Plan. For, it can be asked, if there is no
Fourth Five Year Plan as such, where
is the question of the

2
et
&
8

Plan and an spproach to the Fifth Five
Year Plan. s there a Fourth Five Year
Plan now in existence? And if there is a

1 say that
meaningless exercise than this, In fact, the
Fourth Five Year Plan is a contipuation
of the plan holiday which was offically
mauguratéd in 1967.

I do not say so arbitrarily, economic
activity during the Fourth Five Year
Plan, never picked up the level of
1964-6S, when probably my hon. Friend
Dr. Rao was the member of the Planning
Commission and he, did not allow things
to go that astray during those days.
Investments, in real terms during the
years of the fourth plan had never ex-
ceeded the level attained during the
three years of the officially declared plan-
holiday. The Fourth Plan has Jailed
miserably in every vital field, Had
it been left to the operation of the free
market forces, as my hon. friend Mr
Mody would always advocate, probably
the result would not have been much
different from what you are having now.

SHRI PILOO MODY: They would have
been much better,

SHRI SHYAMNANDAN MISHRA.
The shortfalls in the terminal yesr of the
fourth plan are going to be substantial in
every field. In fact, the shortfalli would be
no less than 20 per cent in food-
grains, I think I can put it at even 25
per cent. In steel it would be more
than 30 per cent, in cement 51 per cent, in
fertitisers 50 o 60 per cent, in clothes 60
per cent and in newspwint 92 yer cemt. Coal
has been stagnating at whatever level it was
8 years before. In the new ptucestion of
power the oippage during the firm three
years of the fourth plan had been more
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sthe current plan it was 43 per cent and in
the fourth year of the plam, it may be
of the order of 86 per cent. That is the
achivement !

The Fourth plan is the launching pad
for the fifth plan, but it does not provide
the basis for what is being postulatcd. The
fourth pian is in such shambles that the
credibility of the fifth plan and its author
18 bound to be doubted. After all the fifth
plan would stand on the shoulders of the
fourth plan. The Government which does
not take care of the current plan but talks
about the next plan in hyperbolic and
superlative terms is the one which can-
not be credited with any belief in plan-
ning. You must take care of the current
plan and then alone you can sound credi-
ble about the achievements to be made in
the next plan or the targets that you arc
placing before the country in the next

plan,

1t appears, therefore, that we have been
enjoying a plan holidey since 1967 and
we would continue this plan holiday—
that is my humble submission—even during
the Fifth Plan as it has been postulated.
May 1 give you a few examples? Pethaps
the Planning Minister himself had stated
that the Fifth Plan was now going to be
reduced to the core or it would be mostly
a core plan. He claimed that economies
to the extent of Rs. 400 crores were bemng
effected in the expenditure of the Govern-
ment. What did he imply? It is not only
a question of implication; now it s
very explicit. It is known to everybody
that out of Rs 400 crores, Rs. 34U} crores
would be the cconomies effected in the
plan-expenditure. Only Rs, 60 crores would
be the reduction in the noa-plan expendi-
ture. If that is the economy he feels the
country wanted in the context of the
economic difficulties, if faces, I must
say that he has wrongly understood the
feeling in this country.

16.00 jws,
{Dr. SamaDisit Roy in the Chawr]

Maybg | am not correct—nobody
knows who is going o be correct: the Plan-
ning Minister himself cannot assert he s
poing to be proved coriect—but on present
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indications, it seems to me that the pew
steel projects are going to be shelved or
are going to be taken up only norminally.
Secondly, the power programme is going
to suffer a sizeable cut. New fertiliser
units will be reduced at least by half in
number. Goa Refinery seems to  have
been finally dropped. Al these are i
the core sector. How are we going to
assure ourselves that even the core is
going to be protected? If that is the fate
of many of the vital projects in the core
of the plan, and this is bound to be so,
if prices go on rising at the rate at which
they have been rising, ie. 20 to 25 per
cent during the course of a year, what
will happen? May I conclude this topic
by saying that the Fifth Plan is going
to be a continuation of the plan holiday
cven with reference to what is goimg to
happen to industry, that is, the most
dynamic sector of our economy? A major
portion of the industrial programme for
the Fifth Plan would necessarily consist of
schemes spreading over from the Fourth
Plan. The House knows that about Rs.
10.000 crores have been earmarked for
industry, out of which Rs. 7,000 crores are
carmarked for the public sector and
Rs 3,000 crores for the private sector.
Of this. an outlay of Rs. 4,000 crores
would be required for the carry-over
schemes and for advance action on the
fifth plan Rs. 1,000 crores would be re-
quired. What remains for the new schemes
during t'he fifth plan i8 only about Rs.
2,000 crores. Even this would get atteno-
ated because of the price rise. So, you
can imagine what kind of plan we are
going to have.

Again, the investment ratio which is
a very important factor to reckon with is
not going to rise during the Fifth Plan
according to the indication given in the
approach document. It is rather surpris-
ing that the approach document does not
mention prominently anywhere the in-
vestment ratio that would obtain during
the Fifth Plan. At one place, only inci-
dentally it i mentioned and the figure
given is 16.6 por cent. Probably it is
gross. I weuld not go into the mechanics
of the calculation, but by 4 per cent or
80, Thus, the net investment ratio would
e of the order of 12.6 per cent, even
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acconding to the approach document, ¥
thet is 80, it is not gomg to apptoximate
oven to the level that was reache! in 1964,
65. Therefore, it would not be incorrect
1o say that even the Fifth Plan is yotag to
be a continuation of the plap holilay. Sb,
nobody can call it an approach to the fihth
plan; if at all it can only be an approach
to a further continuation of the pian holi
day.

Be that as it muy, at this stage what
we aro comsidering is only & technical
exercise, a lifeless or headless body. Indeed,
1 must give a word of praise for the new
technique that has been brought ia for the
formulation of the Fifth Plan. I remem-
ber how during the cotirse of the second
plan, it was exceedingly difficult for us even
to construct an inter-industry table of 12
x 12. This time the interandusuy table
that has been comstructed runs into 66 x
66, and that, indeed is a great improve-
ment. Much of the document has been
produced, not by my hon. friend Shri
Dhar or by other members of the Plan-
ning Commission but by the new God
called computer. It is the computer which
has produced this document and may be
there is some improvemsent, so far as the
technical formulation is concerned; it is,
indeed, a great improvement. But that
reminds me of a story m the United
Kingdom about a get married. A young
man wanted to a girl. He bad in front
of him the photographs of a large number
of girls, about 500 or 600 He had his
own jdeal of beauty. It was becoming
rather puzzling for him and he was com-
pletely at sea as to how to select a young
girl who will be upto his ideal of bheauty.
So, he fed into & computer his own ideal
of beanty and the data of the girls and
asked the computer to give the answer
The computer selected a girl on the bads
of the data made available to it. But
when the girl came to know that she was
selected by the machine and not by the
man, she was horrified. This is true of
the technical exercise here.

SHRY ATAL BIHARI VAJPAYER
{Gwalior): Who is the girf in this case?

SHRI SHYAMNANDAN MISHRA:
The conatry has to select the girl and
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probably the choice is net viey teuch Jb
this miatter.

SHRI MOHAN DHARIA: Ta any duse,
Shri Vajpayee has no expetience in this
matter.

SHRI ATAL BIHARI VAJPAYEE:
That is why I want to seck the belp of the
computer,

SHRI SHYAMNANDAN MISHRA:
The point I was submitling was thur the
exercise that has been presented to ws s
only a lifeless exercise. It does aot have
the life-giving inputs like the policy frame,
the administrative or executive capacity
or may I say, even the political commit
ment, a word which has been so profusely
bruited by the leaders of the ruling party.
Have they given the political commit-
ment that is necessary for the implemen-
tation of such a plan or to make the
plan frame or the upproach a meaningful
exercise? They may say that a formal com.-
mitment has heen given by the National
Development Council. We know how
things are presented to the National Deve-
iopment Council and how decision is
secured from that body. In fact, the issues
are never posed to the National Develop-
ment Council 1n the way in which they
ought to be and what results from its
deliberations is only a cover for a formal
procedure.  So, the azpproach without a
policy frame is a body without a soul.
Tt is only a technical approach

May I say that what we mcan by ap-
proach is not a techmical exercisz bu
necessarily a political or human exercise?
If it is not so, and if it is a technical exer-
cise, it shouid have the backing and sup-
port of the human approach. There is no
such thing that we find here, Indeed, the
epproach should be primarily a political
and human document and only secondarily
a techmical documefit. The defect of this
plan approsct is that"it i prindarily a
techoical appronch and only sepondarily
& human or political doctiment.

Moreover, T would aot be prepared to
call it aa approach to & Plan for sosther
reason. This is for the et time thut o plan
s sought to be forwnulsted without any
backward or forward tiskage, T is almont
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a8 autonomous Pisn Have we got a
Pprospebtive in this approach of the next 10
or 15 years? This is for the first time that
the Plan js being formulated without any
perspective. No planning exercise can be
an autopomous exercise. But this is what
we find being done here now.

Even the Tamil Nadu Planframe is
superior to your Plan-Approach of the
Central Government? I say, even a State
Plap is superior to your Plan. In many
ways, I will credit them with a much
greater statesmanship and intelligence than
the Central leadership here. In the Tamil
Nadu Plan, they have got a perspective of
10 years. They soek to double their State
income during the course of next 10 yeans.
But there is no such perspective given
in the Plan Approach here. Yet you ask
us 10 call it a Plan Approach. It is,
indeed, somecthing difficult for uvs to
stomach.

Now, if the Plan Approach lacks credi
bility, if the people takes it less seriously,
it is because the Government is taking i
Jess seriously. In fact, it is the Govern-
ment which has made the future of the
Fifth Plan rather bleak by not attending
to, the problems of the Fourth Plan, What
the Government ought to have dome
in the given situation was to attend the
problems of crisis management. The eco-
nmoy is in the grip of a serious crisis at
the present moment. The last two years
of the Fourth Plan should have been devo-
ted mostly to the crisis management,
But they have not done anything
of the kind. So, the shortages plague the
economy; the soaring prices plagne the
economy. The Fourth Plap is indeed, as
somebody has remarked, like a cousin in
the family who has gone astray and nobody
wanis to mention his name in the family.
Nobody in the Govt. is talking about the
Fourth Plan. This is the Government to

can be mamaged or tackled
with its root, namely, the im-
passe or the sialemate in the policjes. We
mﬁmmmm%m

peasants, public sector vs. private
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sector, When will this impasse end? When
will we make up our mind finally? Uniess
this impasse ends, there can be no growth,
The most indecisive animal in the
world is the Central Government, It will
never make up its mind aboot anything.
1f there is no decisiveness in  thooght,
there can be no decisiveness in action.
Therefore, there iy complete paralysis of
will, thought and action.

What was expected of the Approach to
the Fifth Plan was a break-through in the
stalement of the policies, and that break-
through in the stalemate of the policies is
not visible anywhere.

At this rate, the way in which they
are mismanaging the economy thoroughly
to their hearts' content, the Fifth Plan
too, even before it is launched, will be
a non-event and the obituary notice, as
somebody has said, will pre-empt the an-
nouncement of its birth,

There are four or five objectives of a
conventional nature that have been placed
before the country. There is absohutely
no new-ness or freshness about them. One
objective is growth in national income at
the rate of 5.5 per cent—a very sanctified
objective in almost all the Plans, In
respect of agriculture, the annual growth
rate is of the order of 4.5 per cent or wo.
In industry, eight to nine per cemt, and
export is expected to grow at seven per
cent.

Before I deal with any other item amoag
these objectives, I would like to detain the
House for whole on the export objective.
May 1 say that, if this Governcent practises

operate any planning truthfolly or meen-
ingfully? ‘They have been telling the
country that we have excesded thé plan
target in the mvatter of exports, But that
is not s0. We have been chalking up a



Approach to

[Shri Shysmanandsn Mishra]

extent and 80 on—-all these have been
credited in the matter of exports, Bat,
this Government is not taking the coun-
try into confidence about all these things,
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So far as the increase in mational in-
come at the rate of 5.5 per ceat is con-
cerned, 1 am one of those who think that
this js not a high figure. In fact, I would
advocate that the couniry should be in a
position to achieve g rate of growth in
nationtal income of the order of seven per
cent por annum. That is indeed pos-
sible, in this country, to achieve, During
the course of the last 20 years or so, I
bave been able to locate eight years during
the course of which the rate of growth
had been near seven per cent. What we
had been able to achieve during the course
of those eight years out of 20 years should
be possible for us to achieve during the
courss of the next five years, if you are
able to duplicate the same conditions
which prevailed during the course of those
eight years, And those conditions can be
duplicated, can bs brought about, if you
are able to learn the lessons from the
past. There are three or four lessons
which should have been learnt from the
past,

The first is this. The dependence on
agriculture on seasonal conditions 5
now 1o the extent of R0 per cent That
hag to be reduced. If you are able to
reduce it significanfly, then you wonid
be able to bring about a much greater
growth in national income also.

The second is thar the industrial pro-
duction had been depending much too
heavily on the traditional industries which
have got & lesser rate of growth. That
dspendence alsp has to be reduced.

The third is that we went in for heavy
and basic industries which have long ges-
tation period. I do not regret it, but this
long gestation was marred by mismanage-
ment. Therefore, the effect of this could
not be felt in the stipulated period.

The fourth factor, whith we very sadly
neglected, was eofucation, Education in
this country is an anti-development force;
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it is pot a development foros. Recomtly
when the eminent sconomist, Prof Collin
Clark, visited thin country, he said to us
what be heard from an Indisn repressnta-
tive at & UNESCO Conference. The In-
dian representative had sald:

“The British gave us an unbalanced
system of oducation; we have made it
worse.”

If vou make education worse, do you re-
quire to ask the stars why we are fucing
such a deplorable situation in this comn-
try?

The much-trumpeted objective of this
Plan is equality. The halimark of the ep-
proach is that this Plan would be able
to bring up the level of the standard of
living of the bottom 30 per cent by re-
ducing the consumption standards of the
top 30 per cent Now one really does not
know what is the concept of the bottom
30 per cent and of the top 30 per cent.
We really knew the bottom 40 per cent
and this also seems to have increased con-
siderably. One estimate puts that the bot-
tom 40 per cent would have increased to
the extent of 70 per cent due to the recent
price rise. The top 30 per cent were those
gentismen—Iladies anxi gentlemen included
in this category—who have a consumption
standard of Rs. 24 per month and
above It is these who are included m
this. So, 1 really do not know what is the
kind of equality which they want to bring
about even among those who have got
this standard.

What is the present position of con-
sumption? The top 5 per cent enjoy 18
per cent of the national comsumption and
n;ebommmmmtmjuyoniymper

bottom 40 per cent.
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indeed y desirable process and which has
to be‘steppéd up-—-has be not confined his
sttention only to the top 5 per cent which
enjoy a consumption standard equal to ths
vonsuinption standard of the bottom 10
per cent? But, it that is not desirable,
why has he not included the top 10 per
cent? Why has he included the top 30
per cent? Frankly I am not able to un-
dersiand this process of equality.

Lastly 8 word about ‘Garibi Hatao’ and
seitreliance, ...,

SHRI G. VISWANATHAN: Where 1
it?

SHR1 SHYAMNANDAN MISHRA: If
this Government were really serious about
their  ‘Garibi Hatao' programme which
was apnounced in the year of grace,—
1969 when Mr, Subramaniam served a
notice on ‘Garib? m this country at the
Bombay session—“‘Quit Poverty”—, if the
Government were really serious about this
programme, then it would have bad a
sGaribi Hatao” programme extending over
8-9 years since 1969. After having wasted
three years of their valuable time and done
absolutely nothing during this period, they
want the country to belicve that they are
going to achieve it in the mext five years.
Therefore. in this country you find not a
‘Garibi Hatao' programme but a ‘Garibi
Bhulav' programme. The very key-note of
the ‘Garibi Hatao' programme was placed
before this country by Mahatma Gandhi

Prohibition has beep dismantled by this
Government. So I want to say with all
the emphasis at my Command that this
Government which dismantles the prog-
ramme of prohibition is going to bring
about much greater poverty and misery
in this country.

This Government is also going to capi-
tulate before the Americans during the
course of the next two or three months. ..

SHRI K. P, UNNIKRISHNAN (Bada-
gara): It is your Mr. Nijalingappa who
abolished prohibition in Mysore

SHRI PILOO MODY: Nobody would
have that courage on your side.
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SHRI SHYAMNANDAN MISHRA: Let
them not talk of self-reliance. What I
wish to say is that during the next two or
three months this Government is going to
capitulate before the Americans because
the probiem of balance of psymenmts is
going to be extremely difficult. They are
going to import more food, They will
bave to import more fertilisers, more steel
and more petroleum and at higher prices.
They have made a provision of only Rs.
240 crores which would be available to
them from foreign aid-—only Nett Rs. 240
crores. My calculation is that they would
require n the place of these Rs. 240 cro-
res, not less than Rs, 3000 crores. So,
instead of Rs. 45 crores per year, this
Government would require Rs. 500-600
crores p:r year That is my calculation,

Let us compare notes after sometime
and see what happens. Then it will be
seen that what 1 have said borne out by
facts. What they are talking about, na-
mely, self-reliance is a sham and hypo-
cricy. Al in all, this approach to the
Fifth Plan is truly not of much use.

SHRI KARTIK ORAON (Lohardaga):
Mr. Chairman. Sir, the very first Chapter
in regard to the Approach to the Plan has
directed itself to certain basic objectives.
These basic objectives are:

“Removal of poverty and attainment
of economic self-reliance—these
are the two major tasks which
the country has set out to ac-
complish.”

We have had four plan periods. Even
in the First Plan the central objeciive of
Planning has been to initiate “a process of
development which would raise the living
standards of the people and open out fo
them new opportunities for a richer and
more varied life”. Obviously the economy
has strengthened over the years, but
it has not gone to the peopls as a whole,
it has not been able to create confidence
in them. The purpose of planning shouid
be to proceed ahead, a step forward, and
at the wame time it should give uws pro-
mise of better days abead, That is What
the purpose of planning is and should be.
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What we find js that in regard to various
programmes of development, our peopls
still live below the povertyline, they are
underemployed and unemiployed, The
thinking today is maturally directed towards
making o new approach to planning and
bring it imto focus with programmes of
development which will immexliately help
the large masses of our people who as
a consequence of unemployinest and un-
deremployment are below the poverty line.
According to Mr Dandekar the people
who do not consume enough food to -
tisfy ths minimom nutrition requirement
of 2250 culories per day are assumed to
be below the poverty line. T belong to &
community who even today even after
two decades of plamning, are living on the
barks and leaves of trees let us think
about them. Let us know what Planning
has given to them, They say that 50 per
cent of people live below poverty line. 1
say, below, bulow, below that. It is 2
very seriouns problem. What is the idea
of Planning? We should see that Plan-
ning generates some interest in the masses.
People expect, with new planning some-
thing few would emerge. 1f this expec-
tation fs not fulfilled, we are not going to
solve the problem at afl. Planning is a
basic instrument of social change but mere
change in approach alone is not enough,
that wifl pot produce the desired resuit
unless it is adequately supported by cons-
tructive and practical measures, The necd
for a timebound programme cannot be
over-emphasised.

Our Prime Minister has been streesing
time snd again immediately after the
heavy massive mandate that she recelvad
from the people in the midterm poll of
1971 and 1972 as follows: 1 quote:

of irrigation, power and agriculture. Power
development, as you know, is necessarily
to prooeed shead of expansion in  all
seclors. It will only then that we shal
be able to do something to fulfil the ambi-
tions of our people. The point 1 wish
to make 3 that we have to divert a Iarge
part of our resources to the items under
the heading “Irrigation, Power and Agri-
culture’, We should try to do something
in this regard within a couple of years

that we should not wait for an indefinte

am correct or not; I may be wrong
perhaps;—that he has issued a directive
to all the Chief Ministars of the Stutes
that they must prepars one sub-Plan for
the development of tribals and the deve-
lopment of tribal areas. I think this is »
step in the right direction. fle has strain-
ed his nerve to find out bow best he could
help them. He deserves congratulations

I would like to invite the attention of
this House $o Article 275(1) which says:—

“Such sumy as Partisment may, by
Iaw, provide, shal! be charged on the
Consolidated Fund of India in each vear
a3 grantsdnaid of the rovenwes of mich
States as Partiamient may dewermine t0
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be i; need Of sssistance, and different
sums may be fixed for different States:™

Why is it s0? It further says:

“Provided that there shall be paid out
of the Conmolidated Pund of India as
grants-in-sid of the revenues of a State
such capital and recurring sums as may
be necessary to enable that State to mest
the costs of such schemes of develop-
ment as may be undertuken by the State
with the approval of the Government
of India for the purpose of promoling
the weifare of the Scheduled Tribes in
that State or raising the level of adminis-
tration of the Scheduled Areas therein
to that of the administration of the rest
of the aress of that State:”

That means that Parliament has no autho-
rity. 'They cannot question; it is mot for
them to consult Parliament. But, the
States and the Central Government are
supposed to have made such arrangements
by which they can get financial assistance
from the Central Government for the
development of tribal areas. What have
you done for these péople during the last
twenty-five years? They have been want-
g these constitutional provisions for the
scheduled tribes. What have they done
for them? 1 would like to gunte, as a
matter of clarification, what Shrn H. M
Patel has said in his letter dated 16th'17th
October, 1956 when he was Secretary to
the Government of India, Ministry of
Pinance, t0 the Secretary, Finance Com-
mission, New Delhi. He says:

“The duty of the Commission to make
recommendations to the President i in
respect of grants«in-aid as to which
Parlisment can make a law umder clause
(1) of Article 275. 1t iz a cardinal rule
of inter-pretation that a proviso to &
particolar provision of a statute carves
out an exception to the main provision
to which it bas beem emacted as a
provito. The eflect of provisos
to0 claose 1 is thus to carve ot p
axpeption to that clause by taking away
the power conferred on  Parliament
ynder its substantive part so far a3
grants-inaid covered by
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of such grants is made obligatory by
the Constitution itself. ..”.

When we come and ask why we are Dol
being given these grants-in-aid, we are (old
that it is because of financial stringency,
this, that and the other. In thiy way, they
have been taking away what we are
entitled to in the Consutution, Today, we
are paying bonus even without there being
a profit, and we are paying deanpess
ullowance, salanes and we are providing
air-conditioners. In fact, the times demand
not awr-conditioners, but life-conditioners
for millions of people in our country. So,
from that point of view, it is very neces
sary that provision ought to have been
made for the tribals in thus regard, but I
am sorry to say that even the Constitu-
tional provision has been flouted in this
regard.

Again, in the Furst Plan, they had made
a provision of 0.85 per cent of the total
outlay of the Plan for Scheduled Castes
and tribal welfare. But now it has come
down right up to 0.25 per ceat. I do not
know why Actually, it should have gone
up, and they ought to have allocated
more money for the tribals, but it has
come down to 0.25 per cent of the total
outlay. [ request that m all fairness to
the tribals of India and the backward
vommunities in India, they should make
the provision gt leat 1 per cent. It
should be 2 minimum of one per cent of
the total capital outlay and that would
work out to Rs. 52D crores for five years.
We had commuited an offece against
these people for the Iast 20 years, and we
had been playing with the lives of thess
people, probably under the belief (hat
these peopié do not kmow the Cpmstitu-
tion, and therefore, one could do whateve:
one likes. Therefore, I would like to draw
the attention of the hom, Minister to this
aspect.

SHRI B. V. MAIK (Kanara): Jt should
be 5 per cont becatse the tribals constitute
five per cent of the population.

SHRI KARTIK ORAON: Another pro
blem is that of land hlienation. This Gues-
tion has not béon property sorted out
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during the last twenty-five yoars. After
Independence, we have actually lost more
land rather than gained. [Fhat s the only
benefit that we have gained after these 23
years of Indepepdence. The problem of
alienation of tribal lands has assumed very
serious proportions. The lands of the
tribals are being traniferred to non-tribals,
in flagrant violation of the rulzs that no
such transfer of tribal lands to non-tribal
fands can take place without the previous
permission of the deputy commissioner.
But now the tribal lands are lying mosth
with the non-tribals. So, they cannot have
the crops and therefore they have no
means of living. They are not educated
and therefore they cannot get jobs. ‘Their
tands are taken away and they are suffer-
ing. Government have ufterly failed and
they have done nothing in this regard
Another point that 1 would like to point
out is that when the crops in their lands
are damaged either by fioods or by drought
ete. Govermment pay compemsation for
the damages suffered. But what about the
tribals who have jost their lands? Their
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made request after request in
nothing is being done.
doing nothing in this re-
and even the Chief Ministers are
sieeping and doing nothing. We say that
it is the responsibility of the Centre to
solve this problem. When we raise it here,
we are told that it is the responsibility of
the State Government, but when we raise
it with the State Government they say that
it is the Centre’s responsibility. Thus, the
tribals are tossed like a shuttiecock bet
ween the Centre and the State Govern-
ment. Government should make some
arrangement for the restomation of the
lands back 1o the tribals so that they could
get some compensstion for the crops
damaged, 1 would suggest that the hon.
Minister must make provision for a land
mortgage bank in the Statos so that there
could be restoration of lands to the tribals
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again. In our $idal areas, only 2
cent of cultivable lands have Been brcught
under irrigation, even after 20
planning, This shows that
been done for improving cultivation o
the tribal arcas. In this connection, 1
would Hke fo read owt ome quotstion.

The first sentence in Grotalan's bnpe-
rishable work runs es follows—-it deals
with what is justice:

“Justice is the constant and perpetunl
wish to render to overy man his duc.”

4

Then it says:

“If a man owes g debt and God has
flooded his field or the harveat has been
destroyed or the corn has not grown
through lack of water, then in that year
he shzll not pay corn to his creditor.
He shall dip his tablet in water and the
interest of that year he shall not pay.”

Therefore, when today we the tribals in
india have responded to the cali of our
Prime Minister and given her a maasive
mandate—almost all the tribals ave under
the banoer of the Prime Minister—it is
our duty, it is the duty of Members of
Parliament, 1o respect, regard and heed the
demands of these people. It is the will
of the people which will decide the fature
of this country the future of the poorest

g
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verty and the removal of poverty is given
a deiinite definition, a very clear dimension.
Specifically, the Plan says what exaclly it
means by the romoval of poverty. It
says that the aim is to rase the lowes 30
per cent of the population from a consum-
ption level per capite of Rs. 26 to Rs.
38 whih is above what is stated as the
poverty level based on 1971-72  prices
This very clear definition and shift i the
emphasis of the Plan is & new thing.

So far we had been told that the goal
must be a growth in the national income
It was assumed that the growth m nauonal
iscome would result 1 abridgement of
the inequalities. Now growth in  the
national income is not the main thmg, but
becomes an ingrediemt in the strategy in
the battle for the removal of poverty.
Repeatediy, almost m every page of the
plan document, we find this emphasis, and
for, transferring to the plan document this
national mandate I must compliment the
Planning Commission. They have shown
an awarcness of the mandate the people
have given Government.

With respect to selfrehance also the
emphasis agmin 13 on removal of inequa-
lities because the document says that even
for the purpose of consolidation of self-
reliance, inequality has got 1o be femoved
It is a mutually reinforcmg process ] am
repeating this to emphasise that there n
something new in this Plan, namely, the
emphasis with respect to the goal.

Coming to the strategy, what exactly is
the strategy of the Plan that you have in
view? The sirategy is, according to the
Plan, to bring down the consumption level
of the lughest and bring up the consump-
tion level of the lowest, and for doing this,
certain modalities are prescribed. Pausing
for a moment, T am also confused with
your definition of the richer section. You
pt 30 per cent in the richest bracket.
You have mentioned that the average must
be Rs. 84 and whoever has xot an average
consumption of Rs. 84, comes in the rich-
et brackol. If the average must be 84,
thv«-ydmmmm«mﬂd‘be Y
very large section which is consuming
Jess than Ra, 84, Otherwise, it cannot be

-
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#g average This highest 30 per cent wil
include the Tatas, the Birlas and the muiti-
milhonaries of this coustry also. There-
fore, 1f it 1s 1o he 84, the Plan 15 absolute-
ly silent as to what exactly 1s the consump-
tion level of the lowest brucket vis o vis
the richest 30 per cent. If you say that
the consumption level, which would on
an average bring it up to Rs. 80, will reach
the nich consumption level, then, is it really
the rchest consumption level? Where
exactly 1s the margin, and what exactly was
your calculation? What 15 your lowes:
consumption level? We are not coscern-
ed about the average. What exactly is the
lowest consumption level? And for bring-
ing that up, 1 am not very clear about
your strategy.

You say that the strategy 15 to give -
centives to them to invest goods. But
with respect to that there is  nothing
specific except a prous wish. 1 suppose
that 1n a plan document, it 18 not merely
a pious sentiment that 15 expecied but we
have got to spell out for the guidance of
the different Mimstries what exactly are
the spectfic incentives we have got in
mind and how exactly the Finance Minist-
ry or whatever Mimstry 1s concerned with
it, 1s to proceed. Absolutely nothing is
forthcoming

You have mentioned incentives for n
vesting; incentive for saving; incentive for
investing 1n  non-cofporate  eaterprises.
fhe second thing is, nom-avalability of
luxury goods, It 15 a hghly isudable
siatement. 1 must certainly congratulate
the Commission for highlighting this. In

it. But again, | ask you, is the Planning
Commission satisied by making that
statement? What is  your concept of Iu-
xury goods? You keow what goods are
available here; which of

goods? For instance, is TV
good? Is photography a Iluzwry
Or, is a motor-car & Juxury good?
exactly arc the Juxury goods? May 1 alo
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ask, do the goods ouly constitute lsury
iterns?

123

Take, for axample, cabaret dance; is it
or is it oot 5 luxury matter? Fiveatar
hotels—is it or is it not a luxury mattor?
Is it only the corporate things or things
wherein you enjoy the perquisites, luxury
matters? Are not things which the com-
mon man cannot possibly have and which
are in contradistinction and contradictory
to the culture of this country, also luxury
matters? For instance, a particular person
having thres or four or five guest-houses
in different parts of the country enjoys
himself and shifts from place to place; 1
it or is it not a matter of tuxury? One
shifts his family to Simla and they stay
in his own house there, or one flies to
Kodaikanal for staying in bis own house
there. Does it not become a fuxwry
affair? If it does, them how can you
limit yourself by mentioning that luxury
goods wmust pot become available, So,
about the essence of the whole Plan, there,
the Planning Commission is absolutely
vague, What exactly are the luxury goods
that are going to be banned in this coun-
try? Nothing specific is forthcoming.

It is for the Industries Ministry to de-
cxle what exactly to be given and what
not to be given. That shoull not have
been the approach to the whole plan. I
want to emphasise this particular aspect
of the whole thing. This luzury matter

Rs. 420 for a family of five persons. Rs.
130 is the average you have struck then
it comes to Rs. 560 per family. That is

i . It Rs.
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promise which the Congress Party had
given to people in  Bhubaneswar. Years
have gone by. We are now seriously at
it. Certain amounts have been allotted.
But the relevant proportions in  this al-
lotment are the same as they were n
the previous plans. The percentage of
allocation for bousing, the percentage of
allocation for dunking water etc. remain-
ed the same as in the previous
Nothing more. The amounts sre higber;
may be your evaluation is correct.  Let
it be so.

Coming to the employment, very cor-
recdy you have saxd that if a pervon's liv-
wg standard has got to be rmsed the only
answer 18 employmest. Otherwise you
just cannot distribute, What exactly is
the strategy for employment? Heie
aguin 1 find certain difficulty im under-
standing. You have divided this into:
Wage carning emiployment and self-cmp-
ioyment. For their wage earning employ-
ment there are ceriain  seciors.
The first solution is thut when development
takes place proportionately employment
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You have of course stated that by
operstion you could bring in

y acres of land. [ do not kmow from
If the cultivated land remained

it was, by intensive cultivation aad
putling in more fertiliser the yicld may
I do not know how by that process
employment can increase. Employment can
increase omly if there is extenmsive culti-
vation. Bxtensive cultivation is limited.
cultivation

Hi

bly come. You can by your new innova-
tions and all that, made a cultivator richer
and his life more pleasant and more liv-
able. Additional employment may uot be
available from the agricultural sector ex-
cept from small irrigation large irrigation
and public sector worlks,

You have laid considerable emphasis on
comstruction because of its employment
potential. Correct, but the allocation for
construction is just Rs. 100 crores out of
Rs. 51,000 crores. Then according to
para 7 in page 4, in the terminal year the
additional wage employment that will be
created will be less than the new entrants
into the employment field and the backlog
of unemployment will stil remain, Your
solution is  self-employment.  Correct
but for that we rely on the agricultwal
sector because two-thirds of the enure po-
pulation is in the agricultural sector. So.
sclf-employment must azise there. You say
rightly that land reforms must be impie-
mented for that purpose, so that those per-
som who are employed there may have
the wherewithal to carry on. You also
lay emphasis on handicrafts, villages in-
dustries, animal husbandry etc. You are
going back to the Gandhian philosophy,
quite correctly. We have forgotten him so
far and it is time we remind ourselves
about him. But then, Gandhiji said, ma-
thinery must enter only to augment pro-
duction and not to displace buman labour,
Byt we find that machinery hag entered to
displsce human labour. You want somp.
Is it necessary that Tatas should be

gw to meke fragrant soap? The
mon mun can use tha commion type
soap. Why not Limit soxp industry to
villagesd In large arcas where
fabout cant prodiuce what this

fs

fa

|
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toeds, there machinery has been allowed
to come in, with the result that millions
of persons arc remaining unempioyed as
& heavy load on the shoulder of the na-
tion. The huge human resources which
can be a gold mine remain untapped, sit
ting as a parasite on the shoulders of the
small producing section in this country.

Your strategy 1s 1n regard to the distri-
butive system. 1 do compliment you for
empbasising this. Nobody has got the
right to  appropriate what the society is
producing. Money is given by the banks.
Resources are given by this country and
labour 1s given by the worker. The pro-
duct is a social product and that is for
society. Nobody has the right to appro-
priste 1t. It is not in the producmg area
that socialisation must neccssarily take
place. What is more, 1t is in the distribu-
tive area that socialisation must take
place. Whoever may produce, society
must get a hold on it and distribute it.
The common man must be assured of the
elementary necessities of life to exist. 1 do
not say you have to achieve it by to-
morrow or the day after. This is not a
matter for hustling. Things must be
permitted to proceed. Wheat whole-sale
trade has been faken over and cerain
difficulties have been encountered.

1706 hus,

The positton has got 10 bz assimiluted
and the machinery has to be svolved, Any
attempt by anybody to hustle through
this matter should not be allowed, The
emphasis must be on the distributive
system. At least the commanding beights
of the distributive system must be with
the public sector; if not necessarily the
monopoly, the commanding position must
be with the government. I do compliment
them for emphasising these things.

Now what are the king-pins of the Plaa

December 1973, Secondly, the Plan wants
thy slashing down of the hourious spowd:
ing and reducing the avenues of speading.
Thindly, there should be cnconragament of
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Inbour-intensive industries. Fourthly, there
should be expansion of village and small
scale industries. Then there should be
sestructuring of the administrative frameo-
work and strengthening of the public Jis-
tribution systam. These are the king-pins
stated here.

Are we sure that these king-pins can be
achieved? The results are subject to so
many “ifs” and “buts”. If there is land
reform, if the public distribution system
can be made available, if the production
of Juxury goods can be curbed, if labour-
intensive technology is accepted in pe-
ference to others, if expansion of small
and village industrics is allowed, if all
these things are there then the Plan will
succeed. If these things are not there the
strategy of the Plan is such tha: the growth
will be stunted.  Therefore, it is not
enpugh that we state it. According to me
we have to identify the enemies of plan-
ning and we bave to start attacking them.
Whoever is against land reforms or a
public distributive system is an enemy of
the plan. Whoever is in favour ol
luxurious spending is a crimmal and an
enemy of the plan. If any Minister s
issuing a licence against the strategy of
the Plan, he is No. 1 enemy of the plan,
The enemics must be identified. The pro
cess must start with the identification of
the cnemies of the plan. That alone will
give you the proper background for geiting
the plan through. From the Ministry pre-
sided over by my dynamic friend Shri
Mohan Dharia I would expect proposals
for restructuring the sadministrative machi-
nery.

You say that the workers must co-
operate and sacrifice. For whom is the
production? Unless you are sble to
assure that production is for the country
and the common people, the co-operation
of the people will remain & fur cry. Un-

SEPTEMBER 8§, 1073

Fifth Plan (M) 128

Hiy wagea are low even when the prices
are moving up; even when the prices of
raw materials are low, the ptices of fnjsh-
ed products are moving up. Whe is mov-
ing it wp? The middle agency moves it
up. This conntry has got u right on that.
Therefore, unless two thiogs are ensured,
firstly the participation of the producing
clement, the worker, no emotional jdenti-
fication by him will be poisible bocause
he will still be feeling, in spite of change
in the political structure, that he is work-
ing for wages only and not by himself and
idenufication will not be possible and,
secondly, the socially produced goods must
become the property of the society.

Here, 1 am reminded of the saying of
Mahatma Gandhi who said, “I ‘am & socia-
list who belioves that any product which
1s produced by more than two men and by
hard labour must remain the nroperty of
the society.” That was the philosophy
Mabatma Gandhi spelt out, The human
labour is g sacred thing. Let not uny
machinery displace the human labour
These fundamentals have been violated by
us and we stand in g particular criss.

Let us go back to the fundamental
philosophy, name the cmomy, start the
batile against the enemy and come to &
cohesive arrangement with different Mins-
trics.  You put it before them “Are you
acoepting it or not? I not, tell it to the
people. And let us proceed with another
Plan. Without this courdination, the Plan
will result in another disillusionment,

May [ say that this Plan will not result
in disillusionment because the Plan as yuch
has before it a very clearly conceived, a
very clearly spelt out, a very clearly
analysed, strategy. Unless this strategy is
acéepted by the whole country and the
different Ministries, it will not sacceed.
Let the Plasning Ministry have some more
decisive deliberations of the matter in
svolving a policy which is agreed to by
different Ministries,

With these words, I support the strategy
spelt out in the Plan. All [ am asking
the implementstion of it. The implemen-

w
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tation has got to be by the people from
top to the bottom, from the top to begin
with and to reach the bottom later.

1 have done and 1 resume my seat.

SHRI PILOO MODY (Godhraj: Mr.
Chairman, Sir, I am one of the encmies
of the Plan. Afler listening to the debate,
1 am convinced that this Plan has more
enemies than friends,

It has been such an unreal debate that
in many ways it reflects a sort of mind
of the people involved in passing judgmert
on a process with which they are totally
alien. Planning takes place somewhere 10
India and still we do not know where. 1
have not seen the inner sanctum serc-
torum of the Plans in this country. H I
have not seen that, I certainly do not
imagine that many pcople in this House,
not to speak of 60 crores of people out-
side, conld have seen this planning pro-
cess. Therefore, what has been said that
there is a total lack of identification of the
people with the planning process in this
country is perhaps a very true thng.

I have been listening of late, not only
to this debate, and 1 really wonder why
such a debate should take polace. What
are the rules and norms which govern the
sort of debate that should take place. We
find that the debate is taking place with
some of us over here trying to analyse
what the Plan has been and some of them
over there. About 60 of them are going
to speak on the Plan, Each one of them
has been given 5-—7 minutes and most of
them steal many more minutes. 1 find
that even the debate to 4 very large
extent represents what the Plan is.

It s a series of disjointed thoughts
collected together and worded out by a
super draftsman. [ can just see Mr. Dhar
giving final touches, the polish, the erudite
phrassology, the articulate structurs that
this thing has. But, as my boa. friend,
Shri Shyamnandan Mishra, mentioned a
litle while ago, the Plan in a very real
sense ix worse than » monster, The reason
why it is worse than a monster is because
1827 LS5
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the monster has no past. But he still has
the hope of future. This Plan has neither
a past nor a future; it is a document in
isolation which is likely to remain in
suspended animation like the Assemblies
of Uttar Pradesh and Andhra Pradesh.
What has been said really wbea I hear
some of the quotations that have been
picked out from history, culture azd
mythology? People just love 10 quote
Gandhi all the time and they uy to justfy
that all the crimes they ave committing in
the name of Plan had something to do
with what Mahatma Gandhi had in mind
about how this country shouid develop. 1
think, this is just a little too much.

There was one member here—I do not
see him—who said that the Plan should
proceed on the basis of whut Mahatma
Gandhi and Vinobha Bhave advocated.
Unfortunately there was a slight Jifierence
of accent. This Plan is very much a
Gandhi Plan and not a Vinobha Plan but
a Gandhi Plan and a baba Plan which
proceeds very much op the basis of a
new phraseology, a new philosophy i.nown
as Maruti socialism. I you find anything
in the Plan which is typical, which is
really a description of the planning process
in India today, it can only be described
as ‘Muaruti socialism’. Of course, } have
always believed that all forms of socialism
are bad—the Kosygin and Brezhaev
variety, the Indrajit Gupta vanety, the
Dangg and 5. M. Banerjee vanety, the
D. P. Dhar and Mohan Dharia variety,
Shrimati Indira Gandhi and Sanjay variety.
Therefore, there is no reason why I should
applaud the Maruti socialism at all. Ab
forms of socialism are bad.  Sociatiem,
quite frankly. is a croked way to a pro-
mised prosperity in the distant future, I

exception I think, 1 ssid this earlier on
also and the professar, I hope, has learnt
them by now. They are high taxes,
prices, shortages and queues for everything
black markets and the bwain deain. There-
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of the spoeches that aie made, but
terms of the common things that the peo-
ple of India are very sorely in need of,
things that we should be thinking about,
not the parameters of planning, how the
upper 30 per cent shouid be lobbed up
to the bottom 30 per cent, who coastitute
the upper 30 per cent, and who constitute
the lower 30 per cent. In any plan, cer-
tain basic needs are to be fulfilled, and
if 1 may spell them out, it is the first
lesson of an economics book....

SHRI S. M. BANERIEE (Kanpur); Why
don't you give 8 rhyme for a kindergar-
ten book?

SHRI PILOO MODY: I mught. 1 want
that, ultimately, you should digest it,

It is food, clothing, shelter, education,
medical care and public transport. This
is all that we have to deal with and I
would hope that for the next 20 years
in this country the plansers, the pseudo-
planners, the Bengali  planners, and the
non-Bengali planners, all of them would
forget everything else and concentrate on
these.

Now, let us seec what the position of
food has been. After all this is more ba-
sic than all your philosophy. And the
position of food has been that i the Jast
few years—I am now talking about the
era of Maruti socialism--in the last eight
years the position of food has been that
the ognsuinption—uitimately food is relat-
ed to the intake of a man....

SHRI DINEN BHATTACHARYYA
(Serampore): Not like you.

SHRT MILOO MODY: Not tike me,
but like you. Therefore, to improve such
miserable spocimens, it is mecessary that

SEPTEMERR 5, 1073

Fipth Plan (M)

SHR1 K. S. CHAVDA (Patan): But
Lquor consumption bas incressed)

SHRI PILOO MODY: Don't import
something extramncous into the debate.

Long hive the Scotch wishkey, 1 would
be very happy if every man in this country
would have a drink because it would give
him the requiste calones which he would
not got from his roi and dhal

Take the edible ous. What happened
here? The consumption has gone down by
23 per cent. What about sugar? 17 per
cent down. Last year, we passed  what
we call the century im the import of food-
grains, India has now really the distine-
ton of having imported 100 mmilion ton-
nes of foodgrains by the end of 1972. The
cost of 100 million tonnes of foodgrains
--most of it came free—was Rs. 5,000
crores. You know what we could have
done with Rs, 5000 crores to the rural
arcas in this country? We could have 40
fertiliser factories. We could have supphed
drinking water to  everyone of these
1,52,324 villages n this country which do
not have even a glass of water to drink
after twenty-six years of Independence. A
nation which manufactures locomotives an
acroplancs ang what not, bat cannot pro-
vide drinking water o 1,52,324 villages
m the country. I get thi§ monthly
account from the Ministry year after year
us to what is the number of viliages with-
out drinking water. With this amount we
could bave augmented our food produc-
tion at ieust by another 50 million tonnes.
Instesd of that, we gave it away to the
transport companies We gave it away to
the American farmers, the Cunsdisn fm-
mers, the Australinn farmers. We pre pro-
pared to give everything (o everybody but
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not to pur own farmers because we have
created in this country a eociety im which
you hate Indlans. You bate Indisns be-
causo you hate success. You hate anything
that leads to success, The only value in
your society is the value of being poor.
8o, if you are ignorant, then everybody
will come and embrace you. This is the
valoe nd ethes of your society.

What do you expect? 60 crores of peo-
ple, getting up every morning tired, de-
jected, frustrated, you want them to g0
out and build the nation? You sce the
condition of the College students,  They
come out of the college wandering all the
time what their fature will Le and whe-
ther they will get jobs or not Wheﬂm' he
be a nuclear scientist or biologist or
a photographer, all end up Jltimately as
Bank babus getting a job from a bank
and trying to hang on to it, to the best
of their ability.

This is the sort of socicty you have
planned and produced. You talk  about
planning? You talk sbout unemployment?
What is your performance? The Second
Five Year Plan advertises that at the end
of the Second Five Year Plan there would
be mnine million unemployed. What did
the Third Plan advertise? That by the
end of the Third Plan there would be 12
million unemployed. Who the hell you
are planning for? Are you planning for
human-beings, guinea pigs, dogs, animals,
birds, or really Congressmen? The Second
Plan did not succeed. It was a total flop.
So, in spite of having targeted 12 million
unemployed, you have 15 million. To-
day. you have 3} crores of people un-
employed, by your own statistics, If you
go into the truth, it will be much larger.

Whom the bell are you planning for?
hesrd Mr. Stephen say just now that at
end of the fifth year of the Fifth Plan
fetitious thing, Pifth Plan—we will
huve overcome the inflow into the
unemploymant market by the provision of
jobs, What ridiculous non-sense it is! There
is. 9o hope of ever achieving that. There-
fore, 1 sy, i in the document you have
sald, this year we have nins millions un-
employed, mext year wo will have 8 3/

TLEs
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“mpbyedb I WOIIM hﬂ'e “id, i‘ iﬂ lloW;
it Is sluggish, but it is a certain step in
the right direction and I would have sup-
ported your planning. But when planning
advertises saying that unemployment will
go on increasing, from plan to pian, I
think the time has come to ask cerain
pertinent questions,

I want to know from the Minister aftes
how many Five-year Plans everybody in
India will be unemployed.

Now, what about clothing? The per
capita consumption of clothing has gone
down by 11 per cent. Ars you aware of
that? Do 1 se¢ any less material on you
than you are used to in the past? I know
that the material T wear will go on in-
creasing but at lcast on you it should stop.
I am not involved in the planning pro-
cess as you are. So, as far as clothing
is concerned, the per capita consumption
of cloth {s going down.

What about sheiter, that is, housing?
Housing is almost unheard of in this coun-
try. The only housing that has been dope
in this country is by speculators. I would
pin the Padma Bhushan on all of them
although I dislike their black-marketing,
their cheating, I dislike their speculation.
But one thing we should say that, but for
the speculators who built these buildings in
Bombay, Calcutta and other urban areas
the people would have been stranded on
the streets. Government could not provide
these housing facilities, But .hey had the
encrgy, the virility the vitality and the po-
tentiality 10 build these things. These peo-
ple should have been harpessed by he
Government to build good houses, social
bouses, houses with a social conscience,
if 1 were to use your own phrascology.
In spite of the Jaws and the tax strugture
and various difficulties, they have dope
that. What have you done? You caonot
even compare yourself with these specula-
tors. You are worse than that.

Then, what about Bducstion? We all
know, BEducational stendards have dropped.
We find education which is socially unre-
iated to the needs of the country, to the
needs of development, even of the science
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and technology that we already possess
in our country, not to speak of the science
and techmology which exist in the West
and which the Soviet Union is buying from
the USA right now. Only a few years
ago there were only 20 croves of illiterates.
Today there are 35 crores of illiterates.
And therefore, I would like to ask the
Planning Minister. How long will it take
before the whole country becomes illite-
rate?

You talk about medical care. I'he only
major step that has been taken in the
realm of medicines in this country bas
been the D.D.T. It was invented some-
where and was imported and indiscrimina-
tely spread all over the place, mcieasing
the longevity of people, saving millions
from dying from malaria, including many
over here, and I don’t think they will
get malaria any more. But nevertheless
this is the only significant health mea-
sure that has been taken, because, if you
just look at the figures, about the further
allocation made in this behalf, you will
find, it is woefully inadequate.

Now, as for Public Transport, we have
pot even heard of this thing I do not know
of any significant scheme for Public
Transport in this country.

Nobody can imagine a society wanting
to grow by talking in terms of an outiay
of Rs, 51,000 crores m a Plan, They have
not heard of what a public transport is.
They have been fiddling about the wnder-
ground railways in Calcutta, God knows
for how many years more it will take?
There are some urban areas which re-
quire some sort of public transport. ‘What
is happening here? You would have heard
of DESU, DUSU, and what not which are
occasionsily burnt by the students because,
that is all, one can do with that junk that
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Now I come to.the guestion of peverty.
After all, we bave 1o work within the
spheres of plan activitics, Now let us see
the end-resuits of 'what you bad been do-
ing. In the year 1066 when Shrimati Indira
Gendhi of garid! hetao fame came 10
power, two out of four Indiang were
below the poverty line, This ‘was the posi-
tion under her garibi hatno programme.
Now she talks about higher prices and
so on. Talking about poverty, eradication
of the same i3 pot 3 dificult matter, It
may be a total secret to those who are
adwecating the garibi hatao. But, if you
shed the slogan of ‘garibi hatao’ then po-
vorty can be eliminated By distribution
of wealth I say you will amly distribute
poverty. You may ask any student who is
15 years old. He will tell you that distri-
bution of wealth will not eradicate po-
verty. There are some simple methods for
eradicating poverty. You can, for instance,
distribute the work that will eradicate po-
verty; for instance, you can mahke uxe of
science ‘and technology which will eradi-
cate poverty. In fact, poverty can be era-
dicated by making a man productive. I
do not know of any other method by
which poverty can be eradicated. 1 shall
wive you one example. I ghall explain it
to many of these people who have not
yet grasped it. That iz this. If a man is
given & phaura he cam dig up 100 cubic
feel of carth; if you can give him a tool
and st enough knowledge and ynder-
standing to be able to mmintain and utilise
that tool, by virture of it, he can double
the daily wage from Re 4 1o 8. This
is the direction im which poverty can
be elimisated. If you were to look over
the population in a demographic move-
ment in the world over, you will come to
this conclusion. Take for instance U.S.A.
In 1900, a majority was involved in agri-
cutture fabour; in 1940, a majority of
themr was fnvelved in the indostoial Ja-
bour; but, by 1960, a single largest group
was involved in munagement and serviee.
But, by 1980, they will form a sasjority
of the populstion of the USA. Here you

have an example which wap not created
through Five Year Plan. This is a country
which s difting deelf -up with it boot
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sitaps incroasing the levels of productivity
of its population as it goes up to a scale
of prosperity and higher standards of liv-
ing. Mas it been done here? This is a
simple method by which poverty can be
eradicated—not throngh a Plan,

Here we only hear the speeches of the
Mivister. Look at the way by which this
massive document is produced, There is
not a single line in this document by
which poverty could be eliminated. This
document speaks about ‘garibi hatao’. What
is the credibility of this Government?
That does not even grasp the simple con-
cept of how to build a nation. They have
demonstrated how they cap ruin a nation.
Let me give them one little inkling cn
how a nation can be built. You cen only
build a nation on buman aspiration.

AN HON. MEMBER: By rcading The
March of the Nation.

SHRI PILOO MODY: If peaple would
have it that way, then 1 would say that
you cammot build a nation unless you
read The March of the Nation. How do
you build a nation? You build a nation
by building human aspiration. not by
destroying the hopes of men but by build-
ing human aspirations. You want people
to bounce out, you want people to go
out and conquer the whole world. You
want people to think that theie are no
ceilings on their capacity to grow, except
those imposed by their own capability
and their desire and energy for work. This
is the sort of attitude that you h-ve to
engender in the people.

It is human aspirations that have built
these societies, not  planning processes.
The word ‘plamning’ belongs to people
who bave ideas, courage and the -pergy
to back them up, not to people who
higgle-haggle with statistics and go on
saying that for (hree more years, let us
take something from here and put it
thare. This is not how nations are built.

How have the great nations of the world
been built up? They have been built up
purely by human aspirations. T shall ¢ell
you the most patent exampls, and that
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is France. France was the sickest coun-
try in Europe. Nothing in France ever
worhed. The economy was dead, the
people were dead, and :ven the popula-
tion was going down. The administra-
tive services did not function. The only
thing that ever moved was thc povern-
ment, and the government changed cvery
two weeks or three weeks. Thiz was
how France worked tiil De Gaulle came
along. De Gaulle said ‘Don't be silly.
You are not just a bunch of French peo-
ple, but you are French people de grande’.
Then, he produces a fire cracker and
bursts it in the Sahara desert, and imme-
diately every Frenchman wakks on six
feet of air and his chhati goes up, and
everyone then says that the French ecc-
nomy shoots up, and everybody starts
talking about the French miracle, making
it the most spectacular miracle in reent
history, more spectacular than the Ger-
man or lwlian or the Spanish or the
Japanese miracle. How did it happen?
The arrangement was the same, it took
place with the same administrative ser-
vices, the same judiciary, the same eco-
nomy and the same resources, and every-
thing the same. Tt was just that pride
that de Gaullc gave to  Freuchmen in
being Frenchmen.

So, it is human aspirations that wall
build up society, not these niggardly plann-
ing processes that you have accepted. Ulti-
mately, you have problems of unemploy-
ment, the problems of price-rise, the
problems of cducation and the problems
of poverty. All this requires bold think-
ing and not the niggardly approach that
1 have been hearing over here. What my
hon. friend Shri Stepben who bas studied
his documents very well would say is that
this document is based on g bunch of
‘ifs’.  But even if it was a bunch of “Buts’
it would not have made any difference.
You can implement all your ‘ifs" bup 1t
will not make any difference, uniess you
can make human beings in India think
that they have a stake m this county, that
they have a future in this country and
that this country appreciates honesty, hard
work and prudence and detests very much
crookedness. corruption e, Unless you
create those values for yonr society, you



SHRy K. P. UNNIKRISHNAN: An
illusory Opposition leader bke Shri Piloo
Mody.

MR. CHATRMAN: I think we have
not heard any lady Member up till pow
So, I shall now call upon Shrimati Savitri

to speak. Let us hear the lady'
t of view.
sl wrfelt e (wiwy)
vy wgv, awd gy @ § wyoe
gfes s ¥ ol g
W T W T A vy e fem

gt Guadfa S w1 oRw e
gt §, S e R w g
oo grar § fw ol o fro wx it v
ot mfar oft & vl wrerfasoy i
®t waw fear 81 fewdlr o
# g g9 wwfvar o §, v owfl &
uw g¥ sy IeTw & ) Afew & ag
R & fad dare 7 ey fw
Y I & waR wreey & wgy s g
¥ 5w agY Wy, faod 20 a§ dwreAR
™ arearet & gr ok dw A e
xAT §, A w & Wil & wwT WA
urt ¢ oe agy & i § gy wrew-
8 o8 &

1735 huy,

1

[Ssu K. N. Tewany in the Chair)

fyodr arer avk dw & awrw ¥ wgy
g1 fe vk agh =¥ ¥ §, wiwior

SEFTEMBER 3§, 1973

Fifth Plaw (M) e

o §, e fegene & o
Yoit & woel o $—xuful ot
¥ wi¥ T e Wl wild, o7 e fay
§O Al WY W AT | 8P AT WX
i s § fie doemlt & gt ww
Q,Mﬂtfmm;ﬂﬂ-
fiedior ff wgm der gt 1 wvor ot
¥ e aw §, ooy ¥ g € weword,
factfcl fewrd &0t § 1 oy fommr
s wyr frmr, W2 g @d W
Wit ¥ oW od ¥, agr aw
iy gk ayewt & fomr & DA
i L R R T
Tu¥ ¥ fiv ow areny gEt & agy faw
a7, ¥fww xu st & wre wiT -
Aot & g % g dwd § feow ae
ofsnss wgw ¥ forgrr o1 T §, S e
¥ s e §, 7T avay S Srewd
enel 3 forerr ot g7 §, wud Pl otk
wwET Jewe T8 & 0

dw oy 1o & WA KW ST
*1 qaW gy wifgd e T waweEd
e woNw e R row v f
g fear gwr § fe oo vl g WX
sres-frd T av—2arfen & g & o SR
wgen Xt e wamrrend g o o
wror JY qredt | 40 wredY §, Iee
wrew gt § fis oY et @, ¥ oud e
gar aF, Sfew oy vend f, ¥ ¥EQ
are A 95t W Ay gara rod
¥ wreA agdt g

Wt frok g Pt & 4% b
foak $w ures gfeear € Py & wa-
A" 3w & 2990 Immfmit wr
wiiee 1968—69 ¥ 45 WOy wr, WY
1970=71 ¥ ¥y wT 97 *Uy §F waT,
Wi o aw &Y W SwrET Ayt PN
e o syoolt & gu 7 faeenft Bfer

Ay &, il e sa,
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ot Ty fa, ERR R & sonpdE
e s adia foar, sme agmrar &
g ww agr, Ao sewr due-fed-
W fewge Wl gur ) & ag aw
vt Wl g s e fz §wee & Wy
W afeere d=T ® we W dE—agr
el &Y § 1 TIMAE dwe ¥ wme
waae el & w4 £ 99 o
o &1 v B g9 Affey fudr
§—szu v s ¥ gw gy ¥ IRr—
Rfew Tt W o A W &1
arifsw smedhiee, Swe e
TG HTANY) IAw ww yA-fafues
YA W W1 1§ §-vg gurRarz k fwa @
ur fwwre & Frir g1 ay oy g2 & oy
§), ¥4 A § T Tw & mL o T
@ A w4y T W A
qwar, 4% a1 7 adaqme W EY
fad-q sy &1 wlawre @, w8 og
¥ W AR Af FT &F, AT
QAT €7 A7 FT Fq

T§ DSAT ® NET WEART A
afmda wwr g | o wWT og
TwiE ot e & AR g,
IW g gaTd ug feaf afr Y, g ady
oy ¥ fr gat goar | EW Tumd
¥ i oo & AN ¥ gw wwew A
§, afew w450 FOT TAT W 97
wFTrY ) W uANga e TedeT
WAL FTH ¥ G Q-§F T A
¥ f oy aE O X 3w & a1 O
wr—aa eieT 8 fawfot &
wqure 200 wQ¥ war A g
T rR MG ) @l wR A
% W o areke e ¥ v §—
wg Tewt ), Wiz @ v o o
% g, o wARN T 9T e &
TR T Wi ORI Y TG W
fie gt 0 wER Tt oo Wl wiw
wire wany o FRarE o7 A ATy
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MO 30 g8 wgme gAve e
¥ w51 g wOw
1 T § ad frvaa fy wrae) e
TGN | o5 aar & o) §o gTo
AR A R ¥ it Fragr £
T T @

“We will not allow plan to die; the core
sector will be kept intact.”

4% a1 WA § 5 ¥8 « 3w afads
0 Afier I qg wEnTw & e oY
g % § i wolt A oAt
ifqw e feaa wwy & 7 A faemre
ag niwewr §, w8, gAtes-
fady &, el &, <0w § o @
7§ wfwe) wifar #1 ) 3T IRT
it g 1§ I g gasT Jearwar
7 0§ 7w A ¢, Srefehe 3
% ararw w4t & s oy Serewar
qr, yEfefad ocquma ¢ 1 S
wifnd ¥ FRvzfea w2 ¥ @
savar w1 & fr 1972-73 ¥ 76 w0%
w747 q7 AfH 1973-74 % 38 Q¥
Trar @ A | wdt W W & St
*1 §8 YT a19 w1 wgaw gui € o fe
gfrat fadwe ¥ gard &< &Y awfa
&1 awdt &, gare 3w €Y vafy @ 4wt
&, o ua¥ qfrT ¥ wser & qva
§ ¥fe Ia0  qOAT $TAT wEAT Wt
way AY XGY T TATA { KA w4
Fu faiza ¥ s wa "W e W
frwrer &%, Fofe #T Y AT Jwe
Bl wrifan & s ) wEe § wife
geTd wd wraERT ¥ (AT AERw WA
LU

ca% agarq & ag B sy
gt § 5 foaar W) s ww aw
g A W g, et QYT § AT
oI ST aF TE W wE W
@ § ww e ¥ 15 TR W



143  Approuch to

[ty wnfaefy wrwr]
s gwr § wafe 75 /1 80 TR
i gt it ¥ Y wd &, ol ax
wra fggens awar § w97 et
w{alr §, FOwrd § W A Iw
&1 W g 73 75 wredt dar
T wS gur Ay gt o wondt
A D e WA ey ¥
W PET § qAT X Igh f@g
feagwa ¢ g3 s g7 a8 sy
TR X A¥ ¥4, 7@ & N ¥ awer
& fag o W, 37 9T IQT-gEY
' wer FIF, I AR AT woid
LGSRt d (il SOl

TEE 9 4% ¥ wisEw &
= ) W wwwar odar 1w
¥gw wiedw, ¥ & o wiew
g & art § Sawr e qeA
* &, vaw Wk wefw Al g 1
sz amwTaT gt fyq 2z ¥ Jw7 g
waT, WR AEAA w7 ST A Nl
qwT I8t a7 agraer frw wf gl
et @zq ® & fadlt 0 @ oA
¥ ew wlig=w &1 1 TR 7§
#—a qrg¥wA W1 wETe, ¥ dvadAg
H WY TAfHT gaw de &1 WY
WY AEH7 €A WYX Ay A q@ar
fie Aw¢ 274 W P TR WG
wfera Y Wy 1 afr wor & fw
37 qAW WA A% gaar fewer gur
W IWCNIW OF FIW A 0% Am
& TaT ¢, 4% 36 oy wqrw dwad
1 TuT R_w ) qeifra gaww
gL A Ay et vk &
vy IwY wiw fawre, ooreerE,
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¥ oary Fury 149wy wod ek
wiw ¥ afr w e
¥ 9O wRw wT Wy weer war oY
Foe 2w vy fy wyRk Aoy AT §
ar oY s¥w § gt wiier A o fir wg
crfar wfima #) ot b & wfieg¥
w! fvarer fewr away, ¥ aad A &
fieg aog & waar wrm wrar & ot fav
I sdw ¥ arg wAw g &
afpq cae) g aEt A wdt §, wad
fwg agt-wge wolt q3ft | WY ¥
AT ST FhwA &Y fawrfon 9%
famar § Wit g Ty i vl
¥ fawfon g7 frmar &, 997 & w1
wfees afr & 1 g e 2
By ¥ A% W-ATA ) GrHnd wwAt
o grvafor Y 8 1 A
e grr ¥ gafen  Ia% wRT WY
swfeima grr wifgn

& ¥ # A7 g wed g e
TR IR qrON B W1 aRTaTT
Wit fwar #fes gy afwdw o+
¥t wifegdem At gwr v oW
F€waw Afada ¥ fF v @ §, Wit
g & W17 FIRISrT w7 v T
g & 9T oY W wrs w9
¥ 1 ¥R SWIT weE & W@ ¥
ATHETR T Wy gAY TrO g qve
THE 1 T T W AT O
Tewd, dfere ¥ wfgRem ol
W AN T P e N arwr Y
? 1+ & uwfe To Ude & fuww
afr g & 3% xa@ tw 7 Fiofedy
it g 2w o fow aft et
argferea, wreed, pfifaomt o Fwge
|1 qur g T §, ™ v s
faray &, T wetwrer &, % cnfier wimam ove
oo & wgRr gl § e e afvdw
¥ 4P wrir €1 Yforwr ot wrir Farmiy
e s fir iy
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awefr o, qx afgwr @4 &
o ¥ wgor wed g 6 o W
a¥mé o B gwr? FI R, W A A
TN R W
qifrgn & § o faelt ¥ fwo
wrE X & ag S rna o7 fraet
wmfer Wi wex fmdr sifge | wrer
e el g aw {E ¥ @
var @ § 1 yafag ow wr W w
qeree w ¥ o o7 3 &% W g wqwe
¥ o sy Imth 1 kW R o9t ares-
fewar & gAwr ¥@FT wR W@ w7
AFex far | qro w7 e W
& o ¥ o P &t 30 &7
aEx §

WS Bt A4 At AU A4l
e €Y, arast e & fawiem o ot
fo gremyy =i st aifed, &
9v ugw & afew 3w o o ord
T A ey war ) faadr TR g
s &y § ag frar whom @
wm f5g o § afyy s waEr
farfewl #t wiex =27 9 o% for
T gAY ET XY AT & F v
ame ww & fad v iy g fe S
wolt |vr qw w7 £ Af uw A A &
awl, W o o feer fewmr ¥
IA% GATE B Y sre gevr afed |
e § & vy aedt g o

ot anorre few (mgE) WA
ofs wiww, foer SRl & aw oW
o § I dr % & ¥ s e o wawe
we fear W | #§ e o feee @
oWy & fad AaR g 7

waalk wfiew . grem 6 ¥R I
ey, Paroy et vy g e
§ WS o Pufee A oy T § s
Aoz vy 3 el i ot Poete
# wex wetyr e ofr P wilt gt &
wwel Awin ot
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oft frarfrar

Tte W farr w Fogpfe (wrelt)
awTatE A1, A Qv v g
A A 77 A }, & Agan g fafra Ak
¥ AT § T T GRTIRTE A%
g & {73, ThH faed & ol wg
aF T Wit = § 1 AfeT g9 @
4G W w At R Friew W
Trgat g v Ay & o &,
forwr o7 gy 1 s rar g wadr
2, FATRT { SR ST A4 T, AAGT W
weag 46 ¥fE famwr wias ¥ ufae
g g1 A% I §1 wiTE Anaar N
&1 g ) ok ol e e e
T W 30 TTA@ARTR-IRARAA.
da afafar foar ofw? o g8
# a1 Y ) aft 7@ ¥ & A7 vy dran
9 QAR Q fx ag 4@ 2w
TS & A9 g 1 g S A
TIWATT  WT FEy @armT o aem
UERE R CEEL R ECCE
a7 & yrarwar § @ fow ol
& AQE W AT T At o
Y W ¥ @ 34 g oA
AW § g OF ¥ waEr w3 Wi
gy w1 Feamags gU w g 9
farsly T 1 ATIEY AT ATEY A A
# grawear &£ 1 W QAT W
ot § ag T Ty & ST sl
Tt YA A AR AR Y W §
I & g g™ |7 o7, R Iw W
AT fAqT @ I AN @
q7 WY a1y ST T E1 gy g adt
Ay g wifew ravwn | g XA
aw  ag wrewes § fo drendt W
wrafrenr w¢ fafimy de & fewre
w1 sigurk o< fivdew w¥ ) e
wgrd e m o gy s e
weg¥ § o w fuwenr wliw wrel
uw it fis 25 wfvew § oitc 35 wfrew
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[WReeht efedlt )

qeqaefiy §, I aw e O s
TG WY T TGP, 06 RO
¥ fod  u O srdwfre g @
sfeqt W W wromenr ¢ afe
gl oy ardy faerew swavey 8% €Y 63
aft o qeT w7 wgeEm W%
g &

ot & ane wefaenr @ 0
faorelt Sz 2, ot fandt @R
w g § fe fawmd ot
frogw € At ¥ oF wq SemE
el § 1 Wy oy wft § agr Afed
o orlt frafes w & faonly der wr
T § 1 @ oy & gy feard g
§ w af afe) o w9 faeg
wRETE ww fg g w1
W W w T ¥t gifer w0
T AN F R A AT )
i RT A T e @ £
g waws ¢ f& aredt e ge
§RF g I w1 T &Y Aegfi Sk
w2 o 93wl & wiwwr & @A oW
& mfw afear Y wg w7 fmwd @
R, wgt oravew § wgr fasra dar &
w7 X | 9y O wyr eyt vk § frg
9wy § et fawrr ¥ ofredy &7
¥ qas ¥R §7 nrEAvaear ¥ |

ol awg ¥ ffw & gy ¥ faaw
A I § I 0T 0T I & wwrer Ay
o 1 g A M e et
Hifaw & garo ag qiaden ar ghoamy
% g T AW § | W I W e
ez & e wr wifgd | o wiw
woit wifgd | W & oW TR IaAr
¢ & o qft % sqEw W& Qe
W ¥ i aTw & QT aft o
o R v & fad 7w Fapy wifgd |
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W ¥ 9 v W aneaet
&+ o Tt & gewyy ¥
wrarn § 1 &Y el e ol
£ o w ¥ A frfows i & e
mifegornfaH R §
e g o o a § « PRIT @ &
oy ft3 g it § ) T ST TR § 4y
w9 %1 e wifgd | ww ¥ vy i
) dur o f & wg forer @ W
T ARG § 1 wW FT g S
ar w2 ¥ gearE § alr § | wreww
¢ fr aw & Fom F dar fagey
&y W) faw gv g¥ wx fai
¥ W AT BT AT AR R
waRal g dar wEd & g1 foge g
T ET WA 1 AT W gEa
gfa & vy | Fodt grang qf &
qraa AT § 99 T 48T T N qE
ez wrfeq | foraft Jrornd s & g
| § 94 & GOr uEEl & W
qv afeqd | @ A ¥ afe sow fad
FFmyziN afar e waR g
A1 AW T WL & §S fr R S @
$ T WM TG ART | GERTA X GRAEAM
A 2, ag wrawas § fr st g
1 Zf®Yor FIaAT 7 T | WY BY A
¥ Fere wdw, e 3w, e, S O
WEW g AT W vt & ax o gfe
afsrgm & NS § 97 § gat wWm
& i 1 59 f1a frfeva A arelt
gy ¥ oY sweqr vt ¥ few
o ar  w3wr 7 Ry arardt $iK
faw agn § o W oww fasfen
R F AATT A G A AR W
s it srres ¥

T T TAC FIW W Foow §
¥ faaslt ot Wi ) 4o §, wfemmarc
o w1y § 1 @ ¥ fod yrwaw &
qreft drET @ ATS W § ) O
¥ Fere giw ¥ yo e fironft o
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fawd W e ¥ §, afer st wiv
ot oge & v oy § I Wt ww
sl sy %% ) o s A Ty
¥ wrea® Wi § o # o qredt
don ¥ P & A g W
# ww & wTeTa § T8 A R e
farwre ot wr wwgT faar

MR. CHAIRMAN: Shri Ags.

PROF. MADHU DANDAVATL (Rajp
pur): Sir, I want a clarification. | under-
stid that this disvussion is goisg to apll
over to the next Sessicn, in thal  case,
wounld the speskemns be called in the same
order listed here?

MR. CHAIRMAN: Natuxsily.

SHRI SYED AHMED AGA (Buwra-
mmla): If it is going o bo continued the
next Session, I can as woll speak then,

MR. CHAIRMAN, He wun slart now

SHRI SYED AHMED AGA. M
Chairman, I am grateful 10 yoa for giv-
g me an  opportumity to take pan n

MR. CHAIRMAN, He may conunue
his speech when this subject is taken up
the next Session

17.56 hes.

STATEMENT RE. DOCTORS' STRIKE
IN DELHI AND BOMBAY

THE MINISTER OF HEALTH AND
FAMILY PLANNING (SHRI R. K.
KHADILKAR): Mr. Chairman, the bon.
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Efforts 10 sottic this strike have noi suc-
ceoded so far Ths junior doctors of
Delhi consisting of interns, house surgeans,
registeags and post-graduates held a mect-
ing omr the 2nd September, 1973 in the
Sufdariung Hospital and passed a resolu-
don in which, among other things, they
have decaded o observe 4 token strike
for 48 hours commencing from 8 a.m.
on the 5th September 1973, that 15, today.
This strike 1s entrely m sympathy with
the demands of the jumor ductors of
Maharashira and there 13 no local demand
linked up with the same. Fhis resolution
Jemands the mmediate reinstatement of
all the vicumised doctors of Mabarashtra,
unconditional withdrawal of all charges
against those doctors, immediately settle-
ment of ssues in a peaceful manoer, cos-
demnation of the alleged alrocities com-
mitted on the doctors of Mabarashtra
and & request for ntervention by the
Prime Minister.

Consciquent to this potice the junior
doctors working in the diferent hospitels
of Delbi have gone on swile this morn-
mg. 1 will just briefly state the position
1n cach hospital

Ia the All Incha imstriuty of Medical
Sciences ihe  normal intabe of  patiems,
even emergency and outdoor, is maintam-
ed

In the OSafdarjung Hospital there »
always @ great rush. The nunber of
out-patients attended to cach day in that
hospital is 2,500. The bed strength i
1,220 and another 5 were admitted, mak-
g a towl of 1,245. The discharge ¢l
the mormng 18 340. There are 30 wards.

18.00 hrs.

PROF. MADHU DANDAVATE (Raia-
pur): Onc request to you, After the
statement 1s completed, according o your
usual procedure, don't declarc that the
House stands adjourned. We would like
o have some clarifications.

MR. CHAIRMAN: Aler the statememg
there is no question of clarification.

SHRI R. K. KHADILXAR: I can
point out the conditions in  Saldariung



141 Doctors’ Strike (St.)

[Shri R. K. Khadilkar]
Hospital. The Safdarjung Hospitel will
be under-maintained. Ia all other bos-
pitals in Delhi, we will be able to main-
tain normal service. There is no informa
tion about disruption of work in any hey
pital in Delhi.

The Delhi Nurses' Assocwtion  hus
issued a press release sympathisicg with
the demands of the Maharashtea 1w
doctors, indicating their intention to jom
the strike if the demands arc not met
mmmediately, This is another threat. We
are apprehensive, if the strike in Bombay
is not settled soon, I am afraid, it will
have repercussions all over Indis. 1 hawe
information from U.P.,, Bespal and Mad-
ras. They are also preparing for

Another thing iv that tomorrow  the
representatives of doctors from ail  the
States are meeting m Bombay and they
are thinking of forming 2 union So, it
m an all-India move

I would like 10 take the Housc into
confidence about the consequences of
such a move at the present juncture

Regarding Bombay, I am trying to get
the latest informaton. But 1 have failed
My own information iy that the strike
continues and efforts of scttiement have
not borne any fruit. I happened to be
in Bombay on the 25th of last mosth and
on the 2nd of this month aud ] tried to
offer my good offices to both the sides
At the first instance, there was no dislogue
betwuen the two parties  With my efforts,
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the doctors sgreed to mweét the Govern-
ment representatives. On the flest day,
they declined even thy reguest from two
Judges to meet the Government, On the
second occasion, when I went theye,
found the situation was not very healtby
in the sense that doctors were not in a
mood to come round because there is an
intense feeling about certain alleged inci-
dents that took place at the commence-
ment of the talks,

the entire meaical community of Bom-
bay, the entire medical fraternity, includ-
\ing private hospital peoplc, have all gone
on strike. I do not know exactly but
from the papers it seems that the Govern-
ment of Maharashtra has  maintained
patient-care in tact. This 1« my informa-
tion about Bombay

} know the House 15 very much exer-
cised about the cffects of tins all-India
stnke. Therefore, 1 hope, both the sides
will come to some settlement ag early ws
possible,

SOME HON
terruptions)

MEMBERS rose—(In-

MR CHAIRMAN: No questions

Aboat the discussion on Plan Approach,
after Shri Ags. Shr Shenoy will speak

The House stands adiourned sine die.
18.03 hn.

The Lok Sabha then adjournca sime die

MGIPND ] Laat8aTenl,8,~JC 3779—e1e73uttt0,
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